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RAJYA SABHA

Wednesday, the 10th February, 2021/27" Magha, 1942 (Saka)

The House met at nine of the clock,
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCE

SHRI JAIRAM RAMESH (Karnataka): Sir,...(Interruptions)...

MR. CHAIRMAN: First, Obituary Reference. Hon. Members, | refer with profound
sorrow to the passing away of Shri Mahendra Bahadur Singh, a former Member of
this House, on the 26" of October, 2020, at the age of 94 years.

Born in December, 1925 at Saraipalli Village of Mahasamund District of
Chhattisgarh, Shri Singh was educated at the Rajkumar College, Raipur.

An agriculturist, Shri Singh strived for the upliftment of downtrodden and also
tribals. He served as a Member of Tribal Advisory Committee, Bhopal, from 1967 to
1970 and that of Zonal Forest Committee, Indore Division, from 1969 to 1970. He also
served as the Vice-President of Adivasi Mahasabha, Saraipalli.

Shri Singh started his legislative career as a Member of Madhya Pradesh
Legislative Assembly in 1962 and went on to serve as a Member of that assembly for
six terms between 1962 and 2000. He also served as a Minister in the Government of
Madhya Pradesh. In the year 2000, Shri Mahendra Singh was deemed elected as a
Member of the newly constituted Chattisgarh Legislative Assembly and served as the
Protem Speaker of that Assembly.

Shri Mahendra Bahadur Singh represented the State of Madhya Pradesh in this
august House from April, 1972 to April, 1978.

In the passing away of Shri Mahendra Bahadur Singh, the country has lost a
dedicated social worker and an able parliamentarian. We deeply mourn the passing
away of Shri Mahendra Bahadur Singh.

| request Members to rise in their places and observe silence as a mark of
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute. )

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved
families our sense of profound sorrow and deep sympathy.
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PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Now, Papers to be Laid on Table.

I.  Reports and Accounts (2019-20) of various companies and related

papers

II.  Report and Accounts (2019-20) of OIDB, New Delhi and related

Papers

Ill.  Report and Accounts (2019-20) of PNGRB, New Delhi and related

papers

IV. MoUs between the Government of India and BPCL and between the

Government of India and IOCL

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN): Sir, on behalf of Shri Dharmendra Pradhan, | lay on

the Table—

l. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

Q) (@)
()
(i) (@)
(®)
(iii) (a)

Annual Report and Accounts of the ONGC Videsh Limited (OVL),
New Delhi, for the year 2019-20, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. LT-3436/17/2021]

Annual Report and Accounts of the Indian Strategic Petroleum
Reserves Limited (ISPRL), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. LT-3432/17/2021]

Annual Report and Accounts of the Bharat Petro Resources Limited
(BPRL), Mumbai, Maharashtra, for the year 2019-20, together
with the Auditor's Report on the Accounts and the comments of the
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Comptroller and Auditor General of India thereon.
(b)  Statement by Government accepting the above Report.

(iv) (a)  Annual Report and Accounts of the Bharat Petroleum Corporation
Limited (BPCL), Mumbai, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b)  Statement by Government accepting the above Report.
[Placed in Library. For (iii) and (iv) SeeNo. LT-3434/17/2021]

v) (a)  Annual Report and Accounts of the Indian Oil Corporation Limited
(I0CL), Mumbai, for the year 2019-20, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. LT-3433/17/2021]

Il. A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 20 of the QOil Industry (Development) Act, 1974:—

(a) Annual Report and Accounts of the Oil Industry Development Board
(OIDB), New Delhi, for the year 2019-20, together with  the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. LT-3440/17/2021]

. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (2) of Section 41 of the Petroleum and Natural Gas Regulatory Board
Act, 2006:—

(a)  Annual Report and Accounts of the Petroleum and Natural Gas
Regulatory Board (PNGRB), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Board.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. LT-3439/17/2021]
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IV. A copy each (in English and Hindi) of the following papers:—
©) Memorandum of Understanding between the Government of India
(Ministry of Petroleum and Natural Gas) and the Bharat Petroleum

Corporation Limited (BPCL), for the year 2020-21.
[Placed in Library. See No. LT-3438/17/2021]

(i) Memorandum of Understanding between the Government of India
(Ministry of Petroleum and Natural Gas) and the Indian Oil Corporation

Limited (IOCL), for the year 2020-21.
[Placed in Library. See No. LT-3437/17/2021]

Report and Accounts (2019-20) of SCCL, Bhadradri Kothagudem, Telangana and
related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Pralhad Joshi, | lay on the Table,
under sub-section (1) (b) of Section 394 of the Companies Act, 2013, a copy each
(in English and Hindi) of the following papers:—

(a) Ninety-ninth Annual Report and Accounts of the Singareni Collieries Company
Limited (SCCL), Bhadradri Kothagudem, Telangana, for the year 2019-20,
together with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. LT-3144/17/2021]

I Notifications of the Ministry of Labour and Employment
Il.  Report and Accounts (2019-20) of VVGNLI, NOIDA, and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Santosh Kumar Gangwar, |
lay on the Table—

l. (a) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Labour and Employment, under sub-section (4) of Section 97 of the
Employees’ State Insurance Act, 1948:—

(1) No. N-12/13/01/2019-P& D, dated the 16th October, 2020, notifying the

extension of the Scheme Atal Beemit Vyakti Kalyan Yojana, which was
notified in the Gazette of India (Extraordinary) under Section 4 on
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04.02.2019 for the period from 01.07.2020 to 30.06.2021 with relaxation in
certain eligibility conditions specified therein for availing relief under the

Scheme during the period 24.03.2020 to 31.12.2020.
[Placed in Library. See No. LT-3719/17/2021]

(2) No. N-12/13/01/2019-P& D, dated the 11th January, 2021, notifying the
decision of Employees’ State Insurance Corporation to relax the condition
of submitting claim for relief under the Scheme Atal Beemit Yyakti Kalyan
Yojana in affidavit for claiming relief, along with certain amendments in the
Scheme, which was notified in the Gazette of India Extraordinary Part llI

Section 4 on 04.02.2019.
[Placed in Library. See No. LT-3444/17/2021]

(b) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Labour and Employment, under sub-section (4) of Section 95 of the
Employees' State Insurance Act, 1948:—

(1 G.S.R. 675 (E), dated the 27th October, 2020, publishing the Employees'
State Insurance (Central) Amendment Rules, 2020.
(2) G.S.R. 676 (E), dated the 27th October, 2020, publishing the Employees'

State Insurance (Central) Amendment Rules, 2020.
[Placed in Library. For (1) and (2) See No. LT-3445/17/2021]

Il. A copy each (in English and Hindi) of the following papers:—

(a)  Annual Report and Accounts of the V.V. Giri National Labour Institute
(VWGNLI), NOIDA, for the year 2019-20, together with the Auditor's Report on
the Accounts.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-3003/17/2021]

I. Notification of the Ministry of Civil Aviation

II. Report (2018-19) of the Commission of Railway Safety, Lucknow and related
papers

IIl. Report and Accounts (2019-20) of AAl, New Delhi and related papers
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IV. Report and Accounts (2019-20) of the Indira Gandhi Rashtriya Uran Akademi,
Amethi, Uttar Pradesh and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Hardeep Singh Puri, | lay on the

Table—

l. A copy (in English and Hindi) of the Ministry of Civil Aviation, Notification F.
No. AAI/OPS/707/GHR, dated the 6th March, 2020, publishing the Airports Authority
of India (Ground Handling Services) Second Amendment, Regulations, 2020, under
Section 43 of the Airports Authority of India Act, 1994.

[Placed in Library. See No. LT-3250/17/2021]

Il. (1) A copy each (in English and Hindi) of the following papers, under

Section 10 of the Indian Railways Act, 1989 and Section 12 of the Metro Railways

(Operation and Maintenance) Act, 2002:—

(@)

(®)
(2)

Annual Report of the Commission of Railway Safety, Lucknow, for
the year 2018-19.

Statement by Government accepting the above Report.

Statement (in English and Hindi) giving reasons for the delay in

laying the papers mentioned at (1) (a) above.
[Placed in Library. See No. LT-3238/17/2021]

. A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 28 of the Airports Authority of India Act, 1994:—

(@)

(b)

Twenty-fifth Annual Report and Accounts of the Airports Authority
of India (AAl), New Delhi, for the year 2019-20, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. LT-3240/17/2021]

IV. A copy each (in English and Hindi) of the following papers:—

(@)

(®)

Annual Report and Accounts of the Indira Gandhi Rashtriya Uran
Akademi, Amethi, Uttar Pradesh, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. LT-3239/17/2021]
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l. Reports and Accounts (2019-20) of various companies and related papers

II.  MOUs between the GOI and various companies

SHRI V. MURALEEDHARAN?: Sir, on behalf of Shri Faggansingh Kulaste, | lay on the

Table—

l. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

@ ()
()
(i) (a)
()
(i) (a)
(b)
V) (a)
()

Forty-eighth Annual Report and Accounts of the Steel Authority of
India Limited (SAIL), New Delhi, for the year 2019-20, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. LT-3498/17/2021]

Fifty-eighth Annual Report and Accounts of the MOIL Limited,
Nagpur, for the year 2019-20, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. LT-3496/17/2021]

Thirty-eighth Annual Report and Accounts of the Rashtriya Ispat
Nigam Limited (RINL), [(Vishakhapatnam Steel Plant (VSP)],
Visakhapatnam, for the year 2019-20, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

Review by Government on the working of the above Nigam.
[Placed in Library. See No. LT-3501/17/2021]

Forty-fourth Annual Report and Accounts of the KIOCL Limited,
Bengaluru, for the year 2019-20, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. LT-3497/17/2021]



)
(vi)
(vii)
(viii)
(i)

(@)

(b)

(@)

()

(@)

(®)

(0)
(2)
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Fifty-fifth Annual Report and Accounts of the MSTC Limited,
Kolkata, including its subsidiary, the Ferro Scrap Nigam Limited,
Bhilai, Chhattisgarh, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. LT-3504/17/2021]

Sixty-second Annual Report and Accounts of the NMDC Ltd.,
Hyderabad, for the year 2019-20, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. LT-3500/17/2021]

Forty-seventh Annual Report and Accounts of MECON Limited,
Ranchi, Jharkhand, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. LT-3499/17/2021]

One Hundred and ninth Annual Report and Accounts of the Bisra
Stone Lime Company Ltd. (BSLC), Odisha, for the year 2019-20,
together with the Auditor’s Report on the Account and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. LT-3502/17/2021]

Ninety-third Annual Report and Accounts of the Eastern
Investments Limited (EIL), Odisha, for the year 2019-20, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.
Review by Government on the working of the above Company.
Statements (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at I. (i) (a) to (ix) (a) above.

[Placed in Library. See No. LT-3503/17/2021]



Q)

(i

(i)

(iv)

)

(Vi)
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A copy each (in English and Hindi) of the following papers:—

Memorandum of Understanding between the Government of India (Ministry

of Steel) and the Rashtriya Ispat Nigam Limited, for the year 2020-21.
[Placed in Library. See No. LT-3505/17/2021]

Memorandum of Understanding between the Government of India (Ministry
of Steel) and the MOIL Limited, for the year 2020-21.
[Placed in Library. See No. LT-3507/17/2021]

Memorandum of Understanding between the Government of India (Ministry
of Steel) and the MSTC Limited, for the year 2020-21.
[Placed in Library. See No. LT-3509/17/2021]

Memorandum of Understanding between the Government of India (Ministry
of Steel) and the MECON Limited, for the year 2020-21.
[Placed in Library. See No. LT-3506/17/2021]

Memorandum of Understanding between the Government of India (Ministry

of Steel) and the KIOCL Limited, for the year 2020-21.
[Placed in Library. See No. LT-3510/17/2021]

Memorandum of Understanding between the Government of India (Ministry
of Steel) and the Steel Authority of India Limited (SAIL), for the year
2020-21. [Placed in Library. See No. LT-3508/17/2021]

(vi) Memorandum of Understanding between the Government of India (Ministry

of Steel) and the NMDC Limited, for the year 2020-21.
[Placed in Library. See No. LT-3511/17/2021]

Reports and Accounts of various organisations, societies etc. for various years and
related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Krishan Pal, | lay on the Table, a
copy each (in English and Hindi) of the following papers:—

(a)  Annual Report and Accounts of the Uma Educational and Technical
Society (Uma Manovikasa Kendram), Andhra Pradesh, for the year
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(i

(i)

(iv)

(V)

(vi)

(b)

@)

(b)
©)

(@)

(®)
()

(@)

(®)
)

(@)

(b)

(@)

(®)
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2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. LT-3533/17/2021]

Annual Report and Accounts of the Alakendu Bodh Niketan,
Kolkata, West Bengal, for the year 2010-11, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institution.
Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

Annual Report and Accounts of the Alakendu Bodh Niketan,
Kolkata, West Bengal, for the year 2011-12, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institution.
Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

Annual Report and Accounts of the Alakendu Bodh Niketan,
Kolkata, West Bengal, for the year 2015-16, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institution.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. For (ii) to (iv) SeeNo. LT-3522/17/2021]

Annual Report and Accounts of the Type Writing Institution and
Rural Development Service, Thoubal, Manipur, for the year 2019-
20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institution.
[Placed in Library. See No. LT-3526/17/2021]

Annual Report and Accounts of the Educational and Rural
Development Organisation, Thoubal, Manipur, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Organisation.
[Placed in Library. SeeNo. LT-3527/17/2021]



(vii)

(viii)

(ix)

)

(xi)

(i)

(@)

(b)

@)

(b)

(@)

(©)

(@)

(®)

@)

(b)

(@)

(®)
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Annual Report and Accounts of the Social and Health Development
Orgnisation, Manipur, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Organisation.
[Placed in Library. See No. LT-3523/17/2021]

Annual Report and Accounts of the Society for Education of the
Deaf and Blind, Andhra Pradesh, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. LT-3521/17/2021]

Annual Report and Accounts of the Lebenshilfe Special School cum
VTC for the Mentally Handicapped, Visakhapatnam, Andhra
Pradesh, for the year 2019-20, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institution.
[Placed in Library. SeeNo. LT-3525/17/2021]

Annual Report and Accounts of the Society of Khrist Jyoti (Nav
Vani School for the Deaf), Varanasi, Uttar Pradesh, for the year
2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. LT-3520/17/2021]

Annual Report and Accounts of the Uttar Pradesh Mook Badhir
Vidyalay, Uttar Pradesh, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institution.
[Placed in Library. See No. LT-3530/17/2021]

Annual Report and Accounts of the Voluntary Organization of Rural
Development Society, (Navajeevan Special School for the Deaf),
Kurnool, Andhra Pradesh, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Organization.
[Placed in Library. See No. LT-3524/17/2021]

11
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

@)

(b)
©)

(@)

(®)

(@)

(®)

(@)

(b)

@)

(b)

(@)
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Annual Report and Accounts of the Manasika Vikasa Kendram,
Andhra Pradesh, for the year 2018-19, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Kendram.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. LT-3536/17/2021]

Annual Report and Accounts of the Manasika Vikasa Kendram,
Andhra Pradesh, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Kendram.
[Placed in Library. See No. LT-3538/17/2021]

Annual Report and Accounts of the Thakur Hari Prasad Institute of
Research and Rehabilitation for the Mentally Handicapped,
Telangana, for the year 2019-20, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-3537/17/2021]

Annual Report and Accounts of the Sadhana Society for the
Mentally Handicapped, Rangareddy, Telangana, for the year 2019-
20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. LT-3535/17/2021]

Annual Report and Accounts of the Shanthiniketan, Telangana, for
the year 2019-20, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-3534/17/2021]

Annual Report and Accounts of the Pahel Viklang Punerwas Kendra
Samiti, Kanpur, Uttar Pradesh, for the year 2019-20, together with
the Auditor's Report on the Accounts.



(®)

Cix)  (a)

(b)

() (@)

(xxi) (a)

(®)
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Review by Government on the working of the above Samiti.
[Placed in Library. See No. LT-3529/17/2021]

Annual Report and Accounts of the St. Ann's Manovikas Kendra,
Andhra Pradesh, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Kendra.
[Placed in Library. See No. LT-3531/17/2021]

Annual Report and Accounts of the Siri Institute for Mentally
Handicapped, Samalkot, Andhra Pradesh, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-3532/17/2021]

Annual Report and Accounts of the Surya Kiran Parents Association
for the Welfare of the Mentally Handicapped Children, Macherla,
Andhra Pradesh, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. LT-3528/17/2021]

Notifications of the Ministry of Home Affairs

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri G. Kishan Reddy, | lay on the

Table—

l. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Home Affairs, under sub-section (2) of Section 51 of the Rashtriya Raksha
University Act, 2020:—

(1) S.0. 3422 (E), dated the 30th September, 2020, appointing the 1st day of
October, 2020 as the date on which the provisions of the said Act shall

come into force.

(2) No. 23011/93/2020-BPR& D, dated October 10 - 16, 2020 (Weekly
Gazette), appointing Dr. Bimal Patel, as the Vice- Chancellor of the
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Rashtriya Raksha University from the date of commencement of the said
Act, until further orders.

(3) No. 23011/98/2020-BPR& D, dated December 12 - 18, 2020 (Weekly
Gazette), appointing Members of the Governing Body of the Rashtriya
Raksha University (RRU) with immediate effect.

(4) G.S.R. 807 (E), dated the 30th December, 2020, publishing the Rashtriya

Raksha University Rules, 2020.
[Placed in Library. For (1) to (4), SeeNo. LT-2924/17/2021]

Il. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, under sub-section (2) Section 53 of the National Forensic
Sciences University Act, 2020:—

(1) G.S.R. No. 803, dated the 30th December, 2020, publishing the National
Forensic Sciences University Rules, 2020.

(2) Notification No. 23011/20/2020-WS-IIl, dated the October 10 - 16, 2020
(Weekly Gazette), appointing Dr. Jayantkumar Maganlal Vyas as the Vice-
Chancellor of the National Forensic Sciences University from the date of
commencement of the said Act.

(3) S.O. No. 3423 (E), dated the 30th September, 2020, notifying the 1st Day
of October, 2020, as the date on which the provisions of the said Act shall

come into force.
[Placed in Library. For (1) to (3) See No. LT-2923/17/2021]

l. Report (2019-20) of the NCSK, New Delhi and related papers
Il. Reports (2018) on the Acts and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Ramdas Athawale, | lay on the
Table—

l. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 12 of the National Commission for Safai Karamcharis Act,
1993:—

(a)  Annual Report of the National Commission for Safai Karamcharis
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(NCSK), New Delhi, for the year 2019-20.
(b) Explanatory Memorandum on the action taken on the

recommendations contained in the above-said Report.
[Placed in Library. See No. LT-3112/17/2021]

Il. A copy each (in English and Hindi) of the following papers:—
©) (a)  Annual Report on the Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989, for the year 2018, under sub-
section (4) of Section 21 of the said Act.
(b) Statement giving reasons for the delay in laying the paper

mentioned at (a) above.
[Placed in Library. See No. LT-3111/17/2021]

(i) (a)  Annual Report on the Protection of Civil Rights Act, 1955, for the
year 2018, under sub-section (4) of Section 15A of the said Act.
(b) Statement giving reasons for the delay in laying the paper

mentioned at (a) above.
[Placed in Library. See No. LT-3113/17/2021]

l. Notification of the Ministry of Home Affairs
Il. Report (2019-20) of NDMA, New Delhi and related papers
Ill.  Report and Accounts (2019-20) of NIDM, New Delhi and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Nityanand Rai, | lay on the Table—

l. A copy (in English and Hindi) of the Ministry of Home Affairs' Notification
No. G.S.R. 97, dated June 28 - July 4, 2020 (Weekly Gazette) publishing the Central
Reserve Police Force Constable (Daftry), Constable (Peon), Constable (Farash)
and Constable (Safai Karmachari) Ministerial Recruitment Rules, 2020, under sub-

section (3) of Section 18 of the Central Reserve Police Force Act, 1949.
[Placed in Library. See No. LT-3116/17/2021]

Il. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 70 of the Disaster Management Act, 2005:—
(a)  Annual Report of the National Disaster Management Authority
(NDMA), New Delhi, for the year 2019-20
(b)  Statement of Objectives and Reasons alongwith Statement of

15



16

[RAJYA SABHA]

Explanatory Notes pertaining to the above-mentioned Report.

(c) Review by Government on the working of the above Authority.
[Placed in Library. See No. LT-3114/17/2021]

lll. A copy each (in English and Hindi) of the following papers:—

(a)  Annual Report and Accounts of the National Institute of Disaster
Management (NIDM), New Delhi, for the year 2019-20, together
with the Auditor’s Report on the Accounts.

(b)  Statement of Objectives and Reasons pertaining to the above-
mentioned Report.

(c) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-3115/17/2021]

MoU between Gol and NSFDC

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Rattan Lal Kataria, | lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(a) Memorandum of Understanding between the Government of India (Ministry of
Social Justice and Empowerment) and the National Scheduled Castes Finance
and Development Corporation (NSFDC), for the year 2020-21.

(b)  Executive summary of the above Memorandum of Understanding.
[Placed in Library. See No. LT-3118/17/2021]

Statements showing action taken by Government on the various assurances,
promises and undertakings given during the Session

SHRI' V. MURALEEDHARAN: Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Statements showing action taken by Government on the
various assurances, promises and undertakings given during the Session shown
against each:—

1. Statement No. XLI Two Hundred and Fourth, 2005

[Placed in Library. See No. LT-3720/17/2021]
2. Statement No. XXVII Two Hundred and Fourteenth, 2008

[Placed in Library. See No. LT-3721/17/2021]
3. Statement No. XXX Two Hundred and Nineteenth, 2010

[Placed in Library. See No. LT-3722/17/2021]
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Two Hundred and Twentieth, 2010

[Placed in Library. See No. LT-3723/17/2021]
Two Hundred and Twenty Second, 2011

[Placed in Library. See No. LT-3724/17/2021]
Two Hundred and Twenty Third, 2011

[Placed in Library. See No. LT-3725/17/2021]
Two Hundred and Twenty Sixth, 2012

[Placed in Library. See No. LT-3726/17/2021]
Two Hundred and Twenty Ninth, 2013

[Placed in Library. See No. LT-3727/17/2021]
Two Hundred and Thirty Second, 2014

[Placed in Library. See No. LT-3728/17/2021]
Two Hundred and Thirty Third, 2014

[Placed in Library. See No. LT-3729/17/2021]
Two Hundred and Thirty Fourth, 2015

[Placed in Library. SeeNo. LT-3730/17/2021]
Two Hundred and Thirty Fifth, 2015

[Placed in Library. See No. LT-3731/17/2021]
Two Hundred and Thirty Sixth, 2015

[Placed in Library. See No. LT-3732/17/2021]
Two Hundred and Thirty Seventh, 2015

[Placed in Library. See No. LT-3733/17/2021]

Two Hundred and Thirty Eighth, 2016

[Placed in Library. See No. LT-3734/17/2021]
Two Hundred and Thirty Ninth, 2016

[Placed in Library. SeeNo. LT-3735/17/2021]
Two Hundred and Fortieth, 2016

[Placed in Library. See No. LT-3736/17/2021]
Two Hundred and Forty First, 2016

[Placed in Library. SeeNo. LT-3737/17/2021]
Two Hundred and Forty Second, 2017

[Placed in Library. See No. LT-3738/17/2021]
Two Hundred and Forty Third, 2017

[Placed in Library. See No. LT-3739/17/2021]
Two Hundred and Forty Fourth, 2017-18

[Placed in Library. See No. LT-3740/17/2021]
Two Hundred and Forty Fifth, 2018

[Placed in Library. See No. LT-3741/17/2021]
Two Hundred and Forty Sixth, 2018

[Placed in Library. See No. LT-3742/17/2021]
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Statement No. VI Two Hundred and Forty Seventh, 2018-19
[Placed in Library. See No. LT-3743/17/2021]

Statement No. V Two Hundred and Forty Eighth, 2019

[Placed in Library. See No. LT-3744/17/2021]
Statement No. IV Two Hundred and Forty Ninth, 2019

[Placed in Library. See No. LT-3745/17/2021]
Statement No. llI Two Hundred and Fiftieth, 2019

[Placed in Library. See No. LT-3746/17/2021]
Statement No. I Two Hundred and Fifty First, 2020

[Placed in Library. See No. LT-3747/17/2021]
Statement No. | Two Hundred and Fifty Second, 2020

[Placed in Library. See No. LT-3748/17/2021]

MESSAGES FROM LOK SABHA

() The Personal Data Protection Bill, 2019
(1) Re.nomination of seven Members to the Committee on Public Undertakings
(11) Re. nomination of seven Members to the Committee on Public Accounts

(V) Re. nomination of ten Members to the Committee on the Welfare of

Scheduled Castes and Scheduled Tribes

SECRETARY-GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

0,

"I am directed to inform you that Lok Sabha, at its sitting held on the 9"

February, 2021, has adopted the following motion regarding extension of time for
presentation of the Report of the Joint Committee of the Houses on the Personal Data
Protection Bill, 2019:-

Motion

"That the extension of time granted to the Joint Committee on the Personal
Data Protection Bill, 2019 by the House on 23" September, 2020 for
presentation of the Report upto the second week of the Winter Session of the
Parliament, 2020, may be treated as extension upto last day of first week of
second part of Budget Session, 2021 of Parliament."
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(1
"| am directed to inform you that Lok Sabha, at its sitting held on Tuesday, the
9" February, 2021, adopted the following motion:-

"That this House, do recommend to Rajya Sabha that Rajya Sabha do agree
to nominate seven members from Rajya Sabha to associate with the
Committee on Public Undertakings of the House for the term
beginning on the 1" May, 2021 and ending on the 30™ April, 2022 and
do communicate to this House the names of the members so
nominated by Raiya Sabha."

2. | am to request that the concurrence of Rajya Sabha in the said motion, and
also the names of the Members of Rajya Sabha so nominated, may be communicated
to this House."
1))
"] am directed to inform you that Lok Sabha, at its sitting held on Tuesday, the
o™ February, 2021, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate seven members from Rajya Sabha to associate with the
Committee on Public Accounts of the House for the term beginning on
the 1st May, 2021 and ending on the 30th April, 2022 and do
communicate to Lok Sabha the names of the Members so nominated
by Rajya Sabha."

2. | am to request that the concurrence of Rajya Sabha in the said motion, and
also the names of the Members of Rajya Sabha so nominated, may be communicated
to this House."
(V)
"| am directed to inform you that Lok Sabha, at its sitting held on Tuesday, the
o February, 2021. Adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate ten members from Rajya Sabha to associate with the
Committee on the Welfare of Scheduled Castes and Scheduled Tribes
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of the House for the term beginning on the 1st May, 2021 and ending
on the 30th April, 2022 and do communicate to this House the names
of the Members so nominated by Rajya Sabha."

2. | am to request that the concurrence of Rajya Sabha in the said motion, and
also the names of the Members of Rajya Sabha so nominated, may be communicated
to this House."

SHRI JAIRAM RAMESH: Sir,... ..(Interruptions)...

MR. CHAIRMAN: | suggest to the Marshals that whenever a senior Member comes to
the House, just talk to him and if he has any problem, you must escort him to his
respective seat. This has to be kept in mind. They are seniors and these steps and all
are long also to come to the front and second benches.

SHRI JAIRAM RAMESH: Sir,... ..(Interruptions)...

MR. CHAIRMAN: Let me go through this.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMERCE

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | present the following
Reports (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Commerce:—

(i) 155" Report on Action taken by Government on the recommendations/
observations of the Committee contained in its One Hundred and fiftieth
Report on 'Export of Organic Products : Challenges and Opportunities';

(i) 156" Report on Action taken by Government on the recommendations/
observations of the Committee contained in its One Hundred and fifty
second Report on Demands for Grants (2020-21) pertaining to Department
of Commerce, Ministry of Commerce and Industry;
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(ii) 157" Report on Action taken by Government on the recommendations/
observations of the Committee contained in its One Hundred and fifty third
Report on Demands for Grants (2020-21) pertaining to Department for
Promotion of Industry and Internal Trade, Ministry of Commerce and
Industry; and

(iv) 158" Report on 'Attracting Investment in Post-Covid Economy: Challenges
and Opportunities for India'.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FOOD, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION

DR. FAUZIA KHAN (Maharashtra): Sir, | rise to lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Food, Consumer Affairs and Public Distribution (2020-21):—

(i) Fifth Report on Action Taken by Government on the recommendations
contained in its First Report (Seventeenth Lok Sabha) on ‘Demands for
Grants (2019-20)" of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Consumer Affairs);

(i) Sixth Report on Action Taken by Government on the recommendations
contained in its Second Report (Seventeenth Lok Sabha) on ‘Demands for
Grants (2019-20) of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution);

(ii) Seventh Report on Action Taken by Government on the recommendations
contained in its Third Report (Seventeenth Lok Sabha) on ‘Demands for
Grants (2020-21)" of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution) ; and

(iv) Eighth Report on Action Taken by Government on the recommendations
contained in its Fourth Report (Seventeenth Lok Sabha) on ‘Demands for
Grants (2020-21)" of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Consumer Affairs).
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

DR. BHAGWAT KARAD (Maharashtra): Sir, | rise to lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Petroleum and Natural Gas (2020-21):—

(i) Third Report on Action Taken by Government on the recommendations
contained in its First Report (Seventeenth Lok Sabha) on ‘Demands for
Grants (2019-20)" of Ministry of Petroleum and Natural Gas; and

(i) Fourth Report on Action Taken by Government on the recommendations
contained in its Second Report (Seventeenth Lok Sabha) on ‘Demands for
Grants (2020-21)" of Ministry of Petroleum and Natural Gas.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Third and Sixth
Reports of the Department-related Parliamentary Standing Committee on Coal and
Steel

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, | lay a statement regarding
Status of implementation of recommendations contained in the Third and Sixth
Reports of the Department-related Parliamentary Standing Committee on Coal and
Steel on Demands for Grants (2019-20) and Demands for Grants (2020-21),
respectively, pertaining to the Ministry of Coal.

LEAVE OF ABSEENCE

MR. CHAIRMAN: | have to inform Members that letters have been received from
Shri Vaiko and Shri K. Somaprasad, Members, for grant of Leave of Absence on
medical ground during the current 253" Session of Rajya Sabha.

Shri Vaiko has sought Leave of Absence from 29" January to 13" February,
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2021 while Shri Somaprasad has sought Leave of Absence from 1% to 13" February,
2021 during the 1% Part of the current 253™ Session of Rajya Sabha.

Do they have the permission of the House for remaining absent from the
sittings of the House for the period requested by them during the ongoing Session of
Rajya Sabha.

(No Hon. Member dissented)

MR. CHAIRMAN: Permission to remain absent is granted.

REGARDING A SUGGESTION GIVEN BY A MEMBER TO INCREASE THE TIME
FOR DEBATE ON THE BUDGET

MR. CHAIRMAN: Mr. Ramesh, what were you saying?

SHRI JAIRAM RAMESH: Sir, | rise to make a suggestion. You had kindly agreed in
the BAC that discussion on the Motion of Thanks would be for ten hours and the
Budget Discussion would be ten hours. Subsequently, with the co-operation of all
parties, time for the Motion of Thanks was increased from ten hours to fifteen hours.

Sir, my request to you is the following. There is a lot of interest amongst
Members for discussing the Budget. | want to make a suggestion to you to increase
the time for debate on the Budget from ten hours to, at least, twelve hours. And if
need be, we can sit till 2.30 or 3.00 p.m. By this way, we will be able to
accommodate more Members in the Budget discussion. So this is my earnest
request to you, Sir.

MR. CHAIRMAN: Let us see. No discussion now.

MATTERS RAISED WITH PERMISSION

Need for a policy for promoting Indian consultancy firms in Government
establishments

DR. VINAY P. SAHASRABUDDHE (Maharashtra): Sir, | am raising this issue about
the need for moving towards a self-reliant consulting ecosystem. As we know, on
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January, 25 this year, President Joe Biden signed an Executive Order which
mandated that wherever possible, federal agencies should maximise the use of
goods, products and materials produced in and, more importantly, services offered in
the United States. | do not know whether the American President has taken a cue
from the Atmanirbhar Bharat Abhiyan in which we are currently engaged. But the
House is aware that consulting has become a big industry and several foreign
companies are here and in other developing countries as well which have data-driven
consultancies. | need not take the names of various consulting agencies, but they are
essentially foreign agencies. According to ASSOCHAM, the major trade and
industries association, the turnover during 2020 is estimated to be Rs.27,000 crores,
wherein most of the foreign-originated consulting agencies are grabbing the
business. Eighty per cent of the business school products are joining consultancy
firms, and in India, today for example, the public policy has become a very attractive
domain, a very lucrative domain and all talented students basically go for that. What |
am suggesting here is that the Government should adopt a policy wherein Indian
consultancy firms are given more preference against the foreign firms because as it
happens, the reason why local consulting firms lose out to global giants is because of
the eligibility qualification criteria in public procurement tenders. ‘ﬁﬁﬁ, IqH Q?fﬁ
T M Sl & 1o 31T SHIaiTaR BIFT MR, §a-1 3THd B9 AT2Y, S AR B
&b U BT G2l 81 R, WR1 7 (e 8 b 53 IR ool BRI Bl 37erh
ey frel, SAfeIY MgH- A1 3 aRad iR ...

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

MR. CHAIRMAN: | have ten Zero Hour submissions. Keep that in mind; two minutes
please.
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Non-implementation of reservation in M.Tech courses in Anna University, Chennai

SHRI N.R. ELANGO (Tamil Nadu): Sir, | thank you for this opportunity and with your
permission, | would like to raise this important issue. In Tamil Nadu, the Central
Government has funded M.Tech Biotechnology, M.Sc. Medical Biotechnology and
M.Sc. (Agricultural Biotechnology) courses. The prospectus of those courses says
that the participating institutions are required to follow the reservation as applicable to
them. In Tamil Nadu, 69 per cent reservation policy is being adopted. But now the
Central Government insists only for 50 per cent reservation. This makes the State
Government to increase the number of seats and bear the expenditure. This is very
unjustified and | request this Government through this august House to follow
69 per cent reservation in these courses and in all the courses wherever the State-
specific reservation is ensured.

SHRI P. WILSON (Tamil Nadu): Sir, | associate myself with the issue raised by the
hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

1. 7991 $AR &1 ([98R) : 7EIe, § I A1 9a §IRT IS1¢ 1Y (49 | 3 Bl
g PRAT g

MR. CHAIRMAN: All those who want to associate, please send the names.

Need to allow Haj pilgrims from Tamil Nadu to board from Chennai instead of Cochin
Airport

SHRI'A. MOHAMMEDJAN (Tamil Nadu): Sir, | thank you very much for giving this
opportunity to me. From Tamil Nadu, every year about 4,000 Haj pilgrims used to
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perform their Hajj by going to Mecca and Medina from Chennai airport. This year, the
Government has announced to board all the pilgrims from Cochin instead of Chennai
airport. Cochin is about 700-800 kms. away from Chennai airport and it is very
tedious for Hajjis to board from Cochin. Hajjis have to come to Chennai, they have to
stay there for four to five days to get the relevant documents from the Tamil Nadu
State Hajj Committee and they have to deposit their goods and luggage, have to get
all the documents. They have to stay for four-five days in Chennai and then, from
there, they have to go to Cochin. It is practically very, very difficult. Our hon. Chief
Minister of Tamil Nadu, Shri Edappadi K. Palaniswami also has written a letter to our
hon. Prime Minister, Modiji regarding this matter and requested to allow the pilgrims
to board from Chennai airport instead of Cochin airport. | request our hon. Prime
Minister to consider the request of hon. Chief Minister of Tamil Nadu and do the
needful. Thank you, Sir.

SHRI MUZIBULLA KHAN (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: It is a very genuine problem. Shri Mukhtar Abbas Naqgvi and
Jaishankarji; have to attend to this problem. Thaawar Chandyi, please take note of this
suggestion and then pass it on to them.

Release of pending dues of Andhra Pradesh State Civil Supplies Corporation Ltd.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Sir, thank you very much

for giving me the opportunity on the subject of release of pending amounts to the
AP State Civil Supplies Corporation Ltd. (APSCSCL). The State Government of
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Andhra Pradesh is duty-bound for the procurement of paddy from the farmers and
their timely payment...

MR. CHAIRMAN: The technical people from Lok Sabha may please check the mike.

SHRI SUBHAS CHANDRA BOSE PILLI: The AP State Civil Supplies Corporation is
mandated to procure at MSP without any reservation. It is further to bring to light that
this extensive and timely procurement by the AP Civil Supplies Corporation has
drained its resources. It is becoming increasingly difficult for it to mobilize resources
for MSP operations as it has already exhausted all options available for borrowing
from the financial institutions. An amount of Rs.4,282 crores to AP Civil Supplies
Corporation is due from the Government of India. Out of this amount of
Rs.4,282 crores pending, Rs.1,599 crores pertain to 10 per cent withheld amounts of
rice subsidy from 2013-14 to 2016-17 and for which all CAG audited financial
statements have been submitted; Rs.1,723 crores pertain to 'Pradhan Mantri Garib
Kalyan Anna Yojana' and the balance of Rs.960 crores pertain to advance claims for
3" quarter of financial year 2020-21. | would, therefore, urge upon the Food and
Public Distribution Minister, Shri Piyush Goyal to intervene in the matter and issue
suitable instructions for the pending amounts to be released in the best interests of
the farmers of Andhra Pradesh.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

Capture of Gujarat fishermen and their fishing boats by Pakistan Marine Police

it wifpRie Mixer (oRTa): AT IUIRT #E1ey, ToRTT & 5t ff 995 ¢ &,
I8 YIIhI | o AT 8 3R ORI & HGIRI Dl I [HIRAT 9Icq & A1l
TTfhd™ AR dR-9R SSTHR of ST 81 BT § 21 31} ot 91 B, df 1,100 BT
JICH 31 400 HYIAN UG B B! oA § $ha &l H 3D IRY WHR A
3TRIY HRAT TS § [ I8 STh! SToa ¥ Sleg d1ud & o7y 3R diey &l 41
I I P I B STV IH-1T FUUfd A8ISd, 2007 I 2010 § T ofh
ﬁﬂ%‘?%ﬁﬂ’?ﬁﬁ@aﬁ 9}[, ?ﬁQTrﬁﬁ Hgl & fb SuH irregularities g‘é%l Wﬂﬂ?
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de B e & fore, RIanReE) & forg ot aicw <) 1% off, 9 =1 =er <& €, 3 oft oot
& HHCH I H IR TIAT § fob TRBR S 9ISl bl THRAT A il

it faremrR yITE fATe (STR USen): #EIy, H A 9ew §IRT 301U Y vy |

I Bl FRIG Bl g

S1. AfR¥d ur= (3Nf$em): #eiey, § ff AT 9ew §RT So1V T {9y & a3 &l
TG PRAT g

ST. BITIT @ (A8RTE): AEled, § Wl A1 96 §1RT 301 1Y fIwy 9 33 &t
g PRl g

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. AMEE YAJNIK (Gujarat): Sir, | also associate myself with the issue raised by the
hon. Member.

Closure of Indo-Myanmar border trade at Zokhawthar village in Mizoram

SHRI K. VANLALVENA (Mizoram): Mr. Chairman, Sir, | want to inform the
hon. Members of this House that the Indo-Myanmar Border Trade Centre at
Zokhawthar Village in my Constituency has been closed since April, 2020 till today due
to Coronavirus pandemic. During this period, some businessmen constructed
unauthorised roads at about seven different places across the Myanmar and India
border. So many foreign goods entered our country illegally through these artificial
roads without paying any GST to the Government. | am afraid that all those
temporary roads may turn into the permanent smuggling roads if we do not take the
necessary action. So, | kindly request the Union Government to take all the
necessary steps to re-open this Border Trade Centre as soon as possible to avoid the
unnecessary circumstances which could happen in future.
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DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: Thank you Shri Vanlalvena; what a beautiful name, Vanlalvena.
Next Zero Hour mention is of Shri Prasanna Acharya.

Need for constitution of a separate authority for the recognition, protection and all
round development of abandoned orphans

SHRI PRASANNA ACHARYA (Odisha): Sir, children are the future of any nation and
we must upbring all our children in a very healthy atmosphere with every necessity of
life. But, unfortunately, there are millions of orphans in our country with unknown
parentage. They are abandoned by unknown parents and they are destitutes, who
are seen loitering on the streets, collecting waste papers, plastic material, scrap from
the dumping pit for their subsistence. They are vulnerable to abuses and exploitation
by anti-socials. According to UNICEF’s statistics, India has estimated 31 million
orphan children between the age of 1 and 17 years. Sir, to prove the identity of any
Indian citizen there are many yardsticks like the PAN card, Aadhaar Card Voter Card,
etc. To get admission in a school one need birth certificate, caste certificate, parental
identification and so many things. To qualify for Government schemes also, we need
Ration card, Income certificate and residence proof. But, from where and how an
orphan can get all this? Every deserted orphan ask to himself with broken heart, who
are my parents; what is my identity; what is my date of birth; what is my religion; what
is my caste; what is my address; whom do | belong. Neither the Government nor the
society has answer to these questions.

Therefore, Sir, | request the Government to frame a special law for
innumerable orphan destitutes of the country to save them from abuse and
exploitation, provide them shelter, education, medical-care and proper livelihood.
A separate welfare fund for homeless orphans and street children should be created
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and to supervise all such things an orphan and street children welfare authority should
be constituted immediately.

SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, | associate myself with the matter
raised by hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
hon. Member.

SHRI MUZIBULLA KHAN (Odisha): Sir, | also associate myself with the matter raised
by hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the matter raised by
hon. Member.

. A9 $AR 31 (NER): 78igy, § W AT 98X §RT So1¢ Y {49y & o
3! H¥eIg B &

gl it agdal (A8RTS): #8led, § W A 9w §RT S3MY U 4wy |
31U JATYh] TG DR gl

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. BANDA PRAKASH (Telangana): Sir, | also associate myself with the matter
raised by hon. Member.

DR. AMEE YAJNIK (Gujarat): Sir, | also associate myself with the matter raised by
hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by hon. Member.
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Need for a mechanism to study glaciers to manage and prevent disasters such as
recent glacier outburst in Uttarakhand

it TS T (STRIES): FHUNT HBIGY, 7 HRAN] Dl ITRIES & gl el H
PERATYT FATIS] BT IRE DI YATFH 3MMUGT 31Ts, T v Ir8d & ardfl ff o= B
I8 IR 3T AT AT & 3R 3T ANT gdTed 4l §U &1 ST [T UTeR Hiofded
DI HIRI JHATT AT &1 ATIVN &b T, F¥h A, ..

st guTafa: oMUl =T 8, "Need for mechanism to study glaciers" TaI 4=

please, otherwise, you will be losing time.

$it I Tt WR, ARVl b W, FHd AN, Yol 3R GEEIe WFdl Bl
IR e a7 21 R STRIGS 31151 AT T4 #7301 St &7 MR § fh 3=
qehTel "l &1 WL o1 SR A MUt Yag dF &l by fhanl Arer,
ITRTES &b ART B! Yol T8 Febl © 1eh STd IR Bl AT 37Ts 2.

MR. CHAIRMAN: Please Anil Baluniji, please speak on "Need for mechanism to study
glaciers to manage and prevent disasters," this is not a debate, you know that. CIgH
:@f%\’, you will lose time and then you will not be able to come to the main point.

2} 31T Feft: AU Heled, BT & aul H ITRIES H IR ¢, dael Hhe
3R AR RIS DI TSI 4 gl s &1 SRS Ybad FHII & W1 B

JHTNT AEIG, H 3MUD AIEIH ¥ WRA ARBR AR ARy gedt fa=m fawm
Y 3RIY BHRAT AT b AT DI 377 IRRARTIT R faRyat sy b Sy drfes
fEeTera, TR 3R Afeal & WG R ey fhar S G 3R 5 & oY e
3MIeT o fAwRid foar S k| S8 STRIES B 7181 ,<% 3R g ar &1 /Y &y
I

1. 79 AR 371 (AER): A8iey, § A1 e & [qug ¥ 370 D] TG
PRAT |

el ORIt Tqddl (FERTS): Weled, § A1 AT 9 & (99T 9§ (9 ATqh!
g PRl g

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. AMEE YAJUNIK (Gujarat): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

Y FUTIFA: 39 Johx MY 91T Tohd &, s BIhY Ul gl Adhd 2l

il ATABIGH @ (FIch): TR, WS 811 B ad SIGT &, SHY H ATHT =T8d
gl

it wumafer: S 8, BIs Uistd 81 B

Need for establishment of Centre for Excellence in Microwave, wireless and photonics
in the Central University, Gulbarga

SHRI MALLIKARJUN KHARGE (Karnataka): Sir, there is a ‘Centre for Excellence in
Microwave, Wireless and Photonics’ being established in Karnataka for which the
State Government has allocated 10 acres of land on lease for 33 years in Bangalore
University campus. However, since this Centre is a part of Central University,
Gulbarga, it would be better if it is established in Central University of Karnataka,
Gulbarga. The Centre for Excellence will develop expertise in defence, space,
aviation, communication and energy sectors. It would help students of various
departments including Physics, Mathematics, electronics and communications
engineering, computer science, etc. Both students and faculty members would have
better access to the best faculty, industry experts, research facilities and
infrastructure. Sir, the Central University, Gulbarga has ample open space of nearly
850 acres which is given free to the Central University within its campus to house the
Centre for Excellence. There is already an operational airport connecting Gulbarga to
major cities like New Delhi, Bangalore, etc., as well as has trains and road
connectivity. The creation of this establishment in Hyderabad Karnataka region would
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help students get just as good access to quality research infrastructure as their
counterparts in Bangalore or other big cities.

MR. CHAIRMAN: Right. ...(/nterruptions).. Okay, Khargeji. ...(Interruptions).. The
point is that after three minutes that will not go on record. That is my problem.
...(Interruptions) ..

SHRI MALLIKARJUN KHARGE: Just one minute, Sir. This would help in promoting
innovation and further research and development in the field of communications in
Gulbarga. Sir, one more point is that the post of the Vice-Chancellor in the university
has been lying vacant for ten months now. This is a very important post and its being
vacant is causing major problems in several administrative decisions, many of which
are still pending. This post should be filled up immediately to prevent further
administrative issues.

MR. CHAIRMAN?: Right. ...(/nterruptions)..

SHRI MALLIKARJUN KHARGE: So, | request the Government to consider
establishing the Centre for Excellence in CUK, Gulbarga and immediately appoint a
suitable person for the position of Vice-Chancellor in CUK. Thank you very much

MR. CHAIRMAN: Thank you, Mallikarjun Khargeji. Both are different subjects,
Ministers are also different. ...(/nterruptions)..

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Zero Hour mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.

1. A1 AR 311 ([98R) : A8igy, § 41 W &1 59 fIva & 91 Hag dra gl

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the Zero
Hour mention made by the hon. Member.
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Need to curb increasing child marriages during the pandemic

il SfcRIfew o, Rafern (e vcen) « |wIui J81ed, SfudhT 9gd-98d ggdIs
{3 STTT 21 TBT TR AT BT ATHR (AT 51 FHTIRT HBIGY, DRI ASRIBE b &RT
TP 98 B W I & I A 1T H 9feTl Bt UgTs iR IS5 Iovdel A R
W%WW%IW@@W%%&FW%%@W net 9 dfad 89 &
SR AT & aT fad18 B AT I S BT 2l Bag Algell MR qret b
HATAT RT GaTfold T TS, dTgcsclls 1098 H Udh RTI <Ts s oY 3R
319t W 3TFCaR, 2020 P 414 a1 fdaTs A SSI 18,324 distressed calls 31T f| g4 &
1T HERTSS 3R T | 200 ¥ 318 1 fadTg & Uhvo Ud Holied H 188 THRIT
HH A &1 8 I & o7 I8 Uab g1 glad 51 31 Geil § b 577 9 &g sl 4
Y IR FWIET B I [dars e [y T 91 #=7 AfZer 3R a1t fadr J3Arery A
sqaﬁa%ﬁs
Tl fIdT8 UR national data TR &R & [T 19 ARBRI Dl Tcchlel oIyl
qeATh DR & qer IR fby STy
2. AN B 3R M & fSham=aa= &1 W& 4§ grerd fham S| a1el agaii &
SE] counseling & %IK’ district child welfare committee @1 Tfshg fohaT VU,
JNTaTSIH AT R NGOs & ¥1ef fAefehR mission mode UR Bl Tl g¢ 3iR
I URAR T Ugd Y, AT 89 ANT S AT Bl Tpel ara¥dl § FgAN §
qTg|
3. I P WY Wl drop out b & [T Ueh blueprint ST ST AR d7 fdars
el SR dT & JATT Bl scale up fHIT ST

91 7S AR S ([981R) : HEIey, H 93 Bl 39 (v & A1 g HRAT g

SN BRiwT agdal (FBRTS) : #eiey, H W W &l 39 vy & A1y dag bl g

S1. BT @ (AERTE) : 781y, § W W@ $I 39 [V & A1 Heg Bl g

SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, | also associate myself with the
Zero Hour mention made by the hon. Member.

SHRI MAZIBULLA KHAN (Odisha): Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.
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SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | associate myself with the Zero
Hour mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.

SPECIAL MENTIONS

MR. CHAIRMAN: Hon. Members, | have received 35 requests. So, try to adjust the
time. Otherwise, it will be difficult. We have about nine Special Mentions which |
permitted. Please lay your Special Mentions.

Demand to resolve issues affecting retired bank employees

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Hon. Chairman, Sir,
banking sector is an important component in the progress of the nation. Bank
employees are the backbone of such an important sector. Pension Scheme for bank
employees was introduced in the year 1993 w.e.f 01.01.1986. Bank retirees’ pension
has not been updated even for a single time in the past. But there has been
substantial increase in prices of essential commodities including the cost of medical
treatment, medicines, etc. The Government had given sympathetic thought to the
concerns of the bank retirees and their demand. Finally, it had given direction to
IBA/SBI Chairman to carry out updation of pension for bank retirees.

The family pensioners were receiving very meager amount as family pension, that
is, they are receiving only 15 per cent of the last pay received by the pensioner.
Considering this and to bring it at par with other sectors, the Government and IBA
agreed to increase the family pension to 30 per cent without any ceiling. This proposal
is pending with the Government for its approval and then implementation. The same
was brought to the notice of the hon. Finance Minister, Shrimati Nirmala Sitharaman.
She had agreed to have a relook at the issue.
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There are about 2,000 surviving retirees and about 1,500 surviving spouses
who retired before 1986. As they are not eligible for pension, ex-gratia payment is
being given to them. This also needs revision considering the various ups and downs
of the economy.

|, therefore, urge the Government to upgrade pension to bank employees,
enhance family pension and, revise ex-gratia payment to spouses of pre-1986
retirees. Thank you.

Demand for steps/strategy to check entry of microplastic into the food chain

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, research shows contamination of
the Indian sea with microplastics and when microplastics enter the marine food web
at low levels, they can move up the food chain as bigger species eat smaller ones.

According to the UN, up to 12 million tonnes of plastic are swept into oceans
globally, high levels of microplastic are found in rivers and oceans. Various studies
reported upto 600 particle microplastics per kilogram of salt, up to 660 microplastic
fibers per kilogram of honey. Thus, leading microplastics entering the food chain too.

Research says microplastics are known endocrine disruptors and are
implicated in numerous health challenges like diabetes, cancer, and obesity. These
findings are yet another wake-up call. Motto, that is, prevention is better than cure
surely helps reduce the inescapable problems in future.

It is a social responsibility for everyone to reduce the usage of plastics and
thereby bring down the entry of microplastics into the food chain. However, the
Government needs to address this issue immediately, set-up research centers,
examine various studies, build an institution to monitor this issue in the future.

To begin with, the Government can promote individuals to reuse, refuse and
recycle and seek alternatives and support programs, such as India clean up day, to
stop plastic waste from entering our environment in the first place, ensuring it does
not then become embedded in our precious oceans and landing in the food chain.

| urge the Government to provide insights into this issue and tackle this to find
solutions.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the matter
raised by the hon. Member.
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Demand to initiate Entrepreneurship Leave Programmes for Government Employees

SHRI' ASHWINI VAISHNAW (Odisha): Respected Chairman, Sir, the focused efforts
of hon. Prime Minister, Shri Modiji, have made the Indian startup ecosystem as the
third largest in the world. More than 41,000 start-ups have been recognized by DPIIT
and these have created more than 4.7 lakh job opportunities. Sir, this is a huge
achievement by every measure and deserves acknowledgement and appreciation.

Many young people are entering Government jobs. Some of them have
entrepreneurial energy. Such young employees are wiling to take risks.
Unfortunately, service rules do not allow entrepreneurship.

In this context, Sir, | humbly put forth a proposal of 'Entrepreneur Leave' for
Government employees who are willing to take a break from their regular jobs and
pursue an entrepreneurial idea. Individuals with a safety net are capable and willing of
taking bigger risks. Countries like Canada, Sweden, Qatar are successfully running
such "Entrepreneurship Leave Programmes" , where employees willing to become full
time entrepreneurs are given leave for up to three years.

Mechanisms of checks and balances can be put in place to maintain
transparency and fair play. Such startups may also get some initial seed fund and
hand-holding . In return, the parent organization of the employee may hold some
equity in the startup. This will also give boost to revenue generation within
Government. Thank you, Sir.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

Demand for dedicated Doordarshan Channel for broadcast in Chhattisgarhi language

ST el Qal ¥ (BTIRTIR) : HEIGd, BRIRIG DI YA 1Y I+ 20 AT 81 b
gl 39 SRTF BANIIG! UTNT & BT BT bR Bls S HEH ol SSr-T Tl fafi=
RTSAT | AT WTHI31 H JRIRYT 8¢ GRaT &b 37e- 3Tl O-edd &, [SH g8l Bl
I |97 H JRY BT ST &, offh BxiTe H gRae §RT VAT 99Tdl el
AT ST BT 8, T Pael BRIIET WINT § JERT 81, Sidih (o1 &3 & &3
T IR BRG] WINT H JARYT BT 11 e 8

HBIGY, BUIIE H Udb U Td & ATaIEHT 8, ST T&T Bl del 3iR Gl
DI TS P -1 BATBRI b f&adl bl W WRIET BRI BTG H gRa g4
3L HT Bl gof H H HerH 2
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37 WWWQWW%%WWWWJ#W$
oY g T9al T Sy, )T BRITG! |INT & A1e- 91 R BeldhRi,
M SR AT BT W G4 81 b

Demand to provide employment to families/locals displaced due to NCL, Singrauli and
NTPC, Sonbhadra projects

sft I wThet (AT R : 7RISy, YR WRGR B 3Md IRATSHY <97 & fafie
WM R Il T8l 81 399 3! IRAR favenfid gy g, Rt it a6 fawmii gry
HRATIST Td Al T2 <1 718 &, FoTIdh RO W a1 AR A 3fd &1 IRaR
&I T2y 6 T a1 = el vd g gaai & oy Jiad sRfaa &,
frRIYeR TRiIud, RRiell ud Aeidil, |iMvs H I gad vd faRenfud gRar
T 7 e & HRUT gl Bl

HqBIqy, § e AEgH A 4R WROR I faed Hrdr g fb aRarsaii |
e URaRT Ud I gl DI ISHIR ST BRI B, dehlel i TR B
STTY Ud Ieh ol g JISHTR GHfead faar syl
T, RERIel d gadidi, |eve § favenfud yRari gd I gaaoi @l
IRt o T deebTel H0RT foran Sy, gd-9gd g=gd1a|

MR. CHAIRMAN: The following Special Mentions are deemed to be laid on the Table.

Demand for the construction of Kanpur outer ring road to resolve the problem of traffic
jam

Tl gER™ g I18d (SR IS0 : HBIGY, SR UGEl &I Fad 31w Sieiiis
SHISTl DI FHS HIYR H o Tl ST T8 & Al fad FRAR g1 <11 &1 2
BHITYR TER P ALY W Y ISHRT A&AT 25T, 24, 91 9 86 IOR B @, [Sd! goig
 FER W S 3R 3P BIT 51 59 FHRIT S AN B¢ BIYR AR RIS §94
&I UfhAT 99 2012 | A VB &, olfh 39 UIhAT H g1 AH ([Ied 81 bl & [h
AT HIYR & ST GATIT 6 o 2

YR H AT TSR R IS 9 MY Al STH FHI S STY| JTae =i &
qEd YW AT & Bl H (< FeHieT &1 ST ol Jef s9H I ISR
AT DT AR A JLTRAT fberit 8171, I8 MR &1 81 YR SR RIS &
HE¥ H ST TRBR - TGS RIS UIoide b Wil DHITYR &b Aloiae & ¥ AT
& BTATH 10 UfTerd o i A HIRIAT 1 IR<iTd HATTY bl Hel 2
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HBIqY, MUY IATUE 8 [ AT F$h URTST 3R ISR HATAT Pl HITYR
IMIex R 0s & foTv 3ierenRar &7 sifaer W) &), N A fH107 81 96 3R
BTTYR H T Tl ST FATE 81, gIdre |

it fermR vITe fAuTe (SR Uew): AEIGY, | AT 9e §RT SOl T vy |

I Bl FRIG Bl g

Demand for approval of the proposal for development in the vicinity of Defence
establishments in Maharashtra

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, the proposal dated
03.03.2017 sent by the hon. Chief Minister of Maharashtra to the hon. Defence
Minister, Government of India regarding development permission in the vicinity of
Defence establishments is still awaiting response from Government of India despite
the lapse of sufficient time and the matter being of the public importance.

Therefore, through this august House, | urge that urgent and suitable
directions may please be issued to the Government of India to consider the aforesaid
proposal and reply to the Maharashtra Government at the earliest.

Demand for execution of Jharia Master Plan including BCCL Coal Mining area
through a Central Agency

#ft 7RY UER (IRES): WGy, IRIIUA Bl @ & & id SIRES &
SIRTT I &7 H YT AN 3R -84 Bl FRIGE B 97 399 gHiiad
ARIRDT &b AR & oy SIRAT ARER W Bl Ho™l &1 T &, o714 12 gui @1 rafey
& T ST 9, 37T 2021 § G fhd ST &1 e FeiRa g1 YR WRSR 7 §96
fore gt i @1 smrde i fvar 81 IR AReR @i &1 fohamaae IRES 199
WHR & TSR SIRAT g9 3R fadwr wifiaor (SRen) gRT {6 S 387 2,
RTDT JATler a1 &1t 81 AT 12 99l & 31gHa DI S Y 5 YRIISTAT &I
foraraae fosdl =1 Uoisl I AT IR " HLTH31 3MMaT AT & A1 AR
(PeaoT=T) B TP AT IEX [AwRd H=A1 SRR 8111 § 399 fawg &1 e+ # faziy
ool & AT § TG TEdT &
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Demand for non-levy of taxes on petrol, diesel and LPG

SHRI P. WILSON (Tamil Nadu): Sir, the hike in fuels and gas prices poses a great
threat to the poor and middle class people of this country and to the economy. In
Chennai, petrol sold at Rs.86.15 in January, 2021, is sold today at Rs.89.13 per litre.
There is a hike of Rs.2.62 per litre. Similar price hike is there in other cities in our
country. However, the petrol price in Sri Lanka and in Pakistan is INR 60 and INR 51
respectively. There is rise in diesel prices from Rs.79.21 to Rs.82.04 per litre and the
difference is Rs.2.83 per litre. In Sri Lanka and Pakistan, the diesel price is INR 51.90
and INR 52 respectively. The LPG costs Rs.25 more now. In Chennai, the price of
LPG is Rs.735. In 2018, when the crude oil was $ 68 per barrel, the petrol prices were
fixed at Rs.72.82 average in India. In January, 2021, a barrel cost $49, the petrol
price was at Rs.83 and now, in February, the crude oil price is at $54.41 per barrel,
the petrol price is sold at Rs.86. Thus, oil companies fix the prices as per their whims
and fancies. Today prices have also shot up because of higher taxes levied by the
Government without caring about the cascading effect on goods and services leading
to great inflation. In view of pandemic, | request the Government to levy zero taxes
on fuel, LPG and save the citizens.

(MR. CHAIRMAN /in the Chair.)
ORAL ANSWERS TO QUESTIONS
Normalcy in domestic air traffic

%91, SHRI MAHESH PODDAR: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Government has any estimate about getting the domestic air traffic back
to normal i.e. at pre COVID-19 stage; and

(b) whether Government would consider extending the period of floor and ceiling
prices of air tickets in order to facilitate passengers to purchase tickets and get
refunds till the situation gets back to normal, if so, the details thereof and if not, the
reasons therefor?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI HARDEEP
SINGH PURI): (a) and (b) A statement is laid on the table of the house.

Statement
(a) and (b) Due to the outbreak of COVID 19, scheduled domestic operations were
suspended w.e.f. 25.03.2020 which were subsequently resumed in a calibrated
manner w.e.f. 25.05.2020 with fare capping (lower and upper limit) to ensure that
airlines do not charge excessive fare and the journey is performed only for essential
purpose. The order for capping of fare is valid upto 31.03.2021.The domestic
scheduled operations at present have been opened upto 80% of the Summer
Schedule 2020. Further, opening up of the domestic scheduled operations and
relaxation in fare capping is subject to prevailing COVID-19 situation, status of
operations and passenger demand for air travel.

A comparative statement indicating the domestic scheduled flight and passenger
movement month-wise during 2020 vis-a-vis corresponding period during 2019 is at
Annexure.

Annexure
Comparison of Domestic Flight Movement data of year 2020 to pre COVID level

Departure Scheduled Aircraft Movements
Domestic(in Thousands)

Month
2020 2019
JAN 95.0 92.1
FEB 90.8 80.4
MAR 69.2 85.3
APR 0.0 80.7
MAY 4.1 86.4
JUN 22.8 86.2
JUL 25.2 87.8
AUG 29.2 87.7
SEP 40.3 85.8
OCT 49.8 93.6
NOV 54.8 92.1
DEC 64.7 94.6
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Comparison of Domestic Passenger Movement data of year 2020 to pre COVID level

MONTH Domestic Embarked Passengers (In Million)

2020 2019
JAN 12.78 12.51
FEB 12.37 11.35
MAR 7.76 11.60
APR 0 11.00
MAY 0.28 12.19
JUN 1.98 12.03
JUL 2.10 11.90
AUG 2.83 1.79
SEP 3.94 11.53
OCT 5.27 12.31
NOV 6.35 12.95
DEC 7.32 13.02

SN 9RYT UER : HEIGY , AT 531 St 7 a1 {6 19 80 TR IF S Wief &
TS & ,0R A3 2020 , & 4.1 TR I B fSHER 2020 ,TH ATH 64.7 IR scheduled
flight movements §?§§I WRIYTIIg 8 o fﬂ%ﬁ adverse report -T&1 311 Y81 & ,<l HH
HY 80 TRVE TP scheduled flights operate I Tl 81 &1 87

SHRI HARDEEP SINGH PURI: Sir, the civil aviation sector was completely closed
down on 23" March. We reopened on 25" May in a slow and calibrated manner by
putting in place SOPs, provisions for seamless contactless travel and a large number
of other measures. Then, we opened up slowly to 45 per cent in June, 60 per cent on

1" November and 80 per cent on 3™ December. Our

2" September, 70 per cent on 1
effort, Sir, is always to open up a little ahead of the actual and potential traffic. The
hon. Member's question is: Why are our flights not operating up to 80 per cent? The
answer to that is, that is a decision taken on commercial basis by the air carriers. We
are now confronted with an interesting situation. On the one hand, some of the
carriers want us to open full capacity, 100 per cent, whereas others would like to go
slow. Our decision to raise beyond 80 per cent will depend on the behaviour of the

virus and our sense of comfort that air travel has all the SOPs. Since it is a
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deregulated sector, the commercial decisions will have to be taken by the air carriers
themselves.

it 7291 UIER : HEIe , )T QUXT supplementary Jg g fob PIfds & BRI floor and
ceiling price T fhU ST &1 U9iAT T4 81 jE! 81 Ugol HT 39 g+ | V) 919 B!
IR 31 & , oAb deregulated sector 811 & BRI 3 THRT AT 81 T ARBR SHD
Wﬁéﬂ%ﬁﬁﬁ‘ﬁ%ﬂﬁﬁ@%@ﬁﬁ@ﬂoorand ceiling priceifﬂ?ﬂﬂ'fﬂ'qifﬁ

ST 2

SHRI HARDEEP SINGH PURI: Sir, the floor and the ceiling price was an extraordinary
measure which was necessitated by an extraordinary situation which we found
ourselves in. It was designed to ensure that airlines, in a situation of limited
availability, did not charge exorbitant price. It is not our intention- -it also cannot be in
an open, deregulated market situation--to have the fare bands made a permanent
feature. So, it is our expectation that when flights open up to pre-Covid levels in this
summer schedule, we would not have the need for a price band.

1} BTN TS AR : R HA A1 HAT S DT answer G11 H AR H301 S 4
dg Pl diedl g" f SIREIE H T universities 8 ,ONGC T base & 3iIR Central
Government ®T research centre & ,lfh 98T U U8l SI¥! flight T81 Tl Y81 81 39
BRI & SIRETC ¥ facell 1169 TR 8,51 Ugel 2 ©¢ & | & AI-1 H301 oft
U T8 § [ g8l Sl schedule AT ,d8 schedule &9 T regularize 81 SITYIT 3R
SAB! examine THIT AT & AT T 25781 Y1 flight BT schedule 81 T 8T § , D]
ST B &b AT TaTHE ¥ RIT AT BT 82

SHRI HARDEEP SINGH PURI: Sir, | would like to inform the hon. Member that not
only Jorhat or other places in the North-East, but also throughout the country we are
in constant touch with the airline operators and | think, even on their own, as the
demand is rising, more people are travelling. When we closed down and opened up
in May, we had only 30,000 passengers. My figures of day before yesterday are about
2,87,000 passengers. So, the demand is rising and once there is economic and
commercial viability, the airlines will not need any encouragement from us to restart
the flights.

DR. M. THAMBIDURAI: Sir, | am very thankful to you for allowing me to put a
supplementary. | am raising a very serious matter. It is the privilege of the Members
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of the Rajya Sabha. | am raising a serious matter. We are suffering because of the air
ticket fares. For example, | have received a letter from the Rajya Sabha. Airlines are
fixing different prices. For example, once | travelled from Chennai to Delhi and the
fare was Rs. 35,953. The second time | travelled, the fare was Rs. 54,825.
Yesterday | travelled and the fare was Rs. 18,000 for the same executive class. There
must be a fixed rate.

MR. CHAIRMAN: Okay.

DR. M. THAMBIDURAI: | am saying this because | have received a letter as if | am
manipulating and getting the ticket through air fare billed from the Rajya Sabha
Secretariat by the Travel Agency.

MR. CHAIRMAN: Okay, Thambiduraiji. Now, Mantriji.

DR. M. THAMBIDURAI: It is a serious matter. Let there be a fixed price.

MR. CHAIRMAN: Please sit down. You have raised an issue and he is going to
reply. Mantriji.

SHRI HARDEEP SINGH PURI: Sir, the hon. Member is referring to a situation
presently regarding Business Class fares by which the hon. Member is entitled to
travel on a Delhi-Chennai sector. Our price band is confined to the economy class
fares because we have low cost carriers, which don't have Business Class and we
have full fare carriers. What happens is -- | will give you an example - - if you book a
fare under the apex scheme, which means 60 days in advance, at that time the entire
flight is open and the air carrier may want to sell you a ticket at a lower price. Well, if
you book in one days' notice, let us say there are eight Business Class seats and
seven are booked in the airline carrier, the Government does not determine the prices
sought by the air carrier. This is a deregulated sector. It is the market which will
determine it, but the hon. Member had brought another issue to my notice. If you
permit, | will answer that also. This is a function between the agents and the airlines.
The Government, in an extraordinary situation, can prescribe a band because just
now we are under Covid. But once it opens up, we can encourage them to either not
sell tickets at a rock bottom price or charge exorbitant prices. We have a mechanism
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for that, but we don't tell the airlines, when they have an ability to sell their tickets
under a dynamic pricing system, as to how to charge them.

DR. AMAR PATNAIK: Sir, the airline industry has suffered substantially due to the
Covid induced lockdown. What is the size of the financial loss suffered by the airline
industry as a result and what would be the expected impact on the financial banks?
Has an estimate been done?

SHRI HARDEEP SINGH PURI:  When | was a young Foreign Service officer,
somebody had wanted to know how it was possible to travel from Delhi to Australia
via Japan. This is that kind of a question which my friend has asked. The question is
on resumption of domestic traffic. Airline industry by itself is definitely a very difficult
concept to define. He is a professional accountant. He was the Deputy CAG. Sir,
what is airline industry? Airline industry is air carriers. Airline industry is airports.
Airline industry also takes within its ambit the tourist industry.  All of them have
suffered. IATA and some international organisations are putting fantastic figures on
that. | think the operative part of the supplementary question is, what can be done.
He talked about banks. Airlines don't take loans from Indian banks only. They take
loans from outside also. For instance, when you undertake a lease, you have got an
international financing operation. Similarly, airlines, because of Covid, have not been
able to pay the Airport Authorities. So, we try and manage this ecosystem. And, short
answer to his question is, nobody has an overall figure about the loss. But, it is
reviving now. We have already opened up 80 per cent. | would be happy to sit with
the hon. Member and look into the details even more.

MR. CHAIRMAN: Right, Hardeep Singhji. You must have been smarter when you
were younger. It is not that you are not smart now; you are also smart now. | was
visualizing that you would have been much smarter at that time. But, the replies also
should be very smart. You are trying to give an elaborate answer. Member is also
short and sharp. So, be smart, sharp and small; small is beautiful.

Y |FuTafcr: 799 92, #ff WA ST YT - Not present. T &1 8T & , 3Tl d 3T
T8I X2 &, ST adigd ol b 8 2

SHRI MD. NADIMUL HAQUE: He is okay. He is busy in elections.
MR. CHAIRMAN: Okay.
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SHRI MD. NADIMUL HAQUE: We are making sure that there is no washout.
MR. CHAIRMAN: | am happy that he is fine. Other things are not related to me.
MR. CHAIRMAN: Now, Question No.92.
*92. [The questioner was absent. |

Cross-border infiltration

*92.  SHRI MANAS RANJAN BHUNIA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is fact that cross-border infiltration has increased during the last five
years from India- Bangladesh border;

(b) if so, the details thereof and the reasons therefor;

(c) whether Government has taken initiative to take punitive actions against the
responsible security personnel for illegal cross-border infiltration; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI NITYANAND
RAl): (a) to (d) A statement is laid on the table of the House.

Statement

(a) and (b) Number of cross border infiltration cases reported along Indo-
Bangladesh Border have reduced in 2020 viz-a-viz 2016. The details are as below:

2016 2017 2018 2019 2020
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(c) and (d) Wherever a lapse on part of BSF personnel is found, disciplinary
proceedings are initiated and action taken as per rules.

37t ITeheT RI=ET: AUTITT HB IS 319 31 Sl BT TaR (ST .59 oy § 3faeh!
gIdIE Sl &1 W1 JaTel I8 & b Uiegq i1l H Seeel-vRd diex H 2,216
fHATHIER BT TSR B, IHH BRI &P foTU 5T ABR I STHIT QTR B oY — I
a1l ST TR g2 ST 9 ST 83Tl WaTd  fdb Sl gaufcy giex IR Udhs Sl

3l s T QUi /EeY A [1heT =Rt St 9 Sl a9 fhar 8 99|
afee ST & g | § gar1 Fredl § b IRGR & U Y AfRUs & 33 A
T & R R o 916 fhadiex 9 ff Sa1eT 91 81 oS ST 9! &
T BRI &7 H gaUfSy SAeT Y R &l R Al Sigdus &1 Aiadl &
BRI EH I ATHMH B &

A1 G | S goR1 99 fhar & ,g8f ufzad §rel § Uod IR auf 4,
20169 2019 & &4 Tdg GHUSTT BT Pl 2,548 RIBTI GO BRTg g AT 3R & Bl
TS UH3TSIIR 2,104 & AT SHH 444 FHH THIMSIAR Sl g5l AHSIG ARIUAT DI
AT ,4,189 RRUIR ARITUGT DT H=AT ,4,072 AT 117 B4 &1 ST R STRIA fhd
T 91,134 8 3R I ofl a1Y g gU & , HI~Ia ol U & ,d 212 81 Ffd g8i arex
R dIUAUE ol 2 ,5alelT divaus gaufeal &l udhsdl § , ol I Ihshr 98
RIS WRBR DI WA T &b FYa DRl 2l 5T ARBR B Yford Dl gaufcdl bl
B RTTHT G-l 8191 912V , a8 99 IR HRATs el ®x Ul § ,Nigdh HRoT
I8 R S0 Bt 2

SHRI SUJEET KUMAR: Sir, | request the hon. Minister to share the status of fencing
work on Indo-Bangladesh border and also share the timeline for completion of this
fencing work.

MR. CHAIRMAN: Nityanandji, it is about fencing of Indo-Bangla border and the
present status.

st I T AEIGY QY TSR WR AR AT &l $ol oS 2,216
fheliieY 21 S 918 ¥ R B T8 JRIE T AT & ,98 1,638 © , T o9
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AT UEeH YoTTell & HIEH I 394 YSR & ,ARIfed $FR 8 8l s ThR B Javeq
AT B I81 T BT GRET B & AT GAUTSAT DI A ehdd 1 ST <! BT gAThT B
JET TART ST 17Ut &1 arex {77 8 ,S9% I & gfaem €, & floating boat ¥t
Wﬂ%,f\\ﬂﬂdn q1egq F d 981 IR AT B Aipdt BRd &1 T8 B land acquisition%
249fFARICR 21 B H FTATGL ISR TS BT FB AR & BRI BH 1S T8 o1 T
B &, B9 IR YA T JET 21 3R UfeaH} §9Tel B o WRBTR 370 H TATH
HYP land acquisition Wéﬁ% ,?ﬁETT qg,TtR’ STeal 9 SR < Yz dhIH NI
IRBR & BRI 81 SN STATS IS TS B BRI 1T © , ISP fol¢ & S0
EISEISEARER]

MR. CHAIRMAN: Question Nos. 93 and 102 seems to be similar. So, | am taking up
both of the questions together.

Prices of petrol/diesel

®%03. DR. BANDA PRAKASH:Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) the details of monthly price of crude oil and selling price of petrol during the last
three years;

(b) whether Government has taken any steps to reduce the price of petrol and diesel
by reducing taxes/excise duty or by other means; and

(c) if so, the details thereof during the last three years and if not, the reasons
therefore?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c¢) A statement is laid on the Table of the House.

Statement

(a) The details of monthly price of Indian Basket of crude oil and retail selling prices of
petrol/diesel during the last three years are available at the website of Petroleum
Planning and Analysis Cell (PPAC) i.e. www.ppac.gov.in.

(b) and (c) Prices of petrol and diesel have been made market-determined with

® Question Nos. 93 and 102 were taken together.
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effect from 26.06.2010 and 19.10.2014 respectively. Since then, the Public Sector QOil
Marketing Companies (OMCs) take appropriate decision on pricing of petrol and
diesel in line with international product prices and other market conditions. The OMCs
have not only increased but also decreased the prices of petrol and diesel in line with
changes in international prices and rupee dollar exchange rate.

With an aim to reduce the prices of petrol and diesel and give relief to the
consumers, the Central Government reduced the Central Excise duty on petrol and
diesel by Rs. 2 per litre with effect from 4™ October, 2017. The Central Government
further reduced the Central Excise duty on petrol and diesel by Rs. 1.5 per litre with
effect from 5™ October, 2018 and Public Sector OMCs also reduced Rs. 1.00 per litre
to reduce the overall price of petrol and diesel. The Central Government also
requested the State Governments to make a reduction of Rs. 2.50 per litre in VAT
imposed by them on petrol and diesel. 18 State Governments and 1 Union Territory
had reduced VAT on petrol and diesel.

Highest taxes on petrol

®%102. DR. SANTANU SEN: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether it is a fact that India has the highest taxes on petrol in the world;

(b) the reasons for such high taxes which is beyond almost any other country in the
world especially in the time when the common man earning is already hit by
coronavirus pandemic and unplanned lockdown;

(¢) whether Government is planning to reduce the taxes on petrol and diesel;

(d) if so, by when and how much; and

(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (e) A statement is laid on the Table of the House.

® Question Nos. 93 and 102 were taken together.
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Statement

(a) The taxes on Petrol and other fuels imposed in various Countries keep
changing from time to time as per the policy of their respective governments, and as
per the information provided by PPAC in some countries the percentage of taxes on
Petrol is higher than the current percentage of tax on petrol in India.

(b) The taxes are imposed for meeting the budgetary requirement of Government
at the Central and State Government level in order to generate resources for
infrastructure and other developmental items of expenditure keeping in view the
present fiscal position.

(c) There is no such proposal at present.

(d) Nil.

(e) Taxes are increased or decreased depending on several factors like requirement
of the Government, market situation etc.

DR. BANDA PRAKASH: Mr. Chairman, Sir, the hon. Minister, in his answer, has
stated that on 4™ October, 2017 and 15" October, 2018, the Central Excise Duty was
reduced and public sector OMCs also reduced Rs. 1.00 per litre to reduce the overall
prices of petrol and diesel. But, the fact remains that from 2019 to January 2021, the
prices had increased three times. What are the reasons for that?

SHRI DHARMENDRA PRADHAN: Hon. Chairman, Sir, the prices of petroleum
products are governed by the international pricing mechanism. And, this has been
the practice for the last few decades in our country. We have to import almost 85 per
cent of our requirement from the international market and when there is a price hike in
the international market, we have to go by that pricing mechanism. When the
international price of crude oil is higher, we have to increase the prices and when the
international price is lower, we have to decrease the prices here too. This is a market
mechanism which is followed by all marketing companies. We have given freedom to
them. So, the prices are governed by the international market.

DR. SANTANU SEN: Mr. Chairman, Sir, my supplementary to the hon. Minister is
this. The retail selling price of petrol in India is based on crude oil price, OMC margin,
transportation cost, freight cost, Central and State Government taxes, excise duty,
and other taxes. We have seen the prices of petrol and diesel at their highest in the
last two years. Sir, almost 95 per cent of the entire liabilities are in the hands of the
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Central Government. So, is it not possible for the Central Government to take some
steps to keep in check the prices of petroleum products?

SHRI DHARMENDRA PRADHAN: Sir, the hon. Member has given two facts.
Through you, | would like to put forth the right thing. International crude oil price is an
indicator. But, the international product price is the benchmark. That is number one.
Number two, it is not that ninety per cent of price components are governed by the
Union Government. There are three components -- the basic price, which is just at
the gate of refinery; central excise duties; and State heads. These are the three
factors in the price mechanism in our country. The State Governments and the Union
Government are careful about tax collection because everybody has his own welfare
commitments and developmental priorities. And, for that, they need some resources
through this route. This has been a proven and substantial route by all the
Governments, whether the State Governments or the Central Government.
Whenever needed, the Central Government has taken responsibility. But, primarily,
this is a product that we have to provide to all our people. And, for that, we have to
go by the market mechanism.

2 oI5 TEA : AT FHURT S, § g /e | q-1g J21 Sff F ol
TTEAT § o ISR W17 H qreaR Ry Rwrs=8 & iy s &) goify am © qen
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I TG & FolU R g TRBR DI BIg AToTT 872

st erifg U= - 9T HEISY, T U 3T U9 &1 H 3MTP A1eH W IR T Bl
3MYARA BT AR H FIGHR, oA REISTI BT A AN AR TSI Bl
HHTIATSI & FIoT H ITH A1 T I TSH I IR 7 IR I8 &G § G717

SHRI K.C. VENUGOPAL: Sir, by replying like this, the Minister is actually misleading
the House. The prices of petrol and diesel are at an all-time high, but international
crude price is not at all-time high now. Therefore, this reply is not, at all, a true reply.
My submission is that now petrol price is about Rs.100 per litre in my village.

MR. CHAIRMAN: What is your supplementary?
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SHRI K.C. VENUGOPAL: How many times has the Government increased the excise
duty on petrol and diesel? Is the Government going to regularise it?

SHRI DHARMENDRA PRADHAN: Sir, my hon. friend, Shri Venugopal, is a very vice
Member and is a good politician. Here, with utmost politeness, | would like to share
this fact. | can dare to correct him, but | want to put the facts in front of him. Today
the price of crude oil is 61 dollars a barrel. He belongs to the State of Kerala where a
lot of people stay in Gulf area. Before coming to the House, he should, at least,
check with some of his close friends from that area as to what the price is. That
apart, when my dear friend from West Bengal put the same question, | politely said
that this is an issue we have to tackle with utmost care. States are responsible; the
Union Government is also responsible for this tax issue. He has asked me as to how
many times we have raised the price and excise duty. The States have raised the VAT
also. So, both the States and the Central Government are raising taxes according to
their developmental needs. Sometimes, the Government of India has reduced the
excise duty. In the last three years, we have reduced the excise duty also. In the last
300 days, the increase in price was for 60 days. For around 7 days in respect of
petrol and for 21 days in respect of diesel, we have decreased the price. Almost for
250 days, we have neither increased nor decreased the price. We have put it as
usual. So, itis a misnomer to campaign that prices are all-time high.

MR. CHAIRMAN: Now, Shri Vishambhar Prasad Nishad. ...(/nterruptions)...
SHRI K.C. VENUGOPAL: Sir, ...(Interruptions)...

MR. CHAIRMAN: No comments. The House goes by the rules and procedure. Please
follow it.

it fareraR yre fTe : W Wi TEe, e fearEl @ o g Sl B,
AfhT SIoTdl 3R Ugidl & &1 9¢ gV ©, SHfeIY 39 WX UH[E US &l g1 #8lad,
AT HAT ST SRR ISR B d1d IR I8 &, 89 I8 Yol d18d & (b ofd Hidl
AT & < 9T H Siofcl-USTel I 8, a0 & <97 SicidT § ¥l §, Ol &7 S9!
T H M9 & 92 AR H Wl UG T - SIsTel AT DHedl?

4} eRig T : GUTIRT He15d, Fad Ugel H I8 el d1sdl § (b I8 9gd diedl Ied
g1 ¥ fIermR St &7 MWK § 6 I 599 U D1 IS[ATI FHRT SiT, Holl, Ugidl-




[10 February, 2021]
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Once you say something, it is binding on you at the earliest. Q. No.94.

New air services from Tirupati airport

*94. SHRI G.V.L. NARASIMHA RAO: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the reasons for delay in commencement of international flights from Tirupati
airport and by when, Government proposes to commence international flights from
Tirupati;

(b) whether Government has assessed potential to operate international flights to
UAE/Gulf region from Tirupati;

(c) the reasons for delay in commencement of domestic freight operations at Tirupati
airport and by when Government proposes to commence domestic cargo operations
at Tirupati; and

(d) the status of implementation of the project for extension and strengthening of
runway at Tirupati airport for operation of wide bodied aircrafts?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI HARDEEP
SINGH PURI): (a) to (d) A Statement is laid on the table of the House.

Statement

(a) and (b) Tirupati Airport was declared as an International airport vide Gazette
notification dated 12.06.201/. However, start of international flights from any point in
India including Tirupati international airport is purely a commercial decision of
scheduled airlines on the basis of commercial viability of the route. Designated
carriers of India are free to mount operations from any point in India including Tirupati
to foreign destinations under the ambit of bilateral Air Service Agreements(ASA)
concluded by India with foreign countries as per mutually agreed capacity limits.
Assessing the potential to operate international flights between a city pair is
undertaken by the airlines themselves. The role of the Government is limited to
providing an enabling environment for airlines to start international operations based
on their commercial considerations.

With respect to foreign airlines, operations are governed by the bilateral Air Services
Agreement between Indian and the country of the foreign airline concerned. Any
foreign airline can operate from a point in India if it is designated as a point of call in
the ASA and grant of point of call depends upon the principle of reciprocity and
balance of benefits. As per current practice, the points other than metros are not
being granted to foreign countries so that the hubs may be created within India and
not outside of India.

(c) All infrastructure has been provided at Tirupati Airport for commissioning of the
Domestic Air Cargo terminal. Commencement of domestic cargo operations can
happen on receipt of security clearance.

(d) In respect of "Extension and Strengthening of Runway at Tirupati Airport" for the
operation of wide-bodied - Code E type aircraft, as on date, about 72 % work has
been completed and the expenditure till date is Rs 71 crores.

SHRI G.V.L. NARASIMHA RAQO: Sir, the answer given by the hon. Minister states
that Tirupati Airport was declared as an international airport on 12.06.2017, but till
date, not a single international flight has either arrived or departed from there.
Tirupati is the abode of Lord Balaji and it is the pilgrimage capital of India where
millions of Hindus from all over the world arrive. Even under Vande Bharat Mission,
not a single flight operated from there. Most people in the Gulf, who belong to
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Rayalseema region, actually had to arrive in Hyderabad and travel long distances.
| would like to request the hon. Minister to take initiative and do whatever best is
possible to commence international operations from Tirupati Airport.

SHRI HARDEEP SINGH PURI: Sir, the hon. Member has been pursuing this, as
indeed other hon. Members. Tirupati was declared as an international airport on
12.06.2017. Now, this requires action on two fronts. One is for the Central
Government, which is a party to its being declared as an international airport, to
provide Customs and immigration facilities there. And, that has been done.
The issue raised by the hon. Member is that not a single international flight has
operated from there. The flights are operated by the air carriers and the air carriers
take their decisions based on their assessment of demand and economic viability of
the route. The hon. Member mentioned that this is the abode of Lord Venkateswara.
We are all disciples. About 65,000 to 70,000 disciples visit shrine every day. The
issue is that if international flights have to be operated from there, we can encourage
the airlines. | must share with you that we are encouraging the airlines to operate not
only international flights but other flights also. Tirupati is connected to Kolhapur,
Hubballi, Belgaum, Kalaburagi under the UDAN Scheme, and the other than
Kohlapur, all the other UDAN Scheme flights are operational. But for it to become an
international airport, once traffic opens up, we will encourage the airlines based on
traffic.

In so far as Vande Bharat is concerned, | would like to inform that Vande
Bharat flights are being carried out again at the major metropolises.

SHRI G.V.L. NARASIMHA RAQO: Sir, the Domestic Air Cargo Terminal in Tirupati is
also ready for operation. The hon. Minister said that security clearance is to be
obtained. | have been pursuing with various authorities. | would request that there
should be inter-Ministerial co-ordination to ensure that domestic flight operations
begin at the earliest because that gives additional revenue to the airlines and allows
passenger fares to go down. Also regarding runway extension, | would like to know
from the hon. Minister by what date, it can be completed.

SHRI HARDEEP SINGH PURI:  Sir, there are two parts. One is the freight
operations. There is work going on and it is our expectation, not only in Tirupati but
airports all over the South, in Andhra and elsewhere also, and we will try and expedite
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this both from the point of view of completion of the infrastructure and for getting the
required security clearances. So, | am in touch with the hon. Member on that.

On the other issue which the hon. Member has raised about the extension of
the runway, | would like to inform that all airports in Andhra except Kadapa, and in
particular, Tirupati, can presently take flights of A320. Some land has to be made
available, some of which has been done, and then we will extend the runway so that
777 and wide-bodied aircraft can also run. But | want to ensure the hon. Member
that this is being done in all the other airports in Andhra as well.

10.00 A.M.

MR. CHAIRMAN: Shrimati Chhaya Verma. | have to take care of Members from all
sides to speak on various subjects. Please, keep that in mind.

st o g9t : 989y, A7 ueH fasufa faamuas o ddfed g8, offes & < o
U dTell §, 98 91 I3l & fAa<Ei & 9N | 51 78Ied, BRI H &l TIRUICY
g, 3l fioe Awe ve IRRT TR g% far 1an, R fog § w5 it &
AT o1 Ted! gl Helad, U)1 99 I8 & fb Tarule wR Sl aged avf & HHar] 8ld
€, Sl $1g-UIBT X €, Rde’ Felld &, MM JIRE @ &1 M oxd €, d FR
BTG H ORI, TR TQ¥T AMS GHR ST 4 A 81 F8lad, H3il Sff F 37y
IE & fo |1 9= 530 S I8 99w o o9 s T fodeas 8, 989 s
P AN DI 50 IR¥C TG Aol H o2

MR. CHAIRMAN: Chhayayi, this is a specific question about Tirupathi. Please go
through the question. Hdlcf ISRRINESISEIES %\r, QHI%N qrpt a) fowal & IR §

Y STgT9 ST HYd F81 © 3R Tt Wl 81 BY Adhd 21 Now, Shri A. Vijayakumar.

SHRI A. VIJAYAKUMAR: Sir, in Tamil Nadu, the southernmost airport is at Tuticorin.
We expected to have a night-landing flight there. That is my question.

MR. CHAIRMAN: This is a question that pertains to Tirupathi Airport -- runway
expansion, operation of international flights, domestic flight operations, cargo, etc. --
and the Minister has replied to that. | cannot allow a general discussion. You can
have that during discussion on the General Budget. Tirupathi is a very important
pilgrim centre, as the Minister also knows. In fact, on all these issues, like making it
an international airport, cargo operations, operating more flights from different places,
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etc., in every effort, | was there. | shifted out of the Government on 11" August, 2017.
So, | am aware of the fact. | hope the Minister would do this and Lord Balaji would
also help us. Now, Question No. 95; Shri Prabhakar Reddy Vemireddy.

Smart Cities Mission in Andhra Pradesh

*95. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) the status of Smart Cities Mission (SCM) in Andhra Pradesh;

(b) the aims and objectives and physical targets set and achieved so far, city-wise;
(c) whether there is time and cost overrun and, if so, the details thereof and the
reasons therefor;

(d) by when, all projects in the above cities are going to be completed; and

(e) the impact of COVID-19 on smart city projects in Andhra Pradesh and how
Government is planning to overcome the same?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI HARDEEP SINGH PURI): (a) to (e) A Statement is laid on the Table of the
House.

Statement

(a) and (b) Four cities in the State of Andhra Pradesh were selected for
development as Smart Cities. The City-wise details of projects are given below :
(Rin crores)

Tender Issued Work Order Issued | Work Completed
) Round of Total
State/City , No. of No. of No. of , Amount
Selection , Amount , Amount ) Amount Projects
Projects Projects Projects
1
Kakinada
(January 2016) 4 21.7 411 1,110.3 49| 874.8 94| 2,006.8
1
Visakhapatnam
(January 2016) 3 97.0 32| 1,930.8 30| 323.0 65| 2,350.8
2
Tirupati (September
2016) 7 224.0 33| 1,461.3 23| 140.1 63| 1,825.5
) 3
Amaravati
(June 2017) 0 0.0 20| 2,046.0 0 0.00 20| 2,046.0
Andhra Pradesh
14 342.7 126| 6,548.4 10211,337.9 2421 8,229.0
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(c) to (e) The Smart Cities in Andhra Pradesh have reported no cost-overruns in
implementation of Smart Cities Mission projects. However, some time-overruns, of
varying degrees city-wise, have been reported due to the impact of COVID-19.

From the above table, it is clear that Smart Cities in the State of Andhra Pradesh have
tendered 242 projects worth X 8,229 crore, out of which 228 projects worth X 7,886
crore are under implementation/completed which represents 95% of the total cost of
projects. Therefore, the pace of implementation of Smart Cities projects in the State
of Andhra Pradesh seems to be satisfactory. Ministry of Housing & Urban Affairs is
working with the State Government and its Smart Cities to ensure timely completion
of their projects.

SHRI PRABHAKAR REDDY VEMIREDDY: Sir, one of the core infrastructure elements
of smart cities is efficient urban mobility. Schedule 13 of the Andhra Pradesh
Reorganization Act mandated the Government of India to provide metro facilities at
Visakhapatnam, which is a smart city, and also at Vijayawada, Guntur and Tenali,
which fall under Amaravati, identified in the third round as smart cities in 2017, as per
the Minister's reply. The Finance Minister, in her Budget Speech, announced
extension...

MR. CHAIRMAN: Put your supplementary question, Prabhakar Reddyji. We are not
having a discussion here. What is your supplementary question?

SHRI PRABHAKAR REDDY VEMIREDDY: Sir, the Finance Minister had announced
Chennai, Bangalore, Nagpur and Nashik in her Budget Speech. | would like to know
from the hon. Minister as to where the Ministry has failed in making metros in Andhra
Pradesh find a place in the Finance Minister's Budget proposal.

SHRI HARDEEP SINGH PURI: Sir, | am not sure if this is an issue where the Ministry
has failed. The issue is the following. A hundred smart cities were selected -- Sir,
you would be more familiar with this than anyone else --- based on proposals which
came from the applicant cities. These were studied and a hundred smart cities were
chosen. The issue of urban mobility, if it is to be viewed in terms of the metro, is an
entirely separate proposal. The State Governments have to make proposals for a
metro line. For instance, in the last three-and-a-half years that | have been a
Minister, some State Governments have been extremely proactive in making
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proposals for metro connectivity. Now we have come up with the new 'Metro Light'
and 'Metro Neo' also.

Sir, the hon. Finance Minister included a particular sector in the Budget
Speech because that was a sector on which advocacy had been carried out for a
considerable time. Now, if the hon. Member wants other parts of Andhra Pradesh
also to have metro lines, specific proposals have to be made. But insofar as urban
mobility is concerned, out of a total outlay of Rs. 2,05,018 crore for Smart Cities
Mission the mobility component is Rs. 43,000 crore, but it would be pursued based
on proposals which come from the states. Insofar as metro is concerned, it is an
entirely different stream under which approvals are granted.

MR. CHAIRMAN: Second supplementary, Shri Prabhakar Reddy.
SHRI PRABHAKAR REDDY VEMIREDDY: No, Sir.

MR. CHAIRMAN: Thank you. We shall go on to Question No. 96; Dr. Bhagwat
Karad.

1. YTTGd BRI : FYIfT AEIGY, A1 A4 H31 off 9 I8 UeH © fb geam=e=i
AT ST B IFRIR g6 & foTv 3R 9iierat & It 3 smarT firet, s9&b
oI WRBR RIT HeH ST IB! 8, Rifdh "VETFHA] AT AT & i e
T § Tt I HH 781 BI BT 272

SHRI HARDEEP SINGH PURI: Sir, the question was on a different subject but | will be
very happy to answer the question relating to Pradhan Mantri Awas Yojana. {dX, Slid
g8 "WETTH AT IS S, 2015 H ARH gs AN, I THY $B 1 BRI 3MATH
CEIRECE target ATl Demand Assessment subsequently revise g31I, 34 target 1 W@,
12 SIG 81 398 ¥ 1 RIS, 11 oIIG J7dTY already sanction 81 U 8, 4 verticals H & 3R
IS remaining 1 ol %\;, g o} STl BT \_rFFQ"ﬁI This project is doing exceptionally well.
Forty two lakh beneficiaries have already got their homes and 71 lakh units are under

construction. At this stage, | am not aware of any difficulties being faced. In fact, our
issue is that we are now already beginning to think in terms of post-2022 completion
scheme. So, to make these things clear, there are four verticals. If the hon. Member
is referring to CLSS, | think, we should perhaps have a discussion on what the
specific problems are.
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SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, my question is about the projects in
respect of Amaravati. An allocation of Rs. 2,046 crore has been made for the Smart
City project. Are there any proposals from the State Government for development of
Amaravati city and the Ministry pursuing it with the State Government since no
proposal has come, and, there is any time limit for incurring the expenditure allocated
for this Amaravati Smart City 7.

SHRI HARDEEP SINGH PURI: Sir, | can share with the hon. Member the statistics.
| have an Amaravati Smart City project. Rs. 2,046 crore is the total allocation. The
progress on the Amaravati Smart City is that the Centre has released Rs. 496 crores.
The Central share released to the SPV by the State Government is Rs. 488 crores.
The State share released is also Rs. 488 crore. The expenditure by the Government
of India is Rs. 475.6 crore and the expenditure by the State Government is
Rs. 280.6 crores. In terms of specifics on Amaravati and the details thereof, the
information that | have is that the projects are proceeding at a satisfactory pace.
Although | have mentioned the total expenditure and the amount that has been
released, if there is any specific question that the hon. Member wishes to ask, | will be
very happy to sit with him after the Session.

MR. CHAIRMAN: Q. No. 96.

Age relaxation under EWS quota

%96, SHRI VIVEK THAKUR: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether there is a provision for age relaxation in Government jobs and education
under EWS quota for the economically weaker sections of the general category;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) whether Government has any such provision under its consideration?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c) A statement is laid on the Table
of the House.

T Original notice of the question was received in Hindi.
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Statement

(a) and (b) No Sir. The rules framed by the Government regarding reservation to
EWS do not provide for Age Relaxation.
(c) No Sir.

4} faae ST |UIRT HEIGY, 2019 H NDA ARBR 1 U 98d &l VsTiie had
DR 70T JTTART MR ASTIR H 10 WA BT 3TRETUT EWS category & gl Bl o
&1 e YfeTiRie fofa foram ol o awa i a1 € 3R Q41 o 31 © {6 gxvaT gof
TIoT 31T ft xgeT Tl 81 uran 81 |93 St W 31mrE e o anfdie wu I S pEsiR
g AT 971 & EWS DI & dad Hofidg Il IReRI AleRal g R # 3meae oxd
g, STd! I T H 3R Bl BT B UG 2, d HIT & AR Al T2l 8, T WK
$AD oIy T B TET 52 WY, S 1 ST 53I Udh U 31X 5l

it HT UTel: A FHYLT ST, AT FERI o Sl FaTdl 91 2, 39D 997 H H
3Tqh HIEH W AT GG DI SN DB AR b IAH H EWS DI IARETT o
& IR H AYBR §RT IR TR} F1gel 3 31y H 9 < &1 Bbis I T2 o

27t faae STgx: AU wEley, H #31 Sif 1 I8 qaT1 A1 fb S/d OBC HYET Bl
41 g8 g el oY, O g9eT YRT e B+ 3R MU 1R 3 IR WRGR Bl Hi
12-14 HEI 1 &b N ATI A1 H T8 BRI [P e Bl §9 A8 3 [ (a1 91g fb
I <1 Ui ol 39 srfereiier eRaR = o5 2, ST gl W @<l 81 9l

1} 0T UTel: A1 FHTLT Sfl, AR AR 1 Sl el (a1 &, § 39 A1eqq 9
B IR H ST Ha1 A b T THI OBC 31k SC 1 I8 AR & 141, 34
g aRTRITAT $© 3R ofil f7a+ 95 $91d fory 1fgferd fond S &, el il
oy, I AT H 3de el 3 I 3R S ITde Aa! 3 I, dl 39 BRI I 3
ol B IFH ITDT ARG H g Al &1 TN B S EwS 2, IFH FoTa 7 31 &,
foret Rfxear omelt €, SO 99 ave &1 RiveH 781 8, T 39S I &, safory gad
S TIRE P Pl YTd Te1 81 Gl

Gl WIS AU FEIGY, H WREHR DI G Ugdl 59 d1d & (oY ATEaTs <<l § (b
HRBR - AT 00l & A6 WY F HHASIR 1 b (Y Sl RE0T A {1, a8
3ITSITGT < dT& 379 3179 ¥ Ueh SiI8d 81 H WRBR H I8 Hel aTed] g &b TRBR 7
9 JREY D1 AT T, <ifh1 B ISTT H I8 AT T8l g3l &, Sl A SR A
g1 AR I8 A1 T2l §aAT &, 1 Sh &7 BRI 872
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1t PIOT UTeA: A1 FHTILT ST, H ATYh AT I AT ST Dl I8 SABR]
ST TR P I8 AR ol |HT H§ 08.01.2019 B UIRG Fall, 5T AT H
09.01.2019 T YTRA AT 3R A I ART SIT ¥ 12.01.2019 DI IHDI UIRT fH1
3R 2019 H I I8 SIgfad gal, Sqh A, 3R ¥9 B a9 T 3R qRI 1Y
TRGRI DI 396 9 # IFHRI < & T Bl ... (GEH)... 3d 39 AR I Pl
SHRT b fhel 9T H 3R $HD! AN el [HdT T 8, ...(FadH)... I &4
SHBRI UG BRb ... (FAUT)... TG AT § 3D AN] IR, TH SART YATH
R ... (I .

it [pHTafcr: U1, AAIST HHR S

1. 7 HHAR ST: RIS TIRAT VR, ... (@A), AT F3] S A W] Uh
e A1 99 8 b for the lateral entry at JS level, whether the DoPT got in touch with
the Ministry of Social Justice and Empowerment because that is a very crucial issue
and it is disturbing the rhythm and minds of so many people.

1 0T GTel: HIT1Y HIITCT Sfl, A1 GG | St DOPT & IR H &8l &, DOPT ¥
B SIMGIRAT e & o S B 11 T &, SHP! brs IRBR 1 AR G4l I
Wﬁﬁproperaﬂlmﬁﬂw%ﬁ?wwﬂﬂﬁﬁmﬁﬂﬁgl fopam
admissions &I I8 &, =l ABRAT (el TET &, T ARI STFBTRAT 81 9T AXBRI
3R DOPT ¥ fiyefdll v &1

PROF. MANOJ KUMAR JHA: Sir, my question was different. It was about lateral
entry.

MR. CHAIRMAN: You can write to him.

DR. FAUZIA KHAN: Sir, on the principle of parity, | believe, EWS must be given age
relaxation. It should be considered. Sir, | have another question. As we all know,
one year has literally been deleted from our lives during the Covid pandemic. Hence, |
would like to address this question through you: Can the Government consider giving
all candidates, whose age limit was due to end in 2019, a relaxation of one year as a
policy for employment in all the Departments?

ot gl : 9 91 & foTU U A1t 9819 & IR | FaTd B
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S T UTA : FHUNT FEISY, H AT SR D! AT ATE & b 9 RS Pl DIy
ERSIE N CEINEIR R R

ft guTafa: U3 A= 97. .. (aE). .

21 R G : U FEISY, FIY Y8l H Yo IRIY HRA1 A8l &1 HRT Uh AT
2 b &9 o1, S o) § 95 W &, SHd! ot LY. W fexgr 7l ohe ') w9, #
T8 § fob 157 g1 S1LE1. b v 89 T bl A1 Sl o) fawrd w2

ot YTy : RT IRER Sft 1 gHen <Ld). R fewK 21 hdd RS WX &l 78,
ST T et # Sod €, Sd! 3R wHEdn ¥ fawrd e 91ty sRuag g R 9
g8 9 I8 &1 But they should not play to the gallery. Q. No.97.

Employment generation in rural areas

*97. SHRI NEERAJ SHEKHAR: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the details of employment generation in rural areas during the period 2019-20 and
2020-21 to till date, year-wise and State-wise;

(b) the details of employment generation in rural areas in organised and unorganised
sectors during 2020-21 to till date, sector-wise and State-wise; and

(c) the details of new employment provided to women work force in rural areas
during the last three years in organised and unorganised sectors during 2020-21
to till date, sector-wise and State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (¢) A Statement is laid on the Table of
the House.

Statement

(a) to (c) As per the results of Periodic Labour Force Survey (PLFS) conducted by
National Sample Survey Office, Ministry of Statistics and Programme Implementation
during 2017-18, 2018-19, the estimated Worker Population Ratio (WPR) for the
persons aged 15 years and above on usual status (principal status + subsidiary
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status) basis including Organised and Unorganised sector to the extent available in
the country is given at Annexure-|.

Employment generation coupled with improving employability is the priority of
the Government. Government has taken various steps for generating employment in
the country like encouraging various projects involving substantial investment and
increasing public expenditure on schemes like Prime Minister’'s Employment
Generation Programme (PMEGP),run by Ministry of Micro, Small & Medium
Enterprises, Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY),
Deendayal Antyodaya Yojana-National Rural Livelihoods Mission (DAY-NRLM),run
by Ministry of Rural Development and Pradhan Mantri Mudra Yojana (PMMY), run by
Ministry of Finance.

The Mahatma Gandhi National Rural Employment Guarantee Scheme
(Mahatma Gandhi NREGS), is a demand driven wage employment programme.
A rural household, adult members of which agree to unskilled manual work, is entitled
for hundred days of wage employment. The State wise details of Persons,
Persondays and women share of the total Persondays over the last three years is
provided in the Annexure-|l.

Annexure-|

Worker Population Ratio WPR) (in percent) according to usual status (ps+ss) for
each State/UT age groups: 15 years and above

PLFS*
Sl. No. | State/UTs Rural (2017-18) Rural (2018-19)
Male Female Male Female
1 Andhra Pradesh 75.9 47.3 73.6 45.5
2 Arunachal Pradesh 67.2 13.8 62.3 15.4
3 Assam 75.0 10.6 73.4 1.7
4 Bihar 64.0 3.8 66.0 4.0
5 Chhattisgarh 77.5 52.8 74.5 52.6
6 Delhi 78.3 3.1 71.8 14.4
7 Goa 69.0 25.1 68.2 23.0
8 Gujarat 74.4 21.6 77.5 25.0
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9 Haryana 67.2 13.2 67.2 12.8
10 Himachal Pradesh 71.2 50.0 72.1 59.4
M Jammu & Kashmir 73.8 30.5 75.7 356.3
12 Jharkhand 70.1 15.1 74.5 23.3
13 Karnataka 77.2 27.2 74.2 27.2
14 Kerala 67.0 20.8 67.6 26.4
15 Madhya Pradesh 78.0 34.9 78.4 31.6
16 Maharashtra 72.8 36.7 71.2 37.3
17 Manipur 65.3 18.7 68.4 21.7
18 Meghalaya 78.3 56.5 76.6 55.0
19 Mizoram 73.1 25.9 70.3 26.5
20 Nagaland 53.1 10.5 59.9 19.3
21 Orissa 73.6 18.9 74.6 24.2
22 Punjab 67.7 12.5 66.6 17.3
23 Rajasthan 69.7 30.4 70.4 35.9
24 Sikkim 74.2 45.8 70.9 54.0
25 Tamil Nadu 71.6 36.7 71.6 41.5
26 Telangana 68.3 37.3 66.2 45.4
27 Tripura 71.1 10.3 72.5 11.3
28 Uttarakhand 64.5 18.8 67.6 18.1
29 Uttar Pradesh 71.0 14.0 70.4 14.6
30 West Bengal 77.7 19.5 79.9 20.6
31 Andaman & 76.5 17.8 74.1 20.6
Nicobar Islands
32 Chandigarh 73.6 14.4 81.5 20.9
33 Dadra & Nagar 85.2 556.7 84.7 65.3
Haveli
34 Daman & Diu 71.9 25.5 76.9 8.4
35 Lakshadweep 72.8 10.1 46.3 6.2
36 Puducherry 63.3 6.6 75.5 37.4
All-India 72.0 23.7 72.2 25.5

Source: * Periodic Labour Force Survey (PLFS), July 2017-June 2018, July 2018-June 2019, M/o

Statistics & Programme Implementation.
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Annexure-ll

State/UT-wise details of employment Provided under MNREGS

MGNREGS Employment days (State wise)
S. States Employment provided 2018-19 Employment provided 2019-20 | Employment provided 2020-21
No. (as on 5-2-2021)
Persons| Person Women | Persons | Person Women Persons Person Women
days Person days Person days Person
days out days out days out
of of Total of Total
Total (%) (%)
(%)
1 | ANDHRA
PRADESH 6911313 | 246563858 59.90 | 6500572 | 200206597 60.05 7784757 | 225231901 56.45
2 | ARUNACHAL
169364 6869807 38.69 | 182962 | 8606724 40.47 226725 9433036 41.45
PRADESH
3 | ASSAM 2460433 | 53284278 41.08 | 2772946 | 62355437 41.77 | 2955818 | 67108644 43.6
4 | BIHAR 3382403 | 123357276 51.76 | 3862036 | 141726940 55.85 5139588 | 181915836 55.01
5 | CHHATTISGARH 4568868 | 138601609 50.05 | 4544212 | 136174946 50.07 5397841 | 125409965 49.76
6 | GOA 1161 14959 71.05 1751 33984 75.59 4182 91036 75.41
7 | GUJARAT 1516992 | 41961258 44.53 | 1326244 | 35370531 45.13 1802699 41168476 46.43
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8 | HARYANA 326861 7789655 50.05 | 364019 9119346 50.59 609629 15619750 48.73
9 | HIMACHAL

PRADESH 736077 | 28519910 63.26 | 716133 | 25918786 62.75 819337 29940165 61.23
10 | JAMMU AND

KASHMIR 981268 | 36815318 22.98 | 921708 | 31360663 32.92 826145 26291676 30.28
11 | JHARKHAND 1623544 | 53659437 39.22 | 1763181 | 64200915 41.31 2878894 | 97905253 42.12
12 | KARNATAKA 3934472 | 104491744 48.59 | 4109491 | 111874302 49.12 5225723 | 124149404 49.02
13 | KERALA 1708184 | 97525767 90.41 | 1654129 | 80229699 89.8 1767945 81441020 90.57
14 | LADAKH 0 0 - 37035 1903192 60.65 35891 1915689 61.67
15 | MADHYA

PRADESH 6674355 | 202942430 36.54 | 6172018 | 193101785 38.11 9675961 | 295819942 40.52
16 | MAHARASHTRA 3276123 | 84596966 44.87 | 2746239 | 62962555 43.41 2555801 51016598 42.17
17 | MANIPUR 570353 | 11739107 47.41 | 590406 | 23411314 48.99 583556 28701777 51.42
18 | MEGHALAYA 679527 | 34215249 50.15 | 715086 | 37022263 50.51 676218 | 29074359 50.89
19 | MIZORAM 202682 | 18121863 37.95 | 209111 | 19296475 50.71 222326 18993189 56.44
20 | NAGALAND 416884 | 13285447 31.56 | 425990 | 13848291 35.63 413361 15777907 36.91
21 | ODISHA 3366809 | 82997509 41.99 | 3733930 | 111442115 43.3 5746579 | 177235816 44.52
22 | PUNJAB 824317 | 20449052 60.73 | 908175 | 23526002 58.79 1076826 | 30698784 56.62
23 | RAJASTHAN 75637391 | 294245591 66.07 | 8059260 | 328889663 67.33 | 10263774 | 381620379 65.47
24 | SIKKIM 72178 3355302 50.93 67519 | 2947425 51.07 72856 3096510 50.58
25 | TAMIL NADU 6524708 | 257696479 85.40 | 6488785 | 248510107 86.3 7609470 | 276497341 85.08
26 | TELANGANA 4252199 | 117729172 62.80 | 4074689 | 107114099 61.5 5238639 | 138226277 58.1
27 | TRIPURA 739389 | 25308683 46.19 | 784282 | 34402174 47.03 802490 | 37279884 47.48
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28 | UTTAR PRADESH |6150632 | 212124840 35.28 | 6453980 |244442401 34.28 | 10973838 | 348994067 32.83
29 | UTTARAKHAND 638361 | 22166658 55.15 | 661268 | 20625210 56.62 828067 | 24404676 54.67
30 | WEST BENGAL 7442105 | 338252830 48.12 | 7968916 | 272305088 47.86 | 11189362 | 368113872 45.07
31 | ANDAMAN AND
7080 193908 63.58 6924 220617 59.43 9028 219239 54.51
NICOBAR
32 | DADRA &
0 0 0 0 0 0 0 0 0
NAGAR HAVELI
33 | DAMAN & DIU 0 0 0 0 0 0 0 0 0
34 | LAKSHADWEEP 259 10161 37.42 124 4337 96.86 70 1935 94.83
35 | PUDUCHERRY 35931 664451 87.65 43092 765131 86.78 53343 1052766 86.81
Total 7773222 | 267955057
3 4 54.59 78866183 2653919114 54.78 | 103466739 | 3254447169 52.74

Source: M/o Rural Development
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st RS IR - U 7RI L H SNud q1eud & "I A S A SMUE HRAl
TTEdT & b PN IR TAYAUAS AR H ISTIR JoTd DI IR AHGAY &1 TRI0T
&A1 W I SIIGT ASHR PV AR THTATAS Wae? §RT UG a1 S 98T 51 #
A HAT ST W o1 9184l § [b ARBR §RT Y iR THUHATHS HIeR H SHR
ol &g HIF-dl AT Fellg ST T8l & 3R 21-2020 ¥ 3G T [dha= ISR 39
ST Aded ¥ Giord gY 87

£ FAY PAR AR : GUIART FEISY ,HHY FaRI o Q97 B 9T DI &1 H
I gU 38T GoId faa1 51 11! a1 ared § {6 SRR iR SR JeT w31
ST WY 39 3R 95 d FAfrd & 1o JTHI0T &1 § ISR & S1aR ¥ 9gTY Y 2RISR
go & oIy 89 Rl 1 98- AISHI¢ URH &I 83 & 3R 396 299 9 g9 A
DTH BR e &1 H YD H1egH F I&T R Il =g b yoded 3R Sgcger , 11 Wy
H BH RSHIR Y&T R Bl B $HR I3 &l O Pgdssidl |, < SaTel ST
TTHIT BRI AT, "SI ST TG Ao '*IR F-RT 'sTfe | $9d 1faR<h
13l # bierel [T & oy 89" g /2l Bierd [qdHr Aren ‘W Ie1 38 &
TadT 323 I8 & {6 89 2016 1 2020 T U HRIS 4 AP AN B bl B ST
S BT B B

it RS oER < Ay 22-2021 H YR &A1 H fohe ISR YOI DR B A& AIBR
q FgiRa fovan 2 SR Afgerall @1 gt &= § Wafod SR rAvfSd &3l | e
RISHTR G BR 8 DIF- Had 22-2021 H ISIY SITYI?

2 FAN AR TEAR: TR, AF1G ASR Sfl B8 8 & [P 39 SR H A HEMRI b
qT8 | AT HGT H3AT S 6 e H WRBR 7' ATHTHR WA UehoT 'S ST Gyl
BT T, AP AT BT 27 TG BRIS Y BT UIeT ,T<Te] T a7 717 27|
H IBT R g 9AT AT 1 @Y AR F' TeTTH31 HST AT, 'S @RISR Bl e
H 984 &1 AEdYY haH © ,SAH 10 TG BYY I AE B collateral-free loan T DI
g1 Bl 9 o1 & I 16-2015 H bR 31F TP 24.48 HRIS QI H HRIG
12 ST RIS B BT 0T (AT AT 21 H I SHITY a1 R8T & b §1 24 BRI Wl
HY 70 URIC @I Afgetmsll & & , T8 15.75 TG BRIs W 31t Bt 13 i & =y
H &) TS B 3R B oNAN S FHIE B BT HIH B I8 ¢

DR. VIKAS MAHATME: Sir, we know that in unorganized or informal sector,
employment is very large. It is more than ninety per cent. So, to increase the output
of the service sector as well as industry and for the benefit of rural employees, it is
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very necessary that this should be shifted to organized sector. So, my question is:
Does the Government want to follow this shifting of unorganized sector to organized
sector? Is there any policy of the Government for this?

# WA PAR WER: I8 919 Fal 8 fh TAR I H FIfSd 3fR rfed & &
HOTGRI H STAIST &3 Bl HT 40 HRIS b A- U AR FI(S & Bl 10 PRIS B
JATT-UTE Bl B9 38 JISH1R1T & AT F GRIIT B BT B B I &l § MIb
H1ETH A g1 g1 b BIfds & a9 ®1 41 g4 Up uiteifed fa=m # o &1 &M
T 8 31R 3MERVT U&= H3il Sl & wIgcd H Usell IR VAT 83l & b $99 21-2020 |
ST SIS &3 | WIS &3 H WIHIARd §U 2

it |quTafer: TEBT ST L3N el fob Areicdy sy iR F81 <@d &1 #9 & 8l
3TIeRT T foTT T 31IR 31U AetHes! geT o1l IuRT I8 7 & 3iffthaR a1 fedl &
IR WY R T8 BRAT 81 R $ Uleotq 81,1 37T I IN| H TR IHP]
address B, because d AT 9T T8l Fhd & AR R N R IFEH I8 BT ©
ST § 3MMYD] el Bl &1 AT faell BT &

W M MY Jea: QAT Agied H A1 /31 St 9 I8 S 9rsdn § (6
PR & FIRTS H 20-2019 ,31R 21-2020 H unorganized sectors H g YA R ST
labourers & ,d BX 98 T 3R unemployed 8 U d ST&f & ®R I8 ¥ ,d Hdl-
HRE ,J B IS T 95 8 T8 IR 981 IR BT+l 81 Tg1 T AT I A
I & fob §Tah! et foha=il © 3R 397! Ty & & &1 it AdhalT 272

31l AN PAR AR T, AP A1 F I AT (b aReqd 3 Ig U a1 ol
w2 8 3R &9 I <1 ST SR ol & , <3 6 3fax gaR Sl A 370 8 Ir5g| 4§
31T BT BT ,B9 B8 Ahd © [d BT Udh BRIS ASGIGRI -1 [hAT g1 §TH A AfIbTel
Ao A1 Slle MY 8 iR I 4T RS 21 YS! a7 §o%d & 3IR 89 594 UlshaT 370
R2 gl H el R g =g b 1) O L3Sl | 918 I oA dhR ,bhacl Tod
ISR S et &1, S organised labour &t , ST T 10 HRIS & 3MT- U7 oY 3R
IS HSIGR , ITab! TRAT 40 BRIS & - UK &1 T T H3ll Sff Dl &g=gdTg <3l
fr =M sHH! B UIifca= § 95 BT B fhar © fh 59 40 HIs HF 9t 89
[T PR Y2 81 B9 U8 W SW R © b gp] b UIiNIfed =1 # of ST &1 B B
3R 7! Ueb Hel &1 3 U IR ] fob gep] Uep WY 1epv] et Wb |

SHRI ANIL DESAI: Sir, the Minister has provided the Periodic Labour Force Survey
right from July 2017 and male-female percentage of employment given under different
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heads has been shown. If you see the all-India level figures, it is one-third
employment for females.

St QU STl SER-SeR I Bis 3TTaTs 311 38! 8

SHRI ANIL DESAI: One-third employment is given to females compared to
employment provided to males. Sir, through you, may | know from the Minister: Is
there any attempt done by the Government on its part to see that more employment
for females is generated?

#ft WA AR TEAR: IR 5 Ig 91 I {6 I8 R arior e 9§ e fad 2
YR &5 H ISTIR &b TAR ASATS H HH ToIR Al &1 R Y &1 < Al {Teell
RYIE & ZAE A Yeh-$¢ URHCT DI IQIRI §% &1 31 A oldR HIed b HIEIH J Hd
H BT B I&d a7 2| I TP T a8 § | BT RIS it off , 379 a8 i 7
H B AV 59 BT A g4 B DR I8 &1 H 9D H1eg9 | gai g1 =g b
AT BRI & foTY 3Pl ATEI ¥ g1, 59h Gt H 98 I H&H IRDR o did
Il H IoTY 2 3R W AR F S A Aqh1e0 S 12 A8 BT AT , I IThR
26 FWITE Bx g1 3R a8 9 qdo- fbar g1 39S T &1 3R U 50 4 3ferd
HHAR] [l TS 4 © A1 981 R creche 1 Jfaam A1 &1 STl 9 AR a1 o
3R B9 N &1 < e &1 X113 B UTell § AfZSAT BHEITRI Bl ggell IR &R g
A1 ST & g H BRETT ATIH b A ST H BIH DR DT WA (a1 137
21 H W) Ugell IR VAT 8ol B o Wi & siex Afge $HaR) &1 o) 9ol & , I8
uTe sl v w2t St & < | foran 1 7l

MR. CHAIRMAN: Q.No.98.

Bengaluru metro project

*98. SHRI G.C. CHANDRASHEKHAR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whetheritis a fact that the construction of Bengaluru Metro lanes is delayed;
(b) if so, the increase in the expenditure compared to the estimation; and
(c) the amount spent from the time of initiation of the project till date?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the table of the
House.

Statement

(a) to (c) Yes Sir. Bangalore Metro Rail Corporation Limited (BMRCL) has informed
that there is no significant increase in expenditure on works and system components
of the Bangaluru Metro Phase-2 project. The land acquisition cost is likely to
increase by Rs. 4,290 crore, which is funded entirely by Government of Karnataka. Till
December 2020, an amount of Rs. 15,597 crore, including cost of land acquisition has
been spent in implementation of Bangaluru Metro Phase-2 project.

SHRI G.C. CHANDRASHEKHAR: Sir, Bengaluru is one of the worst traffic cities in the
world today. To control the traffic, in 2018-19, the Central Government announced the
Suburban Railway Project. But till today, the project has not started as the Central
Government has not released the fund. Now, the people are looking for an option.
As Bengaluru city has so much traffic, the metro rail is very important. | want to know
about the share of Centre and State to the Bangalore Metro Project in budgetary
allocation of 2021-22. When is the expenditure expected to be released?

SHRI HARDEEP SINGH PURI: Sir, | think, the hon. Member is referring to Phase- |l of
the Bengaluru Metro Rail Project, which was approved in 2014. Out of that, a
6.3 kilometres Phase-Il from Yelachenahalli to Silk Institute was made operational on
14™ January. ..(Interruptions)...

MR. CHAIRMAN: Please you sit down.

SHRI HARDEEP SINGH PURI: In so far as the other sections are concerned, there are
four extensions to the existing lines and two new lines. The total length of Phase-Il is
72.1 kilometres with 61 stations, 41 elevated and 12 underground. Sir, the delay here
in Phase-Il is not on account of non-release of funds. | would like to correct that
impression. In fact, the Government of India has already released
Rs. 8,445.63 crores for Phase-ll project so far. In the form of equity,
Rs. 3,286.96 crores was equity; subordinate debt, was Rs. 1,412.65 crores and
pass-through assistance, was Rs.3,746.2 crores.
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Now, the delay is on account of the following two factors: the State
Government has to acquire the land and the availability of forest land in two parts.
There were some 4,266 trees; almost 45 per cent are held up. A high-powered
Committee has been appointed.

Sir, there is another prominent land acquisition dispute which is a PIL that is
pending. And the Central Government is ready to provide the fund. Funds are
allocated; but still land issue is there. And we would be releasing for 2021-22 also.
SHRI G.C. CHANDRASHEKHAR: Sir, there is one more important issue. The people
of Karnataka find it very difficult to read the signboards, important notices,
instructions in Namma Metro because they are not using our local language. Since
Kannada is also one of the official languages of the country, what is the problem to
use the local language? It is because people can understand what information is
there.

MR. CHAIRMAN: It is good.

SHRI HARDEEP SINGH PURI: Sir, | am personally not aware of what signage is being
used. | remember there was a controversy recently where some language was used
and the surface was defaced, etc. But | would look into it and | would discuss it with
the hon. Member.

MR. CHAIRMAN: My advice to the hon. Minister is that in all the metros there should
also be a local language. Like in Namma Bengaluru, there was this issue. The
national language and others is okay but local language also should be there because
mostly local people are travelling. Now, Dr. Hanumanthaiah.

DR. L. HANUMANTHAIAH: Sir, my question is this. Reaching Bengaluru Airport from
Bengaluru City is far away and very difficult. People are facing a lot of problems. Has
the Government taken up the metro line to Airport from Bengaluru City on priority?
And if so, when will you complete it?

SHRI HARDEEP SINGH PURI: Sir, | think the hon. Member is referring to Phase-2A
and Phase-2B. Both these lines, and one of them, | know, connects to the airport,
have been sent for financial approval.

MR. CHAIRMAN: Yes, Shri K.C. Ramamurthy.
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SHRI K.C. RAMAMURTHY: Yes, Sir, from the Lok Sabha.
MR. CHAIRMAN: Yes, all Bengalurians, please.

SHRI K.C. BAMAMURTHY: Mr. Chairman, Sir, the hon. Minister is aware of the
continuous....

MR. CHAIRMAN: Yes, Ramamurthyji from Lok Sabha.
SHRI K.C. RAMAMURTHY: Sir, | am in Lok Sabha.

MR. CHAIRMAN: By the time metro moved, the time is over. Now, Question Hour is
over.

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part- | to this Debate, published electronically on the Rajya Sabha website
under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

GOVERNMENT BILL
The Major Port Authorities Bill, 2020

MR. CHAIRMAN: Now, we are going to the Major Port Authorities Bill, 2020. Please
adhere to the time, and meanwhile, | will discuss whether there is a possibility of
extension of time for the Budget Discussion and all. Now, the Minister, Shri Mansukh
Mandaviya, to move a motion.

THE MINISTER OF STATE OF THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS; AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI MANSUKH MANDAVIYA): Sir, | move:

“That the Bill to provide for regulation, operation and planning of Major Ports in India
and to vest the administration, control and management of such ports upon
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the Boards of Major Port Authorities and for matters connected therewith or
incidental thereto, as passed by Lok Sabha, be taken into consideration.”

MR. CHAIRMAN: Right. Motion moved.
SHRI JAIRAM RAMESH (Karnataka): Sir, how long is... (Interruptions)...

MR. CHAIRMAN: | am just coming to it. Now, the first speaker is Shri Shaktisinh
Gohil. Before we go to him, | would like to tell that the BAC has allotted two hours for
this Bill. So, keep that in mind and try to complete, even early, so that you get time
for the Budget also. Meanwhile, we will discuss with the Minister of Parliamentary
Affairs about the suggestion that has been made. Now, Shri Shaktisinh Gohil, you
have got nineteen... ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, what about the suggestion to go beyond 2'o clock?
MR. CHAIRMAN: You have not heard me. | have said that | have to discuss it.
it wifepRie M (ToRTa) : FHIf AEieT. . (saaum)...

it |quTafer : TRy Mifget SiY, A H301 Si Slel T 9r8d ol

SHRI MANSUKH MANDAVIYA: Sir, | would like to explain.

MR. CHAIRMAN: Yes, please explain. Let him make a brief statement and, then,
Shri Gonhil.

3t AR AiSfaAT: FHMRT ST, § "The Major Port Authorities Bill, 2020" &Y
D AT, Rlh UIE AR U Q4T Haex § - o 941 Aaed H §9I-990 R
IS AT BT IMILIH BT B, SHITTY UIC HaeR 31X U1 Bl WYl B & 17 1908
H 3UST TATHE - T UIC Uae PIAbIdl H N [haT ATl IHG d1e G-, qa7Y
ST o 1, IMTSTGT o 918 1963 H UIE ¢ Yae BT implementation 31T TI 519 4Ic
T¥C TFC BT implementation B3I, T I H Hadl HOR UICH &I <, 3 UIcH I &
TEl, A a9 9% gicy o Ul fRufa 7 S a<h <11 fdet 21 3fR Ui g Uae o,
ITH 1963 & 91 T 1 b Igold T9I H gaa G9T &) AT & 1 SqHT Hd

comparison PN ?
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eIy, U T o 3 gfrar # Ui Jaex # S dfdew g, 99 Hfded &1 gfea
# implementation &% &Y ? fEAT H S UIgH €, d AR UICH © 3R HoR 4icy &l
SIN| 3‘*1? CIEEK competition gl 3ET Bl Competition 2] compete B B forg &n
HOR UITH $I ¥ A& g7 g7 A4 RIRTIT 1 St gU I8 1 U9 71 o digital
technology T P maximum | maximum use ®X 3R Ease of Doing Business x|
qGI47? 31T SIg WIZIT UIE & A Aok 9IS Bl compete HRAT &, a9 YT fRafa #
AR GIE & YT ST dAldhd IATRET © IT S dlldhd 9Ic TSRS 8, SHd! &4
q3th Elﬁ, T 98 3199 decisions ¥ of b 3R other ports & 1 competition
WiﬂqﬁbusinessEﬁWWWIﬁﬂ“ﬂmiﬁﬁ:@W$mﬁﬁ "The
Major Port Authorities Bill, 2020" AP STI'HT_@\"I

The question was proposed.

S AHTIRT < FT ST MU ggare, U WA H g, 39 39 9 I8 eyl
21 U8l a<hl 21 WhIYE M &, STh a1a 471 G 99 3MR R & Yrd=g 2R W
1ol HUAT FHI TN CISH I &I H G DR Y 91 el

2t wifepfle Mfter: A Gl A8icy, 59 41 BIs B 97d1 &, 1 SFqhI
effect far-reaching Sﬁﬁ%l%ﬂﬂmﬁéﬂﬂﬁ, dnlé FIII 3TN ﬁw, EGEH}[
BT a1 impact &1 TSdT, R I BT TSl &1 H I STRex hal Iredl g B
AT F34T St 579 9t &1 <ihx 31T €, Sd! drafting H, 9l B TUR &= H <1
FHASIRAT I8 78 T, H I 3MUS SIRY AW #41 St 3R 39 I & A @1
EIENIE-

CANKININK I CR RECIT R A

T3l T @ fob aRuIe FATREN fA8res @ TIRT R aeh I1 A1 Sl draft TR B H
TRAT B flT%Q, il seriousness, Sill thinking iRl ﬂT%Q, ST ATRAT B flT%Q,
ST BIHI HASANNGT BT 8, I R 9 -1 PR B VAT HRAT 918d ©, orad
A AT eI < 3 fop compete Xl %, UX compete el HIAT %\', compromise dXT %\',
for) 9 fpdll @1 < ST 81 T 59 folU 8991 I8 HHOINI Bls!l 87 O avg 9 9R
TIRUICH & [T b ST 1 1T Tt R8T 2, &1 84 I Uicy 41 fhil Uah S & A1
TR B P foly, AETd Hb SH oIdhR Al T81 MY 82 Ul TIRUICH SR & 1 B
Y, 379 IR SR8, 12 98318 &, S Ul SR & A1 B & [olU a1 59 AhR 8
MY 57

ST 981, | 3MMUP SIRT draft H ST BAAT €, U8 Svo AT G

ITEdl g1 9P Clause 3 H $8I7 ®al & b T gis g1, 59 a1S H 13 SR B
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Out of these 13 members, seven members are private members. 31U 13 qY7 private

members YA & 3R fhY Fad & fb &9 FAoiaxor 8] &) I 81 3MUd! 91d IR
fIeary waT & MY 3+ 918 & Fad Iofidor & foly | emas wraens fa,
R Hal IR A STB! qualification, DT expertise, 3HDI experience, dg SERSEl
m MU fh 1499 7, Hdld more than 50 per cent are private members and no
proper qualification. v S g &I qualification &1 BRM? "VYes, boss", "Ves,
Minister” @<= dTol GIRT 921 31 \ﬂl@‘ll IR YT private i compete DAl %\', ar
319 Y H experts 1 T & [oTU 3D DI H TTGeT BIFT AT SATYH DI H
EEEIECIRRERSEIR

A SUFHIYRT HBIG, TIRHT 3R ATgd- AARA, T IIRT YRT AfBR
BT, SI1 §9 aTS Bl T, TR <1 R (2 81 381 &, STH1 999 BIe dan?
SBT FIT B & {10 MU HaT B b Th AT Selection Committee BIRT, ST 3T
TIRNHA IR ITSH-TIRAT BT suggestion M| 31 S HEW DI &I SITBT Bl select
P dTefl S Selection Committee AE\T, SNdT constitution B unclear 81 3MAd!
Selection Committee & constitution ¥ gl Ix ¥t clarity T8I § fo a8 S Bt  8rft

AT SUF9Tafa H@ETI, ?Rﬁ Sill representation foar %’, dg proper el
g1 A S 12 major ports %\;, X g+ major ports P BTI-UTq 3R STIFHTEEE‘ %\’, SIEEH]
HOTGRT B dTel, T8I BT B dTel HIHR &1 3TA- ST proper representation
T8l fear gl WW%%aﬁWﬁemployees %, S9P &1 INT Ve, STdfd 1Y
business community & fhaa o1 @ W B! Why this disproportionate
representation? HTFHI IUWATAT #AgIed, =M ¥ 12 978 W fhy &, 89
BTHIRI DI TaTS] olve @1, oI T € b a8 ST}l A7l I81 39 dIS & ol
TG 81, IS9P {0 WRBR ¥ $TH Udh Fallsl STafl ©, 'The restriction period for
those who are on the Board.' 9 T[Sl & IR, dlS &b W Bl BRIBGIA TcH B
& 915 I8 TY I employee §9 B 7 31T Feb, $HD oIV restriction T RIY &, <ifhd
fpds 9T Bl restriction Y& T %\'? Just for one year. 3?115{ R U Hlef I
restriction YT AT &, ITHT 39T 3R H gl &I TR g.... J I Aed, I9-9
TRAS ¢l f6dl BT P& BRI BT 3T 3R T Aol & d1e [Sqa] 49 BRI
HRATIT 8, I BT BT § 91 AR I 7T 3R <71 9 g8 791 HRAT G|
Wﬂg@wiﬁrestriction JMYDT STh Il 82

EIBRIEESEREILI] W, G XiIXT, port related use and non-port related use e}
Ud clarity ikl flT%QI i UxT IEESEE]] %\', ofee port related use and non-port related
use H ®Ts clarity 181 €1 894 I SIT 12 HET-9ERTE W fhT &, 12 major ports T fHT
%, ﬁﬁﬂﬂww 3 fifewad :Iﬁ%\'r, ﬁsﬂ 9T BT ﬁﬂﬁ%, national property gl
SR FYTAT 8 I &I TR 81 IR MU, ARBR SIG, Sl dT BIIS]
ST T TE1 BT, U 9 AT H 59 < Bl JHET Bl YT B IGHT 8, TP
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fer=1 &4 BRI BN ST I BT VAT 37T, o S9 B H 3177 g1 Rasfbai 7@
SN, S8l ¥ g9-9$ AN JAThR 3MUH] ATST-ggd BRIGT Al & <, olfdh ATDI
JGRATE, Bl JMIBT el XTI 31T 91 g TIRYIC S &, A1 U8l STal 59 <91 &l AT
39 IEN B HE™ STl BT A T T, 98! TIRYIS 3ATST 3MTP IR & AT 8T AT
gl S 12 §SAME] DI BIeTd Wl ST ARE Bl 81 ST 3R §H $9 DI Bl S1h o
AT ITed €, d 39P SIFC DI ATTD] b HRT B8N, AU 3T 59 et &l
Standing Committee Call ﬁﬁﬂ(’l gt ft Ig 9o Standing Committee A T7 o, <ifhd
Standing Committee I 99 3 A U B Ald YT A 8 Tl_sc' oft, 3?11%4(’ Skl
Standing Committee BT ST recommendations off, J MY &l AT g1 31T I§ 7
W@?’Qﬁﬁﬂ@ﬂ‘s’@ﬁﬁﬁﬁ%mﬂﬂﬂ?&anding Committee ¥ 1T AT &
AIg-FH BR Il &1 ISP lapse B & d1G 379 STg 37T I8 fdel TIebx MY &, ol
FIT IS MYBT NIRRT 81 21?2 A1 STyt Hzlsd, $*‘6H 93-93 comment
oo o, A1 9 oTeT |1 SRRae S99 fear Bl

qEICY, AP HIEAH A H Ig PHel drsdl § (¢ Il Standing Committee =
Wwﬁwﬁﬁﬂﬁaﬁsﬁlﬁﬁmﬂﬁzﬁﬁsmndmg Committee = I8 Wl BT AT
fp port related use and non-port related use, ?fl_crﬁ 3h A define fhaT ST HT
MY FTEaRT 81 7 b I RBHSTF Bl MY FId?  Standing Committee
PeT fh 3mg sﬂﬁ U &l Ed g, but, your Objects and Reasons and one Clause
in the Bill travelling totally in a different direction. Udh dX¥th 3ATY dhed g T &9 w@arrdn
T R® T, offh R S B H MY U Fellsl IE & [ WRBR MMID] STV
=l

AT ITFHIIRT ARIGY, ORI &1 Udh AlSd Ugel AT, 98 AT el St
qTelT WIS o1 g8 HlSol g8 3161 V8l 3R QI g1 1 99 dlsd dl UsIe &
ifeh 2002 & g1 Al U YSIRTT AlS el AT 8, I8 I Alsdl Bl U HIdl 81 §H
BT B T 37T 9 B &R I, TS Falisl § WRBR & U9 UraR 39 &1, Comptroller
and Auditory General Eﬁlimitationsﬁﬁ@?ﬁﬂﬂ@ﬁm?ﬁlwwiﬁw
BT 7, 1 g <1 fob #9 ol fhar o, a8 T S 9IS 7 fhar o, S9! df #9 @R
g1 {37 o, 3 AR a1 S | I ST AT Bl 39T J8T implement HRA ST I8
g, 31 919 # 7 faR1g 21 SywHufa 7]y, A HA S WX 9T P 5, WY
feficae & N €1 § SH6! ST IR 2] HHI, Rife Jfe H TRIB HHIT Ol SR
A IPT TAT B ST I8 I8T ST 1) & fob Sex-TaT SHIh B, Bls aRih At &Y
< A1 9 SHHT g8t I AR Gl Bkl &, I91 el 5l g9y § A9g WIg Sff &I
ST dRI% 8l del 9 WX 3 I &, AX S9¢ a1 giRaiRe R ® 8l
.. (SFAHT)....

St STFUTIFS: 31TT SeR TP 1 HIfvTU|
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st wifpfiE MiFA: -1 STFUTURT 9816y &1 J8xT SaqT Mol &, H Sl &l
SEHR T BT §, IR 91d BIs AH-CId BT & al § Al U o 17 &, IR
ST 1 ST H 3119 STRY AR #2301 Sfl I dHe1 dredl g (&b 37 afs faer o
T BT B, Y IR STATHT P! g1 BRd 81 I TR BT e g7 119 sfh1 I1e
ORI & HITTR [SREae, 37T H gedr &1 8difd A=Y #31 S & < 8 &,
R H HEdl g b A9 g8 ATST UTeR, YT IORTT DRl Sl ol HRAT 8, I8 ol
IREP BieY [ 31T RIT ST ATS BT 3R 3TUDT STelT BT & Al 37T S B
2019 H TR 3T 2, TS dh D] FMRAHC I ol gl &, AT $H B SISy 18R
H IR o oY ST EhYT AT 8, IHD HUR SYST SIRT DR § AR GA AR ST 3T
¥ ST 7, R drs H A9IgY Bl AoIgR! (A 8, STal 9 ZiguIes &l &M feldr g,
TET A Sl Ferdl § - IHD HUR MU QTS IRIT HICH S| ! 2, Al SIRI 3R
31QTg I o dTe H PIFITCT B M2 AR 3T SHICS ThY TR HICTH SC|
STRT 1 2 A1 19 e # 77 & JHuR W) HeH YT ATDI STRT BT 81

39 Ped & b IS g9 A dgd BRIGT 81 SIYI, B AT Q| §
31ach SIRY A1 A1 St bl e AredT g b aei 3rei Ry §fb ar$ 3ot U
IS &b 3N &1 IAD WY B B drel AN 3T SR YfY b 57 gre A MY
fhaT 2T 81 - SHD qo1g TRBR W UTAT Il Al SITGT 7S] BIdT - U1 G981 b oAl
S|

SUFHTAfcr Sfl, f7 12 R8T 61 89 91 DR @ €, TARI GI-AT DI 164 TH=R
D1 F$1 3 &, [Gd U 980 g1 945 d¢ ol U= 39D Y- 84 I FHA]
BT o 519 89 39 ARE & B o1 o STat ¥R S 181 afcts gaquc ol &l i
SEd B [ I8 BT b SRl Bl §891M8 H SheR Tl & [l & 3fR 3T &
3P 12 HoR UIcH dhel Swol QIRI & -ITH &1 ST B o1 A9a! 8l I8 & dl H I8
HE ATBdl § [P o2 BT Fa9 g1 GYs I g1 & 164 TRR & T 99 HRd H
TSdl 8, TR=] 84 I8 W 7TEl Yo A1ty & FAR arex R uifdeea o gedr 2
1,607 fHeRfIeR &1 GYs d¢ ORI $I ©, I b= A i gs a4 2l
12 §ERAMEI | AT g1l Bisell Uic 41 $9 S & SIRY S H 311 SR IfS 3mg
i QA1 9IS S 38 &, I81 14 H ¥ 7 W94 UIgde 4R 2, 181 B H 81 9gd ARl
gicral <81 g, S8l 9gd WY dIe 9 fEdr § & I8 & dhsR Ul dih
UISACISSIe™ $I AR SN ol faaba a1 8Ffl? 999 <1 99 21 3T 12 93
FeTEl § |, KT U™ & IRES dTell disdl gic i) 17T 7, B9 31T HHuIR
BN, 31T VA DI P SIRY IH I 81T H § 7, Sl ATebdd 9% Dl GRET DI TS|
fram et B} grRiY| 31Ut AR BT, AISAINCT HHR dls H HRIT BRIT? Decision wil
be taken by majority, and you will not be enjoying majority. 3ITUDT R&T Pl Ydh
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Rusi<fed, AMYHT Yed BT U RUsi<lied, 3MUdHl & bl Yb Rusiled, d
3Thol-3Thol T B2 S Iloll ddb I Sl 12 8 S9N 81 § V8 8, T9d]
ST AR AT I ST &, 1 W &1 T8 H 93 dTel, Wiy [T 3R 1Y [H 3 G0+
qTel, BN ¥ UBel 98 dTel 9gd 81 §igAT™ |GGl Bl STl &1 S8l Sl Bl qIiRd
T 21, T2 YD YRIT ST &, INMYD] IHH HaRI SITGT T &, cAlh SRR QI
DI -1 G B Py AT IAGH TSI Il S ST 1 39D 59 HIA b QU
HE| JEAR DI ATST BT HISGT B 5l 8, ATIS IH I8 HHI T e il {6 39
BT P Ted (Bl TRA DI FB T 1 AT T81 31 3R I! b oY T§ BT ol I8
&, I SHHI Al IS Adeld T8l 3

§ I WY B ATel § 1 39 BT Pl A awh 3R BH F HH A1 HAT
STt 3R ARBR - ORI H S8l IR qad F$1 TRAT fHTRT 8, Comptroller and Auditor
General = I ATTST BT gV U exclusive report file BI g, D] Al 3R 376!
HeM & A1 <@ AT BT, AT SUFHURT HBIGd, Al G o1 & [$ I8 B
HHT AT I8! 3Tl The CAG is a Constitutional independent authority IR SEH T8
forgT fob 3MIdh S I7<RATE ©, 3P privatization dI dog I UTSd< U1 & Sifgdf o=
3MYHT GRET & STETSl, MBI GRET DI 9Ied g8l A qalellT H SR, 9 Hl Udl
ERUIRIEERIGNEREIR eI RIEIRY

TG, § dh SR ARG H HT ST A TSR H0 6 317 s8] e |
ST BR b oI UIY1 9ol B Al AT Ugel |31 BIF F BHCT &b U1 Sil DI 1T
o7, IB! RIBTRET 3= &1 A1 81, b1 31T 3170 Sqah! 3G iy, e & groe
Bﬁ?ﬁ?ﬁﬁml Front door, back door, window, EI?%T@[ Qﬂm?ﬁ_d aﬁjﬂ‘ﬂﬁ s?TcFﬁE@H
TRV 1 39 39 Rasfhal ol g5 HIoel fHdt Sd & 91 IR <318 7 94
SR, I FI=IT DR GU e FIUC b A1 37T IATgY, Il &9 W1 IHBT AHAT BT
=1 Rt foieg v & fore aeT =81 90 81 s il o1 sfas e & fh we & f'a
38 Bl g Al &9 99 W 3d &, ggdIa|

Tt R 9y (377 UMY W), § WA St Bl S g=gdTe I A1 g (h I8 A
Ryth 7o B 3 IRafRTT R & oI AR A9 T8l 8, offd 59d SIRY <0 Bl
3FIERAT H FRITRI AT & o1y 3R IH & q7 o (ol I S| 95 Is| Tl
gl 89 99 S © o 7,600 fhalHieR 9 SUTGT 89N U <% &1 diRedrsd ol
ST IS1 PICATST B & qracia I Ui 4 - 3T 2 I & 918 AN QT Bl
A P 75 AT YR BRI - SAfhT <2 & gwaxmsl § a1 [4erd sIH1 a1y o,
I BT AT STAT BHAR YT HAT Sff Pped  fb b g=xmsl &1 81 [ &l
Gkl f!T%Q, port-led development Gkl ﬂT%Q, I gExATEl BT faara Fﬁﬁ"ﬂﬁ,
cIfhT SHh HY IR 95 U R o DI (I W IHP FER &l Gobell B, I8 B b
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forv gvexel o1 fodmrT BxAT Sext 81 sHifert g fael o & 91e o= U aRads
BT & folg STl U I v 2, S8 fory H g=iar1e qan g

I @1 AR = w1feliE it 3 &1 {6 9 9301 S & aR% 81 B, offh |
TRIG ST ATl gl H bS] & gRT ARI% BT A1edT gl TAR S 4 UIS & A7
¥ turnaround time &1 U dgd El?ﬁ T 20Tl 2014-15 | ST turnaround time 96 €T
ofT, Ul ATl 98 1 €< 81 T-TI S per day ship output 12,458 T 1, 98 9 HX
16,433 T T 3T T I e-port T I U g U8t I DI ol 3HD 1T B MY
WIIT%RW ﬁ\_rﬁqﬁ accounting standard Pl ISl Eb—rmfb_%’?%%, ERSES| tj\‘\P[ dXg@
A URE T MU 3R <37 B rfaqawer § Ht gerast sl

AR, I8 BH G S & [ I DI TR Sl &1 S Bl Siexd Y, gHRI A 8
T2 Z3MM TAR ST H AT el PR ATST ToRTd H & AR FHAN AFHII Jg H#A1 <Y
3R AT w30 S 981 & &) 31 €, SAfeY Wrifdd diR R Uic & R & e
NIEE R

§ g /eI | A HA S A g el el g (b 5 B H ol
JIGeT &, d 984 ol S]] UT9gT &1 59 fdet § Sl graere &, d 379 BT J gRafid
gﬁflaﬁﬂ—s’%ﬁﬁ%@ﬁﬁwﬂﬁ@é el %\’, Afh 3R port management?ﬁﬁ?cﬂ
q SRINGEE T SrQr b ORI &1 UIe, HERTE &I Ule, derg &l uic &J
flﬁ, SIE RS RI Wﬁﬂéﬁmwﬁwﬁautonomyéﬁ@port managementaﬁ
O] %8 ¥ professionalise T ST §H&T AT I8 & b H3T SiI SYAT SRR
’&ﬁ?ﬁ gU port management P T B Tl g9 dNg RERSE] autonomy MU,
professionalism 3ITUIT, I @mTfa® g fob U1 &1 faeT &3 81, 98 port management
& T TI BT sw—iWdﬂsiﬁfﬂﬂmﬂﬁ%ﬁ?amaﬂ#manageﬁlWﬁ
nominateﬂﬂﬁ%%l(’ﬁmﬂ_\fmaﬁﬂg%,Wﬁ@ﬂﬁmﬁ%lmﬁ%
AT § 6 U ABR 7 corporatize B o TTY 1999 I T ST B YH3ATT B
ofl, IHH T & AU Sl I TG DI ALIHAT &1, I8 eI §aTl, b DI B B
foTq S i1 1 v 8, S forg # 3mue! egdTs <11 <medT &

sﬂ%ﬁ 1T B tariff fh g avg I ag ﬁ, Ease of Doing Business IERSIGEE] | 3
- 319 Y YT AfABR port management BT AT MY SHDT 59 ARG q FH37g o g
IRE I bigd PRIIR Bl fdbfad B BT Uh B 59 9o b gRT BN I§ Th
public property ¥, AT SHH! 3BT TRE A -9 B & {oTT T ga=m |t §91s
ST 2l 1 g9 foTg H A1 731 STt 1 98- 98 9918 <11 18T &

A HAT S, 3ITST 84 3R B HEH IS B ATaWIhdl &l I H v U4
ports %, ST minor port HEd Bl Y major ports %, R ford ave & Qe ot
SIY, 39 (oY I8 f9et B, < SHIT | minor ports HHT major ports BT &l Ta1| a7
Al gpiel B Ul g 1l 8 1 minor BT 9 ®HT major 81 81 SITdT 8, offdh T gHIN
minor ports HSIR &1 &1 T&T| H ol {1 H ST8l 9 IR IR I B 3T AT, AT Bidsol
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DI FIRAT JAMID] JAHT DTS gl AT AERTSE H 720 fhARICR fdll coastline %,
fp gﬂq‘i‘rq q T8 W dgd AR tﬁﬁﬁ EIREEINIE] gl 2l i]i% minor ports 1
RERY I5U1 & HEl WR B, I8 Tl 8, AT o IRBR S BT o] B ddhd! &,
3P fo1T ff 3T A FHINTTI S9dT FER-IAT BB minor ports BT ¥ fadra HIfvT,
qTfeh qR <21 H UIcH BT [T Bl

IR, 3fcd fIER) aroTRil & 9T § U RATAT IRATSHT §915 s off, |
SY WBR H o, {1 9 IGH PO INEM &A1 A1 H9 S@1 A1 6 ARRAT
W’Wconceptﬂgmﬁ;wqﬁéfﬂﬁﬁ?ﬁmﬁﬁﬂ%ﬁ@é P AT - AT
hinterland &T 9T Ta&™T 35[, ST 3111 A S 5 $e8T © port led development. i I8
fﬂg_cﬂéﬁﬁ port led development & 3T minor ports ?ﬂ\’ﬂﬁﬂﬂ%(’l

TR, H $9 FeT H 3MY YW 5T Pl represent HRAT &l 2014 H ST Andhra
Pradesh Reorganisation Act qriRd gall, S g forar & fo Dugarajapatnam Port G2l
major port & d8d develop fopar ST quﬁﬂ[ 3 T8 3t IB B gAl RIS
g Vel b D! feasibility b HUR $B AN bl Hag ATl SHD! feasibility AT & oy
TS ARPBR Bl U YIATd TSIl T 8 M o IRBR fhd) IR & # fasit 81
BT, $AfeTY SP! $UG folv IH FTet fiel gram 1|

11.00 AM.

ifepe § AT § 1o 31e Yawl & [ & oy Ueh HOR UIC 1 STAUHE &I d84
ST} B 31T Y2 ST 159, ST 3111 fAwTford 89 & 976 9! A-F # ®fod 9H7d |
ISR Y8l 8, Port ¥ IH%h HUR I8d g1 positive impact 3TN, T8I TR AN DI
employment FTelRTT 3R I & SR 981 IR BRITR 91 91 9 <@ Y d $B
Y W AR S0 H T 3T fofl dafiai = ¥ ue Saay fhv €, <ifthd ST omy
S B B AT AR, BAN A TeRAT ge+11 AR, I8 dl G4l HI Ie 8141 13T 84
ug- 59 foforaT d@ SRex ugil, offdh oe ggail, I8 $9 a1d WX ¥R a1 §
Y fIahra & {0 s9pReaer & fohd are W WY BTl 3 Re R § WY & foTv Ui
BT T NEH A 1T SN (1ol &3 & Al =1 Y <1 Iire far &, S 4 a1
RERICIRY

R, § U 914 IR H1 A8 § [ 3Moidhel AecHIsd giaule Uah Rferet
B TS 81 39 Ao TS & 491 AINIREHRT Bl T8I Iell Adhel 21 978 Xl 81, IS4 &,
arey &f, Y Uiy 8, 39 9t B fAdd: B SR B Sexd 21 H gare w52t Sft &t
IS o1 3, i od § I BT B MRS o1, I9 T Ugall IR AR D
®1 U FSUTICHE Al 81, ASIRED BT U FSIAST a1 Y IHB! HIA% ARG &
AT SIS AT 971 89 A 7 SN 9T AINIREd BT U Tl Y 99111 2| #2341 <ft, #
MY I BT S A FTed SiaUe e &l Wi I Saadiie & A1 Sils S|
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H¥ SdTY BITT? Either imported cargo or exported cargo, Sid Jg UIC | STUT, dd
g U1 BT faerT 8, Afhd g1 a1 & folv ST feeding points &, o 3MTAdG ITT
A Hisd W &1 MU, dl Ao Hisol SIFUle STy 6R+ & 1T, Ao Hisd 89 g1
& T &4 UIE IR 1G] W RITGT &1 S Bl STHRd & 8H 39 91 D1 984 3774 © 1P
3TTST 3TT- 3T U™ dl Sacd B BT B U It &7 8 IR, 39 <RIY b dreiar
WWT@%, SIfehT 981 ¥ [E SITGT trans-shipment BIdT &, BTdliidh S0
P ATBIE BT Tsdicol ¥l S et B1 IfS &9 37109 east coast 3R west coast,
I OR HIS[E 941 UIcd &1 fderd 1 3iR 99 ave 9 i+ fad 4 forar &, st
TRE ¥ ISP HIoHE BT U Arsd |l 914, O § AT § 6 I8 Yab HIROT I+,
T dgd oI Bl Y AsHTR & AR el 315 89 gaR SHIC 3R TRIUIE &l
T feforad STer | SUR WY of ST 9784 €, international trade @1 d@IdRT ST a8
S| 519 BN 99 &1 IR g H Fa9 STaT SISy off, g8 22-23 Hfcrerd 9 1 SareT o,
I T YT BHRT maritime trade, international trade dal Tl Maritime trade CACNES
A Bl STHIAA ¢S TG 3R maritime trade 9™ & ol 4IcHd @M &I S)d &l
ST & fdel & R 8H fadbrd &f S U =5 oo fFerft, S9d forv § smuey ok
T HAT Sl Pl 9gd-9gd gIdIg o1 9Tedl g 3R I8 WG W § & I8 [d
G AT UhHd A galolg Uiy Hdl, qifs § TE FHerd § [ [ o1 fajTeg e_e
& foTT IS Wi IBT A § X8 AdhdT 81 fIdrg B & fo1v U &1 faery rAr Skt
2 3R UIE T fard B & 77 39 facT &) 3afeTy SToxd &, Fifh Uhed dXid
, HASTHE Bl ORG A Bl 9IS BT a1 g1l H 39 1 3l g1 IR 4 wwd[ <1 g
3R 39 4 B A1 & Ty W TRBR R FHT Sl Bl SERT =T ol g, 53 o<

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, over the past few years, the
Government has been vigourously pursuing disinvestment, corporatisation and
privatisation of the Government Trusts, public sector undertakings including banks
and insurance companies. The Bill seeks to replace the Major Port Trust of 1963 with
Major Ports Authority as part of the so-called structural reform. By adopting this
strategy, this Government has essentially become a seller's Government. It has
adopted a policy of selling all public sector undertakings, public properties, whatever
the nation is having even today. What they are following in this matter, in this Bill, is
nothing but a retraction of the Singapore model. Singapore did the same thing. When
there was hue and cry that there cannot be privatization of ports, it adopted a policy
of so-called corporatization.  Thereafter, it ultimately privatized its ports. So,
corporatization is the first step. The next in the offing is privatization. This is an
eyewash and Parliament is taken for a ride! As already mentioned by the hon.
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Member from Congress Party, Shri Shaktisinh Gohil, there are some
recommendations given by the Standing Committee. Although the earlier Bill lapsed,
while drafting this Bill, the recommendations of the Standing Committee ought to
have been considered by the Government and the same should have been reflected in
the Bill. It has not been done. | am sorry to say that.

The interests of the State Governments where ports are situated have also
been compromised. It is detrimental to the interests of the State Governments.
How? | will give one example. Sir, in India, thousands of acres of land was handed
over by the concerned State Governments for building ports and now the State
Government authorities have no say in the matter of any change in land use or, for
that matter, sale of land. There are so many provisions. | don’t have time to go
through the Bill, clause-by-clause. Otherwise, | would have established how the
powers and interests of the State Governments have been compromised. Now, the
State Governments have no say even if any construction, such as supermarkets,
malls or anything, is done on those lands. Sir, States cannot do anything, because
PPP model comes into effect through this Bill. What is PPP? | can explain it
elaborately what has been done. But, there is no time. So, the State Government
shall have no say on any change of land use and sale of such lands in future.

Sir, if you look at Clause 22, Sub-Clause (2) and the proviso thereto and
Clause 22, Sub-Clause (3), we will find that the new port authority shall be WH\ or
shall be a self-created authority to the exclusion of the State Government authorities.
Sir, there is a Bengali proverb which says, TR g™ IR So, land has been given
by State Governments, like Gujarat, West Bengal, Tamil Nadu, Odisha and other
States, but they are now earning one’s bread by the sweat of others brow. Why that
land should not be given back to the State Government concerned? Or, if land is
sold out, then, on pro rata basis, the share of the sale proceeds must come into the
kitty of State Governments. Sir, | will take one to two minutes more.

What was the recommendation made by the Parliamentary Standing
Committee? | would like to quote a few lines with your kind permission. It says,
‘Retaining Section 111 of the original Act in the new Bill may be intentional to use it at
appropriate time by the Government and may endanger the very interest of major
ports, particularly when the on-going policy of privatization is aggressively pursued by
the Central Government.” This is the Report of 2017. | also wish to quote a few
concluding lines. It says, ‘“There are some clauses which give the impression that the
proposed Bill provides the Government more teeth to allow private players in the ports
sector which may, in future, take full control over the port activities. The Committee
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recommends that the Ministry, in the first instance, should remove fears of the
stakeholders on the issue of privatization of ports and ensure that the administrative,
managerial and financial control of ports will remain with the port management.” But,
here, Sir, the PPP model will function.

Lastly, | quote what the hon. Finance Minister said in her Budget Speech in
para 64 at page 13. It says, ‘Major Ports will be moving from managing their
operational services on their own to a model where a private partner will manage it for
them.” Therefore, the apprehension of the Standing Committee is writ large in the
Budget Speech of the hon. Finance Minister. Therefore, on behalf of AITC, | strongly
oppose this Bill. Thank you.

SHRI SUBHASH CHANDRA SINGH (Odisha): Mr. Deputy Chairman, Sir, the
purpose of the Major Port Authorities Bill, 2020 is decentralization, expansion, and
competition. India is the sixteenth largest maritime country in the world. We have a
coastline of about 7,517 kms. This accounts for about 70 per cent of our trading
activities.

On behalf of the Biju Janata Dal, we support this Bill. But, | would like to say
something about the Paradip Port Trust. We have completed sixty years. But, there
is no infrastructure development. | would like the hon. Minister to kindly look into this
aspect. Its profit is more than Rs. 700 crores per year. But, there is no Master Plan.
Casual workers and the contractual workers are facing serious crisis. They do not
have any regular employment. This is very unfortunate. There is a hospital in
Paradip, which is managed by the Paradip Port Trust. There has been no
development for about 30 years. Where has the profit gone? What about the
workers' interest? All these points must be considered by the hon. Minister.

Then, there is no mention for what purpose the CSR Fund will be utilized.
In the new Bill, there is a great confusion about the CSR Fund. It says, "Corporate
Social Responsibility and development of infrastructure by Board authorities is being
introduced” . ¥, 60 AT d1d 1Y, § gBdT g o AITHIR HS Hal T2 YRS g
DI ZAT UMb B3N &, <l 8T infrastructure develop &l B3Il 31T I&1 ST,
STlr@cG(i, Xpd, g1 FdD! condition %(%FQ, infrastructure & CSR fund T DY i
SUIRT 2] 81 URIT 81 U1 fSUreHe RIT B IBTAT? Hon. Minister may look into this

aspect also.

Then, it says that a major new berth and modernisation work will be taken up in
Paradip for Rs. 3,500 crores. That was the plan and programme which had to be

85



86

[RAJYA SABHA]

completed by December. But, it was not completed till December. It is being
lingered on further and further.

What were the views of the Standing Committee on the major ports? | quote,
"The Committee would like the Ministry to exercise concemn...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. Subhash Chandrayi, your time is over.

SHRI SUBHASH CHANDRA SINGH:  While implementing the PPP model in the
Ports, the healthy competition should have been ensured because private entities
were monopolizing the market. ..(/nterruptions).. The Paradip Port should be
named in the name of Late Shri Biju Patnaik, who is a national figure. With these
words, | support this Bill on behalf of the Biju Janata Dal.

MR. DEPUTY CHAIRMAN: Now, Shri P. Wilson. You have three minutes.

SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, from the words 'Major
Port Trust' in the new Bill, the word "Trust' has been taken away. Probably, the
Government wants to say, "Don't trust us in the port sector".  This Bill has been
brought, | am sorry to say, in Adani's interests in the port sector. India has been sold
to the private corporates. Whatever assets had been created by the Congress
Government are now being sold to the private sector.

There are three infirmities in the Bill. One, it reduces the State Government's
say in the development of the ports. Two, the subject of List Il, Entry 18, regarding
colonization and Master Plan has been hijacked so far as Clause 25 of the Bill is
concerned. The Bill says the Board's Master Plan will supersede the State's Master
Plan. Therefore, the existing peaceful co-existence between the development and
harmonious living has been taken away. Number three is Clause 56. This Clause
speaks about an adjudicatory board. The adjudicatory board is going to perform the
functions of a tariff authority for the major ports. Also, it is going to hear all other
disputes. But its composition consists of one retired Judge of the Supreme court,
one retired Secretary of the Government of India and one retired Chief Secretary of
the State Government. These two members, namely, the Secretaries do not have the
expertise at all. In the field of maritime and shipping, you need experts. You are
going to take the functions of tariff authority for major ports. Therefore, technical
persons have to be there in this Board. Only they can solve the disputes. Only they
can understand the problems of the shipping industry. Then only, they can give the
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verdict. Therefore, as far as the composition is concerned, | would only request the
hon. Minister that apart from the Supreme Court Judge, the two other members be
replaced with technical persons. As far as ports in Tamil Nadu are concerned, it has
become like a bus stand. For every ten kilometers, we have another port. Why are
these private ports developed in Tamil Nadu? | would only say that mushrooming of
private ports....

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI P. WILSON: | am concluding, Sir. Now, there are three problems in Tamil
Nadu. So far as Chennai is concerned, the Maduravoyal elevated corridor project is
not completed yet. Why are you not completing the Maduravoyal elevated corridor
project?

Number two, Chennai port is not developed as a hub port. It is still reduced
because they wanted to sell even the Chennai port to the private sector.

Number three, they are not looking into the Sethusamudhram Shipping Canal
Project. That is a very important project. Only when you bring up the
Sethusamudhram Shipping Canal Project, Mr. Minister.....

MR. DEPUTY CHAIRMAN: Thank you, Wilsonyi.

SHRI P. WILSON:  Yes, Sir. | am concluding. Give me only one minute.
..(Interruptions) ..

MR. DEPUTY CHAIRMAN: Already, your time is over.

SHRI P. WILSON?: Sir, you intervened when it was the second minute. So, please
allow me to conclude. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Please, your time is already over. ..(/nterruptions). The
time is limited. ...(Interruptions).. | am going to call the other Member.

SHRI P. WILSON: Please allow me to complete, Sir. ..(Interruptions).. Therefore,
what is the fancy in allowing more number of private ports? And, it will become like
a bus stand! The Adani Kattupalli Port expansion is affecting the flora and fauna and
the local people are agitating. ...(/nterruptions) ..
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MR. DEPUTY CHAIRMAN: Thank you. Now, Dr. Banda Prakash. ..(/nterruptions)..
Whatever you speak will go on record. ....(/Interruptions)..

SHRI P. WILSON: Sir, please give be one minute. ...(/nterruptions)..

MR. DEPUTY CHAIRMAN: Mr. Wilson, you have already taken more time. Time is
not in my hands. ..(/nterruptions)..

SHRI P. WILSON: Sir, please give be one minute. ...(/nterruptions)..

MR. DEPUTY CHAIRMAN: No, please. ..(Interruptions).. Dr. Banda Prakash.
..(Interruptions) .. X U 98 9AY &, Sl AT TR 9189 o $al of 3R 1Y
A 1 weAfT < ot fh 9] A1¢ IRE 991 A& WH AT 2 ... (FAUTH)....| don't
have time. Please, please. Sorry. ..(Interruptions).. Mr. Banda Prakash, please

speak. ..(Interruptions) .. Only what you speak will go on record. ..(Interruptions)..
SHRI P. WILSON: ~ ..(Interruptions) ..

MR. DEPUTY CHAIRMAN: Dr. Banda Prakash, please. ..(Interruptions).. SINCAISIG]
B RPIS WM B, ...(FGH). .. AMTD! I1d 7T B! Bl ... (FAGEH)....

SHRI P. WILSON: *

MR. DEPUTY CHAIRMAN: Mr. Wilson, you have taken two more minutes; sorry.
..(Interruptions).. Nothing is going on record except what Mr. Banda Prakash is
speaking.

DR. BANDA PRAKASH (Telangana): Mr. Deputy Chairman, Sir, the Major Port
Authorities Bill, 2020, was introduced in Lok Sabha....(/nterruptions).. It seeks to
bring so many changes in the present Act relating to the Major Port Trusts.
..(Interruptions) .. Particularly, we have to think about the basic responsibility of the
Major Port Authorities, that is, projects are taken up through a concession contract
by the Board. It is the PPP mode by which they want to operate the Major Port Trust.
They are constituting an authority to operate each Board. The sub-clause 3(f), in

* Not recorded.
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Chapter Il says, “two Members representing the interests of the employees of the
Major Port Authority;” It is not that there are only employees, workers are also there.
There are so many workers working in the Port Trusts in the country. Without having
representation  of workers in the Authority, workers will not get justice for
implementation of minimum wages, the ESI, the PF, etc. They are already violated
by the Major Port Trusts in the country. Already, it has been reported a number of
times and also raised in the House. Therefore, | request the hon. Minister that a
representative of workers should be there on the Authority.

Secondly, the TMC Member also said that the hon. Finance Minister spoke
about the activities of the Major Port Trusts. Major ports will be moving from
managing their operational services on their own to a model where a private partner
will manage it for them. Sir, we are constituting new boards to operate all their
activities.  Are they inefficient to operate it on their own? Are they again
recommending for private sector people for this?

Sir, therefore, | request that the Government should not privatize this Port
Trust. There is an apprehension. Already, the Government of India is putting on sale
the Shipping Corporation of India which is running in profit. The way it is going
towards privatization and selling of all the port trusts, | request the Government to
withdraw that stand. Thank you, Sir.

SHRI AYODHYA RAMI REDDY (Andhra Pradesh): Sir, | rise to speak on the Major
Port Authorities Bill which is a very welcome move; and from YSR Congress Party, we
support this Bill.

As you are aware, more than 95 per cent of the country's trade by volume and
70 per cent by value moves through maritime transport. This is a very important
sector, and this Bill, the 1963 Act Amendment and the new Bill that has come as the
Major Port Authorities Bill, 2020, is a very welcoming move in terms of infrastructure
that needs to be expanded. It tries to bring in a balance between the major ports and
minor ports. Major ports to become more effective in facing competition, which today
is in a very bad shape, and also there is the Government of India's proposal, the
initiatives, to integrate that with Sagarmala. So, the entire integrated development
around ports, | think, is a very, very welcoming move.

Sir, this Bill was introduced with the ideas of bringing in PPPs, which is again,
from our point of view, on the core operational issues. It is going to be very
supportive. The application of the Bill goes for all the major ports, and also there is an
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Authority, the Board that is being introduced. This Authority's Board is going to
support in taking up decisions at the local level.

MR. DEPUTY CHAIRMAN: Please conclude now. ...(Interruptions)... Please
conclude.

SHRI AYODHYA RAMI REDDY: Then the composition of the Board is going to be
fantastic. Fixing of rates is good. The CSR support is also at the local level which is
going to help. There is also an adjudicatory board, and with all these things, we
welcome this.

MR. DEPUTY CHAIRMAN: Your time is over. Please conclude.
SHRI AYODHYA RAMI REDDY: Only one minute, Sir.
MR. DEPUTY CHAIRMAN: No, no; no one minute.

SHRI AYODHYA RAMI REDDY': Sir, as per the State Bifurcation Act, the Government
of India is responsible to develop a major port in Andhra Pradesh. At Dugarajapatnam
we have proposed it, and we would request you to take this forward and ...

MR. DEPUTY CHAIRMAN: Please conclude, now.

SHRI AYODHYA RAMI REDDY: Our Chief Minister, Shri Jaganmohan Reddy, is
proposing to build four ports with Rs. 12,000 crore investment to increase the port-
handling from 100 tonnes to 400 tonnes.

MR. DEPUTY CHAIRMAN: Thank you. Your time is over.

SHRI AYODHYA RAMI REDDY': We request the Government of India's support in this
regard. Thank you.

91, I YT ATed (SR TST) < SH, AR A3 Sl 7 3% 4 &1 dal o7 (b qa7y
@?Wﬁ@ﬂ%ﬁﬁ%ﬁﬂﬁﬁsﬁmiﬁ ST B 3R ITH improvement HI DI
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Jgel g9IRY BaTg 315 DI 800 BRIS BT TR diedl renovate ThaT T-TI 3719 SH®H!
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SHRI ELAMARAM KAREEM (Kerala): Sir, first of all, | would like to register my
strong opposition to this Bill. The proposed Major Port Authorities Bill, 2020 is
nothing but an attempt to covert the ports into corporate entities. It would make them
an easy target of acquisition by corporates or multi-national companies at throwaway
prices, including its huge lands and other assets. This land is acquired by the State
Governments and given to the Port Trusts.
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Sir, with 'Port Trusts' becoming 'Port Authorities', the ports would be
transformed into 'landlord" models, making it easier to outsource all the core activities
of the ports. Assets would also be sold out. The Bill does not have any clear
provisions for the protection of employees and retirees. It has provisions allowing
persons, as per Government's wish, to become Authority Board members as union
representatives, bypassing the recognized trade unions, which is very serious, and
the Government should step back from such a move.

Sir, Clause 53 of the Bill makes it easy for the Port Authority to become a
company and thereby allows complete privatization through an Executive Order, with
excessive power vested in the Central Government through it. The proposed Bill is
only an interim arrangement and would definitely lead to conversion of the Ports into
Authorities at a later stage and ultimately, privatizing the organization. Clauses 33
and 53(i) and (ii) of the Bill have provisions for this. Since the Major Port Trust Act,
1963 is a unique enactment already in place, there is no justification in repealing this
Act and introducing the Major Port Authorities Bill, 2020. Whereas it is inevitable to
give more functional autonomy and financial power to the Port Trusts, suitable and
appropriate amendments can be made in the relevant clauses of the MPT Act, 1963.
But the Government carried on with this new Bill through which it can enable the
privatisation easily. National safety and security would be under threat if the
proposed Bill becomes an Act in the present form. The Parliamentary Standing
Committee says, "The Committee notes that the Government intends to attract
investors in the ports. However, the ports like Cochin, Visakhapatnam, Mumbai and
Goa are handling defence cargo. If the private operators are given authority to handle
such confidential cargo, there may be chances of leakage of the details to
anti-national elements."

[THE VICE-CHAIRMAN( SHRIMATI VANDANA CHAVAN) in the Chair. ]

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, you have to
wind up.

SHRI ELAMARAM KAREEM: Yes. That is very serious. All the time, the ruling party is
speaking about the national safety. But here, they are compromising with national
safety. As all other legislations of this Government, this Bill is also an instrument to
appease the corporates.
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THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Kareemji, you will have to
conclude, please.

SHRI ELAMARAM KAREEM: Yes, | am concluding. Privatisation of public assets is
the sole aim of this Government. The Union Budget presented last week is also a
move in this direction. In this Bill also, it is evident that the intention of the
Government is for privatisation and selling of assets to corporate and multinational
companies.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Kareemyi, | am sorry; | will
have to call the next Member now.

SHRI ELAMARAM KAREEM: So, | oppose this Bill.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you, Kareemyji.
$qP g18 UT. IS AR ST Sl

PROF. MANOJ KUMAR JHA (Bihar): Thank you very much, hon. Vice-Chairman,
Madam. TATFRER ATEY BT T T8 3BT &, olfch d G [heh! Ugal e &, I8 Id
NIESE Anyway. On a lighter note and not-so -lighter note, | wish to say, dg
HXBR Igd YR AXBR 2| 59 961 DI IIHR Yl Il NIl & b I &I 2, al
I AT AT H Yob Aegd bl & (b [ ggd &1 Ul gl Y e 11T oArwredi b1+ 8
arel 8, A1 39 IS! URSRIAT $T ISTeR0T A1 § T2 FHe1aT| JIR G &l

SHRI JAIRAM RAMESH: From airport to port.

PROF. MANOJ KUMAR JHA: Yes, from airport to port. -Tai- a1, 39 3R $ex i
ST B, 31T 1963 & Ve Pl 3T bR MY &, SUH U 81 Il 7T 7T - IFHT T
g S| WA 8 GH| Anyway. BF FaD] YT o1 1Y b g @l el
TS & I W B Y gs oY IR f5f &l 39 91 &1 eI e <R, Roradt # ghen
HE g b 3117 BHEA & oY &1 Yeb fA=Ta SITaT AT - "EIRT & ¥a&T & fofgl” Diamond

is forever. No ideology, no political establishment here is forever. So, whenever you

make legislation, look at the larger issue. Don't look at contemporary media
channels. Look at the pages of history as to how you shall be recorded in the pages
of history. Madam, this is my first observation or the first one-and-a-half
observation.
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Now, | come to constitution and composition of Board. My colleagues
Shaktisinhyi, Wilsonji and everybody have spoken about it. In fact, ironically what |
find in all establishments is the same thing. Hon. Minister, why do you not look at the
possibility of representatives of labour unions? | have been noticing for the last
15-20 years that the word 'labour’ is so much demonized and denigrated as if they
don't contribute. Their contribution is probably no less ...(/nterruptions)... ﬁ?ﬂ:[, 99

Uh- gl fie IR 987 T SINTT, 9rah] a1 ST §97e1 BRAT 8T, I8 B &l 07|
SUHUTEIE (ST dgAT FeETT): 319 Ueh e § AT HRY|

PROF. MANOJ KUMAR JHA: Look at Clause 3 -- the representation in the Board.
There is only one representation from the State out of 13 members probably. It also
reduces the partnership of the State Government. J 3MTH cooperative federalism or
federal structure & T FHAT 1 H SR ST AT S BT &, ST 3T b1 I
Bl 81 Clause 25 ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, your
allotted time is over. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: Only 40 seconds. 310 d81 9% 401 §s &, oI 3iRk g
gl

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN) : Please wind up.

PROF. MANOJ KUMAR JHA: It has the capacity to supersede the Master Plan.
Again, federal part! Clause 56, no experts are there. When you rely too much on
bureaucrats, it happens. Why didn't you think of two separate statutory bodies
separately for east and west coasts, hon. Minister, whose name sounds so good?
Finally, in ten seconds, let's always look at the possibility of what you are going to
achieve through this. Is it only individual gain at the cost of public good? Thank you.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, Dr. Fauzia Khan.
You have two-and-a-half minutes.
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1. BINTIT @M (AR : dTE STHTEe] Ay

"3GTT GH 7 BY 3V T3,
IS 89 7 UASIY 137
§H SIPUR GBI I8l 4 OB Y
31917 81 SR [dha11"

You promise; the nation believes. Madam, our ports act as a channel
between our nation and the world. They are the gateways for land-to-land trading.
This link from the hinterland to the sea is supposed to be one of the cheapest ways to
enhance trade and economic activity. Under the new Bill, the Port Authority shall now
have the power to fix tariffs which will act as reference tariffs for the purpose of
bidding for the PPP projects. The PPP operators, on the other hand, will be free to fix
tariffs as per the market conditions. The Bill should address the ratio for the profit or
the revenue sharing on the tariffs fixed by the PPP operators so that continuous
revenue benefit is assured to the Government as well.

Approval from the Central Government must be obtained when the Board
decides to go in for a PPP contract, especially regarding what kind of PPP model is
being considered.

An important issue, that is constantly being discussed, is the deliberate
disintegration of the federal structure. A similar example lies in this Bill. The Board of
each major Port had been earlier allowed to generate its own specific master plan for
any development or infrastructure around its boundaries. However, it seems, as per
sub-clauses (2) and (3) of Clause 22, Clause 25 and sub-clause (2) of Clause 26, it
takes away the involvement of the State Government in the creation of the master
plan. Considering the very little representation given to the States in the Board...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, you have to
wind up, please.

DR. FAUZIA KHAN: Just give me a minute, Madam. From each House of
Parliament, both from the Ruling party and the Opposition, Members should be
included in the Board. There is a major speculation whether the intent of the Bill is to
privatise. It would be advisable to talk to the stakeholders and address their
concerns. This may also involve security risks, and security concerns in the PPP-
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operated projects must be addressed. e, Uh gRIHI Mg I 3 BT Bl
| will conclude with that.

&l ol Y HoT [9hd) &, Bal o T 7T @¥ e "

3T THhe-ghs [P IBT 2l 84T 99 &1, S| 99 €1, I 99 37 3R 8|
<X A 999 ST 38 &1 Before | conclude, HXDR &1 Rtk Udh d1d U1 T g
MY & it takes a generation of tireless effort to build up assets, but it takes a

moment to blow it up. We must really desist ourselves from this tendency. Thank
you, Madam.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, Shri Kanakamedala
Ravindra Kumar. You have two-and-a-half minutes.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Madam, principally
the Bill adopts certain approach, the first step is relating to the Board, representing
the Centre and also the States, giving a greater autonomy to the Board to make
master plans etc.. But the problem is that in implementation of the Bill, as mentioned
in sub-clauses (2) and (3) of Clause 22, Clause 25 and sub-clause (2) of Clause 26,
it literally takes away the involvement of the State Government. The Central
Government and the Board can get absolute powers to deal with the development of
the project. With regard to the Vishakapatnam Port, traffic share has been
consistently declining, from 2014-15. No infrastructure has been developed. Private
ports like Krishnapatnam and others have been taken over by Adanis and other
companies. India's rank has declined from 35 to 44 in the year 2018 as per the Report
of the World Bank Logistics Performance Index. Average output per day has also
reduced from 16,500 to 16,100 tonnes. It is high time to develop the Visakhapatnam
Port by creating infrastructure and allocating funds for the development of the port by
giving train connectivity and further development of the Visakhapatnam airport.

Sir, there is another problem. The Visakhapatnam Port handles 75 per cent of
India's dangerous chemicals cargo which includes Ammonium Nitrate etc. Sir, 40,000
tonnes of Ammonium Nitrate is waiting to enter into the port, which is 13 times of the
quantity which exploded in Beirut. | have already made request that instead of
developing private airports, the Central Government should give appropriate powers
to the State Governments while considering the Sections 22, 23 and 25 and in the
Adjudicating Board also, the State should be given priority. Thank you.
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THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you hon. Member
for concluding within the allotted time. Next speaker is Shri Anil Desai.

SHRI ANIL DESAI (Maharashtra): Madam, the Major Port Authorities Bill, 2020 has
been brought to replace the Major Port Trusts Act, 1963. The Government claims that
this legislation would be the biggest structural reform in the port sector which aims to
align the major ports with global standards. Madam, let me mention the salient
features of the Bill. The number of Board Members stand to reduce from earlier
17 - 19to 11 - 14. It has been mentioned that there will be seven private members and
there won't be any proper representation of the employees. Secondly, the Board is
empowered to use the land, assets, property and funds as deemed fit for the port.
The Board has been given full freedom to create a Master Plan independently
unbound by the State or the local Government regulations. The Board is also
empowered to make rules and regulations for development, operation and planning of
the port smoothly. The Board can raise loans from the banks without prior approval
except in cases where loan exceeds fifty per cent of the capital reserves of the port.

Madam, if we go by the salient features of this Bill, there is apprehension that
the autonomy granted in the Bill will make the major port a private entity and
corporate sector will play their way to the detriment of the overall health of the major
ports which are national assets. Today, major ports are regulated under the laws
which ensure employment to the youth of the country whereby major ports address
the unemployment issue. By privatising the ports, the employment opportunities of
OBCs, SCs and STs and even general category employees will be grossly affected.
This fear has already caused discontent against the legislation amongst the
employees of the port.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Please conclude.

SHRI ANIL DESAI: | am concluding. There is only one point more. Power given to
the board to use land, assets, property and funds as deemed fit for the port may
defeat the very purpose, if not checked by evolving a scrutiny mechanism through
Government agency. Lastly, to create a Master Plan independently unbound by State
or local Government regulations will certainly raise issues as the concerned major
ports will become independent planning authority in the city where the municipal
corporations exist. In case of Mumbai in my State, | am saying this. Mumbai
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Corporation of the city provides all the basic amenities like water, electricity, roads
and we should not forget that all the lands were given to the ports by the States. The
obvious clash between these two authorities will create hurdles in the city's
development. So, in my view, the Board should adhere to the rules and regulations
of the State and local Government. | would urge upon the hon. Minister, through
you, Madam, to consider my suggestions and make amendments in the Bill.
Thank you.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you, Desai ji.
Now, Shri Binoy Viswam.

SHRI BINOY VISWAM (Kerala): Madam, behind this Bill, there is an unseen hand
and there is an unseen brain. That brain and that hand decide the fate of this Bill.
| say, with great respect and love to the Minister; personally | love him very much.
| should say that he is innocent and helpless. This Bill talks a lot about autonomy.
Autonomy, in fact, is being hypothecated to Adani and company. The whole of India,
all the ports, all the airports, all the property, land, everything is more and more given
to one company, that is, Adani and company. In this way, our land will become a
land of Adani and for that this Bill is intended. That is why we oppose this Bill.
We can only oppose it. The States' rights are very badly affected by this Bill. The
States give everything but now the States are mere spectators.

Now | come to the workers. You ask the workers of the BMS. In their hearts,
they will feel annoyed by this Bill. They have given their blood, their sweat to the
ports. | can tell you about the Kochi port. As of December, 2020, the Kochi Port
marked 10.55 per cent growth. They have dealt with 2.30 billion tons of cargo load.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Viswam ji, you have to
conclude please.

SHRI BINOY VISWAM: Those workers are also forgotten. So, | very strongly say that
in this form a patriotic Indian can only oppose this Bill. | oppose it.

il TRTIAVT ST T[T (TSI ST &, [eel)) : A1 SUGHIee] Heladl, T+
q1 39 9 WR gl &1 AR T, $9b oY 3MuehT 9gd-9gd g=gdrg| 4§ Fa
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Te & Hel {5 ST 'The Major Port Trusts Bill' 2, ST &I 37§ 'The Major Port
Authorities Bill' § dwac B [T AT &1 H ST ATl § b SHH I 'Trusts' 2T DI
1 geT foar e S explanatory memorandum o= 3T, SH el Wi D] SEZ
T2 2 {5 I% ores i T T 21 S H [T 8, $9H U JarS 5(1)(d) 7, R
disqualification % foTq fem T & fh SR IBT office of profit W, A SUH Board
Members T&1 ST e &1 AR TTfeTaTHe #, disqualification for Board & U office of
profit T8l B defined %\’, BT Trust &1 ITH exemption T < Tl_sc' gl AN HE Bl
dead I8 ®, 99 91 H Member of Parliament ¥l I& 95 Fhdl &, offb &l
'"Trust' 9768 I ?RT%I'Q eCll T %\*, SUEZRSES] exemption PI Iolg I Eﬁ'ﬁ' Member of
Parliament STHT A& Fal 9 oYl B Radve © {6 919 office of profit defined &1
%\', Fﬁﬂ‘cﬁexemption ﬁwqusﬁqw&‘wrﬁé%ﬁwﬁzﬁvﬂaﬁézmﬁwwﬂﬁm
HipT foam S|

SIH FATST 59-60 H U WTaene faar a1 § & Disputes Resolution Board
JIIIT SO S9N TR a9 court cases ®, court § STM & g1, S9! 31T
I&T BIgcl B Fhd ol TR 3P decision BI 3T &1 A ©, d Supreme Court
ST Hebdl 81 BTelifh AT ST 3T UG8l B, cifdhT gH § ATST HNe TG As per
the original Act Nl pending cases %\;, I cases bl HY SHH' RINCARIECIERERIN NN
A1 B FTT cases TAX courts H pending &, I A1 &1 WX shift fby STY, A1l ITHT
redressal dgd <fTer 81 |

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, you will
have to start concluding.

i} ARTAYT ST T[ET : Bl el § I8 Hg b 5 7o 4 I8 [ a1 g, 98 8
T2 SRR BT benefit &1 & ol oI AT &1 9 [deT &1 foR1g &-d gV 4§ I8
HET AT § [P &9 39 el A g8qd 718l &

7 ST (ITR <) : SUAHTEIE HEIG T, I 3l dIcT Dl AR [T, $9b fofg
H AU ggdTE <l &l 39D A B H 37Ul UISt DI RIAT, AT 98 FARI
HRATIAT ST BT MR @b HRAT d18d] § - i g1 39 [9a W e & fofg

31fargd fohan gl
W’L BRI f9aT @ oI & WY S aim a7 AT fb decentralisation of

decision-making 3R G ¥XT infusion of professionalism in governance of Major Ports.
§ AT E o 59 9a 1 TTa0d 1 9 o1 1 &, SAHPT AhAs $B 31X T $8H 3R
3%'3 I foar 81aT & 'infusion of professionalism’ Pl SR 'infusion of businessmen
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in the governance of Major Ports' SEGIKISERSIRINCIEE! fg*‘E»H Y dId CAEE]
gam el

§ 37U D1 18 § [ o7 dve I I8 fdet 1St Uy 819 & d1e 90 &+l &
37X IS BT TS BRI AR dls 6 TS & dIg 3ege] IR IYTede] §917 S| foh
SAH 3NeTT- 3T feuTeH—s A Bs AR AN DI 7R A1 ST, offdh U 91d
HHATRAT BT YT AT B, SR AFRID, 3R AR IRIRS INwor |t B Bl
IhT hel G BIdT 8, Pel YL.3MR. WNIF Bl ST 8, Bl 9doig S eidl 8,
AT STHT SMTATST BT IS 3R ISP g1 DI G & foIT Bl VAT UTILT el &l

 3TUh AEFH H WRDR A e ATl § (b VA TaeH Bl W STovd © b
T8 U, TSl & T WY 31Ul SYTATST Bl X Heh| SHH MY S U WIge T
B3N © o HBTURTT UTBRUT b HHATRA b & BT UM BT arefl JraeT gl
SO UMY H H =18d g fd T, TSt & HERE 91 8 F1ie gl wife o7 avg 9
31T QR <% 4 AL b T UR &R dISl Bl 99 I &, 98 3] a1 78] ol AfS 8-
H Q1 9 BId & 3R SFI H ¥ BIg T VAT T Il ©, ST (=1 Y1 HT9ST bl el
REd1 & SR GURT 9T V4T BIT 8, S UT9ST bl HHTDR g1l I&<l 8, 1 8¥ 8R H 34
I DI dawoll fAerdl 8, ST f U1t &t 9=7ar 8 7 {6 991 8l

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, please
conclude.

7} TSI HEIGY, SHIGTY H 31U A1egH A A18dl g (4 MY 59 RieeH § godl, vael
& 12T BT 37% SHATSST I &I I, Rl Y <2 H ST ST BI1 51 §9 1 DI

T YY1 SV, ggdigl|

SHRI' G.K. VASAN (Tamil Nadu): Madam, the aim of this Bill is to give more
autonomy and flexibility to the Major Ports in their operations. The most important
part in this Bill, | would say, is the provision to abolish TAMP and empower the Port
Authority to fix tariff. This is a good step in the right direction. At the same time,
| would like to add a word of caution. In the world of cut-throat market competition,
it should not be at the revenue cost of the Port itself. The Adjudicatory Board, which
is proposed in the Bill, should be adequately empowered to protect the interests of
the Port Authorities. | come from Tamil Nadu. We have the second largest coastline
in the country and three Major Ports.

SHRI JAIRAM RAMESH: Madam, he had opposed the Bill when he was the Minister.
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SHRI G.K. VASAN: | have spoken and written to the Minister regarding an important
port, V.O. Chidambaranar Port, which has to be converted into the hub port for
handling container cargo. The VOC Port is on the international shipping line with
Colombo and Singapore. It has a lot of potential to attract business. Regarding
Chennai Port, the Maduravoyal Elevated Corridor has to be seriously considered.
Regarding Kamarajar Port, which is one of the fast developing ports in the country,
| request the Minister of Shipping to give more development activities to the
Kamarajar Port.

To conclude, Madam, overall this Bill gives powers to the Major Ports to
manage their assets, to bring in investments and to function freely. | am sure
capacity augmentation projects, modernisation projects and projects relating to
mechanism undertaken by the Major Ports will lead to greater revenue to the Ports
themselves and ultimately contribute to economic development of the country.
Thank you, Madam, for giving me this opportunity to participate in the debate on
the Major Port Authorities Bill.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): | wish to tell the
hon. Members that names for speaking on a particular legislation have to come at
least half-an-hour before the discussion starts. Thambiduraiji, you have just given
your name. The Chair has allowed you. However, next time, please keep this in mind
that it must come before the debate starts. Now, Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Madam, | take note of your observation. | gave
my name late. | am sorry for that.

The Bill aims to empower the major ports mentioned in the Bill including
Chennai. My objection, first of all, is why this Bill is providing to reduce the number
from 17-19 to 11-14. Generally, you increase the number and encourage members to
participate more to get their opinions but here, the number is reduced. My other
major objection is about federalism. The State Government has land rights but you
are diluting that to use its land, property, assets and funds as it may deem fit for the
benefit of the major ports and to create a master plan independent of any local or
State Government regulation or whatever authority. We have a federal structure and
you are taking away the power. The land is owned by the State Governments and
they are providing other facilities. Without consulting the State Governments, if you
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are doing that kind of a thing, it is against the federal setup. | am objecting to this
point. This is what | want to say. Thank you very much.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, we have the last
speaker. Shri Jugalsinh Mathurji Lokhandwala.

7t SPTARTE ARG AESaTa ([ORT) : AT SUHIEIET HE1G 3T, H the Major
Port Authorities Bill, 2020 & FUIC ¥ T & oY @l g3 g1 H AT YT w1 il
DI AR AR {3 HIGRG ATS AT S Dl IT (G876 AT &b [T 9gd-9gd 99Ts ol
gl YR Q4T 1691 <91 &, FoTIaT 9a dC dasiad 7,517 fhariier &1 21 i ag 4
R S H IABT development AT AR 59 SHN H Il BAR AT H I
development &I I&T &, ...(mﬂﬁ)...ﬁ,?ﬁﬂﬁﬁ,ﬁaﬁﬂ?ﬁél...(ECIHHF-I)...ﬁEFIT
RE1 gl M JATEBT | ... (FAUM)....

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN) : Please address the Chair.

SHRI JUGALSINH MATHURJI LOKHANDWALA: Sure. AT U0 HEIGT,
§ I P A18dT g 1 1963 W Sl B 991 T I, IGH 134 BT U, ITP] 6]
TR 76 BT I T T 2, I A1 s V4 w1aeT 3 M 2, S died B R
& oY, yar & oY, Saau &- & U &1 d SATST 4 SATGT AR b B H 3T
3R DI S re-income &, T8 IS TRBTR AR b5 TRBR DI AT aTell 2

X YBl o ITh] 95 A<B! I B I8 Al J BHAR ORI W 9l 3T & AR GRS
IR W &1 I ORI Bl a1 DI, I/ UfSd SFadrel dieal Uic bl Ird
AR, IR ST U 3R 1 Sire+l 8 WAt {6 dg-diIg Al Aol el gAN
WIER ¥ ©ET - Si =TT BT HRT O8] 8, 981 ¥ JRd b 8SIRT & ol U Bl Sl
TS 8 B, SAA BRI, Tb AT, 99 AT, BR ANST, T-@Ie™ AllST HRb
T &3 A O &3 Pl SaTg DR ol O I8 AR 9 H3ll Sff 7 31aRol b
IH! I1e] fhdl 2, g1 I1E & b 2012-13 H W19 I ORI & 47 F31 U, I TIgH
SR IHH] RIS {5 o1, U= BT &l Sl dl aoig | HIg-HIId 2017
H IE DT ATe] B3N ATl IHP T B b d1g RU-31 W] B ITTHAT A feber=1 BIIa]
I8l & AR I, G&T Bl ST DI, T & YT DI, B3 ARN B g &, 98 98 Y
R A1 e, 21 2RhiRTE Mieel Sff Bl 41efd &, U= S8i- 8! adrdl
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Aedh & AETH A WIATR F GId Dl g4I 380 A 400 fhairdlex &, oifdh amet -0
Y o ATETH | e I 9 IE 80 1 90 fharex B §1 39 a¥E W fuel Wi F9T B
IR WIch Bl ‘Jﬂs?:l_cﬂ?ﬂqﬁlw gl Y truck, bus, car 3R two-wheeler T Y
loading BT 81 39 dRE ¥ 394 99 W) 99T 21 U8l 981 o+ § 3716 ¥ g9 = &l
Y ST AT 3R 5T B JHY 37 § AT AT, b 31751 I81 of+ | Rt IR g
BT FHY T 81 319 R BIg D Gag 1Y, AT A T 19 31T AT 2| 37T Iaf
9 ARE B! g 81 78 2

AT g #3ll, g AT Sl IR AgE ARSI Sif 7 Ui Bl STy d
&I 91 BT &I H @ Y 12 YT Bl STy - & fo1g A St yrag foy &, 396
foTQ # ITep! 95 d- 980 g=ATE <1 5l S 91 I8 W1 3T [P qra Uied & SaadHe
& foTT privatization &1 9T 81 Y81 ®, PPP &I 91d 81 Y81 &l SHH! AhY IR HIh)
AT Ge<) B JTUYRT B, b &9 U1 BT STAY HRAT ©, SHB! 3 of SHT S, o
3% T STBT W=l o+ 81T TR 8H SUG! WAl gl <il, SAD] Saald el
B, d1 T8 M e8] ¢ YT IR AR T I rfavel] § SHET NS ol 96
HHIT| JATST 9IS & ATETH I 90 H 95 URHT business BIAT & AR 70 F 75 TRHT VI,
freTa ®1 Privatization 811 9 I8 I ®T ATl 81 81 ST, et 399 g IR I5Y
TARBR BT 21 AIfTDHT Eh BT ST AT o7 10 8, 3R S9dT IRIdT F UGl
ST, AT 9 Y {1 ST, 1 IE Ao TS fb $HH 9 TRE B FavT UIc Bl
ST B &b foIv Y 715 =, 7 {6 Arfere = g6 <9 & vl g9R s ff aRs
g €, S99 8 I8 fdeT 1 {6 d 396! IRIa! F U | I8 91d old & b Hieam
Tl ATy T STTT- 3Tl UISIS &, SAITY JAMTD! YISt Bl k% ¥ ATID] I8
BT BT b 319 399 ST By, Afh S el qrd g iR S S & fRA A &,
UG IR H W G ARG H IR ST DI a1d Ta1 A1 I8 IR TR AR &
98d IR WS &1 YR S H ORI H AIde 1/ &1 U dic o1 3R I8 faea &1
ORI UIE 71 37T W S AT g STE1 UR &1 I T G184 Sl 1R21% 377t & 21
YR § S R &, SH fh dRE ¥ loading @ Sl oft, fhs e & S5 A1eud |
AT DI golTg BIci AT, [HH TRE ITch ATEIH H HOIGRI DI BT FerdT T, fhg dvE o
STETST 911U 7T O, fohsd aRE S STeTo1l ! ARFTd &l SiTall off - I8 99 39 §8x9118 IR
BIAT 1 ST ARE 9 9N S H UIC A1ef 81 1Y) AR G2 H 9IS BT STATHT i1
Y| o7 IRE | WRA BT SdeTuic 8l I8 7, o7 aRe | A-11a 99 H30 Sff g
T2 2 f wRA &1 1 ag F ®RMA S #§ 99 o fafear sar Srar on, S awE 9
i W BAR YRT BT Ud 3Tl AT 91 39 oIV B &85 & AeqH ¥, 918 98 3S &
H1e9 | Bl, 95 b HILIH I 81 T §dTg A1 & AEIH I 8l, O 1 O STAYHC Bl

T8y
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H 59 T QR S H o ST 9Tl g1 3 Uab fodTd § gl o1, S < 1ora St
J foret oft| STETSil @1 fhd a8 W W WG BT 912y, IHHBI He, aa! 39
ST | ATATEel e o, I8 Bl B AN - 91 9 ddl b IR H S8 forar o
BAR WRAAT DI T A1 & aR | Sl 919 o1, 579 d W] /7 A Fofd I, 1 d {4
dRE A A&l A1 H R world P 7GR ATIR HRA, G481 B & oY S U 3R By
3THHT- I STTB1 IR (Y HIRd ! IRV, @8 Ricdh 81, TRH HAIC BI, BIB] 8, A1
Bl SIS, Sl STG aR]Y Bl, 9 GEX QU H g9 & [oly St 1 39 STH H Sl
RISHY T, A PHe B] Adcd & b I SHM H d G A1 BT I3 ¥ R 92 §
3ITADT AT TS T, b 3 g H IH ST B T 984 interesting I AT0TRT St
& fovarre 4 fordl g5 2

QUi wEIed #1577 §v)

TR, B FHI SIS & 3fex Udh g1 A1 g I&dT AT 3R S foddt UdhR &1
PIg el W ST AT 3P 37GX Udh magnetic fish At Tt SITait off 3R ST 4 1=t
HTeld el T fob I%e, g3, M fhd OR® €1 I8 9 I floating fish I HAIH TSl
oT| 3TTST BH CarIatiol & HISIH W, T navigation 81 IT ST TATAT HIHT AR AT
& HIEgH A STFHR] el € {6 86 w8l 91 &, frd OR% 91 8, O § ofeT 9
BT 2000-3000 AT TSl B g1 HR N8 §, I S H AR TSAIES Calaloll
o} 3R I TaIcATl Bl a9 H 8H AN YRT & 3iex e &1 fator off o 9,
Rr & avwd ft B | STS I1Y-A1, 59 d¥g & R ¥ 99710 I, S AR &6
foTg A1 &1 3Tt 2 3R TRH SR a1 & fo1y 91 B 3T 21| IF ST H S By R
TS TIRE BIal off, T9 TSls & folv ST ST&TST I911-T STl o, S9dT WY U 3Teld
ST XEdT 1 IH S H BRI §9 A¥8 B Calaioll sgold gs 21 H 3! g1
TSI § [ 99 UIC Il & 3iSR 39 | a1 &1 &I AT 11 51 I8 et A1 A3
A AT Sl AN &, $9G AR 7 ggd AR Ul gl 9T 15 8, e
31T dTel ah H HIRA Pl 95 ART Gragmd e arefl 21

TR, H 37U I WH B ¥ U8 Y SR I1d I 5l I8 H T 3iR fohard
# ugr o1, fTIH Jews & Udh ITTT BT foTh 271 B9 STHM H ST 89R YR & TR
AR IRV 99 P folT ST 2, AT G981 IR ATV, SIHS TIRE & 1Y~ A1 TRA
TS B, DI 81, s PR B ATyl 8l... I3, H U e § TH B I 3

1l STAUTIRT : A1 SFTANIE Sfl, 3T STeg WA B | 3D 7Y A 8l el 3

31l SRTARIE AR AGsardl : 9%, 39 S H Sl a¥qU 99+ S o, I8 98
interesting 9T 8, 91 G & Q2 P Sl I[SI-HABSRTST GRE o, I SATARAT F TAR
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YR BT 37T BT T Gefl HIR 79T 741 DT digth § <9 & foTT qard o1 399

ISR RSP R ECER NI

1 SUFHTRT : AT SRTARTE S, WA DY | HUIT TH B |

21 TARTE ARG AEsdTe : 98153, H S AEgH A AT A1gQ Areiaa
Sl 1 gd- 95 99TS adll § 3I1R JATHR h B g

31l ARG AiSIAT: W), TS [&H H The Major Port Authorities Bill, 2020 WX $el
AR 26 A AGII 7 U [T G| MR ARKRTE feer, I 9y S,
GG UER I S, AN 5 ({98 S, U1, [4eq= Sil, Jepter aisl Sil, 4 urd ared
Sil, Y T US98 Sil, SATHARA &R0 Sil, J9161 AR ST SH, - ST BT @
SiY, BABHG dig HHAR ST, el adTg Sft, Q91 favers SfY, IRTI1 &4 @i S,
GRS RIS, UH. 2eigRe Sff 3R 84R gd it ffeex g off 3R e
HIZRS ARGSITAT SiT - 1 FHT RN - F& H 370+ [9aR f[IRR 4 W 81 A~
ST TgRAT AT8d, O a¥e 9 8199 H &y AHAIg el - 370+ {9y I9d gy
- DIg A1 UWh BIA1, A1 98 9 [d9dl &1 [y ®Hvar, 39 91 3 <21 e e, 9
fet | FRT UIE Waex W Bl ST, $91 Uiy ¥ AoIgI &1 f2d 81 371 - Ul o8
]%WWH%%,ﬁﬁﬁﬁﬂ?ﬁ%ﬁ?ﬁﬁmﬁﬁﬁﬁméﬁaﬁopportumtyﬁ’lﬁl

R, H HaT Bl GIH Ul I8 g d18dl § (b I8 9o fodt 4 uI &
privatization & %I'Q Bl %\’, gfew FI'I_s'gﬁ_C' qﬁaﬁ 3 competition ¥, 3 HHT THIX
gIcd fdh A, AP oV I f9a Ay A1 81 SHH UIS Bl BIg 4l TSl UTSdT Aae
®I S I 999 DI 91 TR gl s AT GG A I7U 91 BEd gY b
philosophical I P R AT H o7 fF S W) political comment &H cb%;', oif #
T ATEdT g (b 3T HRl TGHE - 37T UIc Sqeld B &b forg fhefl wrgde gfedt
DI eI 13T 8, AT AT 7 Tl 13T &, T 31 U<el «f e (<71 2, R ASRISS
T8 AT 5?7 1Y e A AGl b GHI H I 87

Sid Major Port Trusts Act, 1963 3T AT, dl S9 d<h service-based ports ?:T,
UTSde UIcH el o, [TId BRI competition &1 ATl [T 1995 ¥ S H PPP model
T implementation 1T, 9 FARI WRHR i ATl fhY SHT PPP model TR &3 UIcH H
aAT1 Ebé TSI Aded | PPP operators 3ATU| 3R PPP operator IR U & =
Ebﬁ'rg; dispute ﬁ, I 39 resolve B b %I'Q Eﬁé system create Xl flT%Q g7 T8l
ST 12Y?  BF 9 Port Authority Bill H 3 TTGETE 1R MY &, Alfd Uies WTad
g9, UIcH MUY decisions @I o FH|  T& by AFA Fedl 7 g fF
10-10 fFEIRTIER W YIgH &9 T §1 § 911 18 § (% 14 Uab private port =1 T
R® &H B I 3R AT major port, NTIH tariff SATET B, 3R SHHT S9 private
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port dI comparison H 3TT SR% &H HRAT ©, I SHD [olT U F31 TP 37T TSl
gl a8 MfRex 9% 7 v, a8 T8 W decision o of, TR® HH b ITD 1Y
competition PN 3N competition PYD ag fea 17, 39D %IK’ gH g9 CRERIECIE]
fepar 81 SHH fohedl S8 UR S 81 < Ul &1 H 59 UIc fdot & wregd & Ul
DIs UTALTT B Te AT G

AT S} TIRA T84, S dRE $I 91 Fol ol Uh d)% d Had & (&b
ASTGR BT BT BT AT 3R GA TR d A9 & b IS d & 7A9igR & oIy
P8 B I8 B, [l R 7 $o fhar &1 781 81| 59 89 HASTGR B! d1d B o,
ar gy 2014 H Ugel AT RANRT 2017 ST e’ Sl AR AR #3131 hvad o 3R §
SR 3 o1, I gh DIl A YIS Bl U labour union TSHRT ST H et ama
o, foI% 918 98 3 firelTl 99 awh d RaaRe 9 7 o & g1 Ui 9 89 @t
FHTIAT &, 319 9IS B g1 oY, S99 Ui ®l 4§ Ad $Ifoig| 98 i fhd Afed =)
TofaT 21?7 T FRART &A1 o1 78 27 I °UIE & 25,000 pensioners &, NI 9 UIe
BT I & fTT FE-d B 3R B9 UIE § BT HR b Y= R0 iid B J 9 g
9 fop g% v w181 fiyert, 8RR uRaR &1 R 8?81 & S employees o, d J&T
AMHR X 9a1 I2 ¥ b dic 48 #d PNl R, 899 341 PPP model & ST
redevelop HR I R[o3Td Eall

AR, 31 I qard gy gell 81 X8l 8 1 59 Yo |idl Ugel dblafdbrdl uic &
150 TSl U 3R I ATAR WX Il AT YT HT Sl IURRIT Y 9, I9 dIth
g YT pensioners 1 liability W B <Y EF LIC H U7 STHT HraT faar ik 9ic &
HHT employees T2 UL ! liability G B ST ST HIC H el a1l BlctbIdl
qIc off, TATIATE Sl Ui T, AT 98 Ul profitable 81 1T, I8 A9 reform &
WW@@W%IW@?WﬁreformﬁWﬂT@W? w@l‘%msu%%
SIAYHT BT ARY, SO 3R Iy W SIAYHC &l d1d Y, Al Hed & (h
UTSACISOIY &1 YT 1 1 oIl © o HTgdergsie iR SaaHe & 919 # Sl 95 T,
IqD! (971 AT I8 B Al 9idt <1 IFod 81 51 IrG St 7 R | 37! 97d
T@ﬁ,aqﬁﬁﬁ@ﬁ,WW%%%ﬁautonomyﬁﬂﬁ,WW%
fp U1 & STAYHC BT g1 IRAT 8191 A1RYI T T U] F &1 8, Afhd S/ Bl
fr g BT T1fV| 39 ORE | O <9 & SadYHe & ey H faaR fear e & a1 84
comprehensive AT &1 JMATTHT BIKH 81 SId ©, MYD! HHE BT © I 3 HHS
A1 SINTY, AT A 2RERIE S 7 Y= 91 I@d gV H8l fh I9H 7 U1gde
A B

qBI5Y, I8 9 9 1999 I Tl Y81 7, SAH 918 Hs IR 37T, P §) 7, I
2016 H I fhY A ST ST H TI7 IR W ST HHet 7 it ft RpRe & €, 397
q SITETR RIw1ReN &l 8879 719 fordm 81 899 Ufedtd ddec e WY fhan, dhalesd
ST I Al fora 2 3R U 81 81 fdhaT §, 9 99 UIC 7Y, HHS! Ui TTs, d8f SITdh
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IR &b Y W hec e (Tl TS T&T 91 g5 b ofaR ¢! BT =1 B2 IR,
Tgol Ig BIaT AT fh TeR ot & AW ¥ - 81 Ghdl & I8 20 Al Ugol s &l &l
3ITST 98 ST 91 TRIT AT Bl AT BT BT 81, Al I8 ofaR gl & M I
S H AT ST AT, UIC H 31T ST 7 31R IRy & 1T BT $B A1-GT 8] |
Eﬂﬁsﬂﬁﬂﬁﬂgmﬁﬁw%ﬁﬁﬁﬁaﬂ?wﬁcominuous %, CRIBSREAREESE
T D T A TSI B aTel AT ol 1Y, I8 9t 8991 &y foan wrfkelie
Sil, AU el fob I Yaque Al Wl B <1l 31 I8 JaTd gV el 81 el &
Wﬁ@ﬁﬁﬁﬁﬂﬂﬁﬁ%\;,ﬁWﬁ,sﬂﬁaﬁWEﬁéexperienceﬁ,
ST BT contribution W BT B T YaRTIC <A dI HY TG

T I8 f& we Tatie o1 afifHfa s @e T2 g A e
federal structure @1 AT &1 I T T Hed H Udh SANGE I9H &, Sl
fSuTCHCH S Aol 7, Sk |l 73 394 53|

ABIGY, A Feaqul dIsl I8 ¢ b 59 [deT H UISACIgsie &1 $ ol- ol
TE1 81 39 faT § ua | 04T 9re TET B 31X 31507 Siceft Sft 7 Y weT o fh Ui @
UTgdelgae el s, e Tea<t St =7 ft w1 o1 f Ui &l 89 Ursde w8 Byl
AR 99 Tl I R Ports Shipping and Waterways & fAf e & wu § § 0 91
BT § [ 89 B! UIC D1 YIS CTSOII T8l Bl

HAEIGY, <NRT I8 fob 89 31991 liability 31X responsibility @ follow HRd &1 37T
THART TP A1 gre operational loss H :lﬁ%\r 6 ATel U8l 6 qﬁE?ff operational loss H Tl
T | AT TR URT 75,000 U DY liability &1 BIIBIAT AR BfeadT SHD best
example B 579 89 YIIIY ATsel UR 31 g6 & Al ®s IR 914 8Icl 8 b e« BT /T
BT, SFH BTH B dTel BITTRI BT FT BIT? 96X, 9Ic & ofdy a1 9ic & BT,
ART WRBR & BHIR &1 T8 BHARI liability & T STDI stability a1 I8, B! salary
ﬁ?l‘cﬁ?%’eﬁ'\’ﬁ:ﬁﬁpension ﬁﬁﬂ?ﬁ@l%ﬁﬁﬁtﬁﬁﬁﬂsdwcbw fopar, amg
B4 qaTsY b U W TR Bl BH BIST 81 AT I Hokl 9 &l 81, I8 Bl T8l gall
VAT 1 819 <41 81 89 YIdd) 71 H SR §7hH fohUe B Ih] okl © W8 &1 P
T R 8, N3 91 oot U ff B9 981 §, Uh-Udh Ui IR |l-91, E9R-89IR
ISR ®, S9% UTH B 8] 7, oAb 899 TP Yl R &l T8 OISl gl 899 SAD!
liability TR Pl RTHERY 81 31 <&F 81 I8 YR ARBR BT commitment 8, Afdhd
new development -TJ TP A BT ﬂT%QI New development HYPh R &Y gﬁm &
1T competition el BHRAT %, R &Y Ease of Doing Business el @M T 872

Nt STUMUTT : I |31 S, Uh Idbs, BH Al Bl I 9RE g9 | goic
fSThe MRY HRAT 7, SAfTY 31T 79HT STATd briefly &, wiloT|
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7 A AiSToAT : W), § sHfely fIRIy U H 9471 X1 § {4 &1 a1 81 =eiil, labour
B g1 WY AT 3R IS labour & BT &1 914 o1<h 8, 1 SAb RIATH e, 39+
e ¥ privatization Xl IR YRT ARBR PPP mode I development P foem 9 M
g¢, dI S9! fhdl & T GRGR It 1T AT R~ qIel 991 B 130 BRIS STd]
& 31 €, 9 T4l Usp s & o 181 81 gebdl &1 H Y1 aredl § b 39 S o
S B 2, 59 U1 el Sff ]8T 21?7 H FAR UR bl &1 9 81 a1 dredl g,
SAfhT dredging Tl I oY, S Hal W Wigl, D! dl, o payment &
ST 21| B9 39H QX1 TG RT A 1 R I[%6 (6T 81 H Ush-Tdh 99y 1R IR
it Fohdll &1 TBT IR Udh AT FaR - 7T 9 & [ 34l 995 & we F Q9
DI AT DR dTel AN Y Y| I =g BT VAT 81 e & BARI I8 maritime
stream g &1 ©, I8 Ui 89IR ATl QR 21 Indus Civilization &1 AW & T I3
TR Dholavira 31X Lothal, fea & QT+ 21ex A1 g™ 4 €1 921 feged™ &, IR
Fast Coast ¥ I oIl SHIN ?}[, Iq &I Pacific Island countries or Eastern countries |
JE I TS T, U8 difced AT o, Jel Ied A o1, Jol vifsds
AT AT, [ GX-YgX Indian Ocean ¥ 3R Indian Ocean A dTER SR U1
T TeTs oft| I8 BART RGN ST 8, ST S9h! At I1g BRI et & 978
maritime sector § 9T 21fth HYT B T8l ot | X, maritime sector ISEISEERS]
SUfRT YT 8- TgT 3TUST oI &Y 3T o, I_IH BAbh<T H UIc Rl I-11? I8 $9feT¢
91T foh ST TET Indian waterways e o - Udh Ganga inland waterway EEGIRI
3R ¥IXT Brahmaputra inland waterway forerar el e & 91T Y waterways el
Il I B899 IRIVRIT ¥ U 8ok IR 4! fhoier sfegan, sfcgar @ a1 @@
fheIiTer Frava 3R Yravd I Yamuna River TGS H protocol route & HIEAH
800 fhellHier 3R 980 fhaifler Assam H, Pl HATHR IR BOR fhearilex
Indian waterways 3Tl CACERE develop X o= %\*, Yz operational BN o 8 3R
3 aTet fa=1l # SHdT ReTee 3114 dTelT 81 I8! 9Ic Haex § 4t fhan 7, fUse ¢ Arai #
gifthe geTd) S9a ®R fadm gl 89 Uifthe del T 8, liability &9 &) < &,
modernization & feTY 300 ATSTERCH 3ITST ongoing &1 S 300 HISTACH & HATEIH I H%
dT BT SRS 8H &R—IT RORO ROPAX & ofT &1 &R Hebdl ©7? Tdb S8 | G-I S8
UX gHIXT cargo transport Bl 3R pollution ®H ﬁ, pollution T solution ﬁ, Iqh ﬁ;l‘;’
RORO ROPAX ferry 3T dTel &1l H g% &1 SITQIT| A postal cargo &1 91T &1 Sl
gl 50 faferas <=1 g1ar o, 319 a8 78 fAferas <=1 819 o 81 891 Bs ol § U1
&1 fpar Bl

ABIey, § 3id | MIPT hael -1 & g%, Ease of Doing Business H 9
2014 ¥ 134 &, 3157 89 63 TR &~ T8 EART development &, I8 BRI result Tl U&el
555 fAferas e cargo handling major port A Bt oftl e 704 fafeas e+
Cargo Indian major port & BT 8, $®T draft develop HRAT AMATIH Bl SFSAT |
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Ugol draft el o , capesize vessel E{%'EIT H T8I 31 AhdT A1, 3T capesize vessel
JATI U8B average draft 12 HIEx 2T, 80 ID] dGTHY 14 Hiex B A1 81 I8 M
AR dg Xel 21 89T turnaround time 44 hours T, 35T dedhX g 36 hours gl b
g1 T8l average berth-day out 12,468 21T, SHBIT 16,433 B faAT B, cargo handling At
SKe) EIps] | %\*, financial performance T S9f PR <1 B

Y SURTATIRY : U1 FATT B

1 HI_Ig AiSfaaT : <2 H cruise call @1 @ €, maritime sector 9&d Y8BT & 31R 59
ool TI3H H WRT e 3 MUE © b A+ 99w 39 fod &1 98eds & 3R
development H 3191 &I &, &A1 |

MR. DEPUTY CHAIRMAN: The question is:

"That the Bill to provide for regulation, operation and planning of Major Ports in India
and to vest the administration, control and management of such ports upon
the Boards of Major Port Authorities and for matters connected therewith or
incidental thereto, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall mow take up clause-by-clause consideration of
the Bill. In Clause 2, there is one Amendment (No.11) by the hon. Minister.

Clause 2 —Definition

SHRI MANSUKH MANDAVIYA: Sir, | move:

1. That at page 3, line 4, forthe words “expression “notify””, the
words “expression” notify” and “notified”" be substituted.

The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN?: In clause 4, there is one Amendment (No.9) by Shri Binoy
Viswam. Are you moving it?

109



110 [RAJYA SABHA]

Clause 4 —Qualifications of Chairperson, Deputy Chairperson and Members of Board

SHRI BINOY VISWAM: Sir, | move:

9. That at page 4, forline 35 to 39, the following be substituted, namely:-

“(3) The Members referred to in clauses (f) of sub-section (1) of section 3
shall be elected from amongst the serving employees of the Board of Major Port
Authority.”

The question was put and the motion was negatived.
Clause 4 was added to the Bill.
Clauses 5 to 8 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 9, there is one Amendment (No.10) by
Shri Binoy Viswam. Are you moving it?

Clause 9- Removal from office of Chairperson, Deputy Chairperson and Members

SHRI BINOY VISWAM: Sir, | move:
10. That at page 6, lines 13 and 14 be deleted.

The question was put and the motion was negatived.
Clause 9 was added to the Bill.
Clauses 10 to 21 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 22, there is one Amendment (No. 3) by
Shri Elamaram Kareem. Are you moving it?

Clause 22 — Usage of port assets by Board

SHRI ELAMARAM KAREEM: Sir, | move:
3. That at page 9, afterline 21, the following be inserted, namely:-

“Provided further that no contract for acquisition or sale of immovable property
or for the lease of such property for a term not exceeding forty years and for any
purpose other than the purpose specified in this section for a term exceeding twenty
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years shall be made unless it has been previously approved by the Central
Government.”
The question was put and the motion was negatived.
Clause 22 was added to the Bill.
Clauses 23 to 32 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 33, there are three Amendments; Amendments
(Nos.4 to 6) by Shri Elamaram Kareem. Are you moving your Amendments?

Clause 33 —Power to raise loans and issue securities

SHRI ELAMARAM KAREEM: Sir, | move:

4. That at page 13, line 14, forthe words “scheduled bank”, the words “nationalized
bank” be substituted.

5. That at page 13, line 15, for the words “financial institution in any country outside
India”, the words “financial institution within India” be substituted.

6. That at page 13, lines 20 to 28 be deleted.

The question was put and the motion was negatived.
Clause 33 was added to the Bill.
Clauses 34 to 41 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 42, there is one Amendment (No.7) by
Shri Elamaram Kareem. Are you moving?

Clause 42 - General accounts of Board

SHRI ELAMARAM KAREEM: Sir, | move:
7. That at page 15, line 26, the words "or any Scheduled Bank"
be deleted.

The question was put and the motion was negatived.
Clause 42 was added to the Bill.
Clauses 43 to 52 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 53, there is one Amendment (No.8) by
Shri Elamaram Kareem. Are you moving?

Clause 53 - Power of Central Government to issue directions

SHRI ELAMARAM KAREEM: Sir, | move:

8. That at page 18, clause 53 be deleted.

The question was put and the motion was negatived.
Clause 53 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 54, there is one Amendment (No.12) by the

Minister.

Clause 54 - Constitution of Adjudicatory Board

SHRI MANSUKH MANDAVIYA: Sir, | move:

12.  That at page 19, line 24, for the words "shall be in Mumbai," the

words "shall be at such a place as may be notified by the Central
Government" be substituted.

The question was put and the motion was adopted.
Clause 54, as amended, was added to the Bill.
Clauses 55 to 76 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No.2) by the
Minister.
Clause 1 - Short title, commencement and application

SHRI MANSUKH MANDAVIYA: Sir, | move:

1. That at page 1, line 5, forthe word "2020", the word "2021"
be substituted.
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The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment (No.1)
by the Minister.
Enacting Formula

SHRI MANSUKH MANDAVIYA: Sir, | move:

1. That at page 1, line 1, forthe word " Seventy-first", the word
"Seventy-second" be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill, as amended,
be passed.

SHRI MANSUKH MANDAVIYA: Sir, | move:

"That the Bill, as amended, be passed."
...(Interruptions)...

SHRI ELAMARAM KAREEM: Sir, we want division. ...(/nterruptions)...

SHRI BINOY VISWAM: We have a right. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: They have a right to demand. ...(/nterruptions)... Please
sit down. TSI, MY 37q1-379+1 Hiel TR d3 RfBUI Let the lobbies be cleared.

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the Members should sit in their allotted places.
...(Interruptions)....
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI' V. MURALEEDHARAN): In this Session all the Members have not been
allocated seats individually. Seats have been allocated to the parties. So, nobody
can be insisted to sit on their particular seat. Only parties have been allocated seats
except the Leader of the House and the Prime Minister, the Prime Minister who is not
a Member of the House. ...(Interruptions)...

1t STAUTIRT: HUAT Y- 37U S8 UR §3 (2T

SHRI' V. MURALEEDHARAN: So, the Chamber of the Lok Sabha, the Galleries of the
Rajya Sabha and this Chamber are all part of the House. So this may be considered.
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, Members should sit in their respective seats,
not anywhere else.

PROF. MANOJ KUMAR JHA: Sir, | have a very small observation.
...(Interruptions) ... Democracy is not about numbers. ...(/Interruptions)...

st SYRHTF: AIST 311 S, 3179 98 SATSY ... (L)
ft RS IR (SR IR : R, WA | A B9 81 arem? ... (qaem ).

st Sugumafe: oMy I 3muE ' fF MU we uHl-IuA el 'R 93 M2
.. (TT).....

ft RS IR IR, AP U H A S 96 B L. (FaEH)...

MR. DEPUTY CHAIRMAN: Please sit down. ..(/nterruptions)... ®Ig d1d RPls U
ERRSIN (YT fefas & foTT lobbies must be cleared and the process
should start. 39 THT 3TAI- 391 ATl TR ifT & 96 A=Y ... (AL, 3MY T
IS Ufshar & 4 &1 UTele HRY ... ([EH)... HUAT, Y- AIel IR 93
=Y ...(FaqE)...

Now, as the Minister has already moved,
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The question is:
"That the Bill, as amended, be passed."

The House divided.

sit SUMUMfd : AFY WERAT, HUAT AT H 91 T BN, (TAHUH)...
1?'?I.GT...(E?II?-I‘ETH)... The result of the Division is:

Ayes : 84
Noes : 44
Ayes : 84

Acharya, Shri Prasanna
Alphons, Shri K.J.

Amin, Shri Narhari

Athawale, Shri Ramdas
Baishya, Shri Birendra Prasad
Bajpai, Dr. Ashok
Balasubramoniyan, Shri S.R.
Bansal, Shri Naresh
Chandrasegharan, Shri N.
Dubey, Shri Hardwar

Fayaz, Mir Mohammad
Gautam, Shri Dushyant
Geeta alias Chandraprabha, Shrimati
Gehlot, Shri Rajendra

Gehlot, Shri Thaawarchand
Gokulakrishnan, Shri N.
Goswami, Ms. Indu Bala
Goyal, Shri Piyush

Islam, Shri Syed Zafar
Jaishankar, Shri S.

Jangra, Shri Ram Chander
Javadekar, Shri Prakash
Kadadi, Shri Iranna

Kalita, Shri Bhubaneswar
Kanakamedala Ravindra Kumar, Shri
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Karad, Dr. Bhagwat

Kardam, Shrimati Kanta
Khan, Shri Muzibulla
Koragappa, Shri Narayana
Kumar, Shri Sujeet
Leishemba, Shri Maharaja Sanajaoba
Lokhandwala, Shri Jugalsinh Mathurji
Mahatme, Dr. Vikas
Mandaviya, Shri Mansukh
Manhas, Shri Shamsher Singh
Mansingh, Dr. Sonal

Modi, Shri Sushil Kumar
Mohammedjan, Shri A.
Mohapatra, Dr. Raghunath
Muraleedharan, Shri V.
Nagar, Shri Surendra Singh
Navaneethakrishnan, Shri A.
Nirmala Sitharaman, Shrimati
Nishad, Shri Jaiprakash
Patnaik, Dr. Amar

Patra, Dr. Sasmit

Pilli, Shri Subhas Chandra Bose
Poddar, Shri Mahesh

Prabhu, Shri Suresh

Pradhan, Shri Dharmendra
Prakash, Shri Deepak

Puri, Shri Hardeep Singh
Rajbhar, Shri Sakaldeep

Ram Shakal, Shri
Ramamurthy, Shri K.C.

Rane, Shri Narayan

Rao, Shri G.V.L. Narasimha
Reddy, Shri Ayodhya Rami
Rupala, Shri Parshottam
Sahasrabuddhe, Dr. Vinay P.
Shekhar, Shri Neergj
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Shukla, Shri Shiv Pratap

Singh, Shri Ajay Pratap

Singh, Shri Ram Chandra Prasad
Singh, Shri Subhash Chandra
Sinha, Shri Rakesh

Soni, Shri Kailash

Subhash Chandra, Dr.

Suresh Gopi, Shri

Tasa, Shri Kamakhya Prasad
Tendulkar, Shri Vinay Dinu
Thakur, Shri Ram Nath

Thakur, Shri Vivek

Thambidurai, Dr. M.

Tomar, Shri Vijay Pal Singh
Trivedi, Dr. Sudhanshu
Vaishnaw, Shri Ashwini

Vasan, Shri G.K.

Vats (Retd.), Lt.Gen. (Dr.) D. P.
Vemireddy, Shri Prabhakar Reddy
Verma, Shri B.L.

Verma, Shri Ramkumar

Yadav, Shri Bhupender

Yadav, Shri Harnath Singh

Noes : 44

Abdul Wahab, Shri

Antony, Shri A.K.

Azad, Shri Ghulam Nabi
Bachchan, Shrimati Jaya
Baidya, Shrimati Jharna Das
Biswas, Shri Abir Ranjan
Chandrashekhar, Shri G.C.
Chavan, Shrimati Vandana
Chidambaram, Shri P.
Dangi, Shri Neeraj
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Elango, Shri N.R.
Elangovan, Shri T.K.S.
Gonhil, Shri Shaktisinh
Gujral, Shri Naresh
Gupta, Shri Narain Dass
Hanumanthaiah, Dr. L.
Haque, Shri Md. Nadimul
Hooda, Shri Deepender Singh
Jha, Prof. Manoj Kumar
Kareem, Shri Elamaram
Ketkar, Shri Kumar
Kharge, Shri Mallikarjun
Netam, Shrimati Phulo Devi
Nishad, Shri Vishambhar Prasad
Ramesh, Shri Jairam
Ranjan, Shri Bikash
Selvarasu, Shri Anthiyur P.
Sen, Dr. Santanu
Sen, Ms. Dola
Shanmugam, Shri M.
Sibal, Shri Kapil
Singh, Shri A. D.
Singh, Shri Akhilesh Prasad
Singh, Shri Digvijaya
Singh, Shri Sanjay
Siva, Shri Tiruchi
Tamta, Shri Pradeep
Venugopal, Shri K.C.
Verma, Shrimati Chhaya
Viswam, Shri Binoy
Wilson, Shri P.
Yadav, Ch. Sukhram Singh
Yadav, Prof. Ram Gopal
Yajnik, Dr. Amee

The motion was adopted.
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THE UNION BUDGET, 2021-22

MR. DEPUTY CHAIRMAN: Let the lobbies be opened. Now, the Union Budget, 2021-
22 — General discussion. Shri Kapil Sibal.

it Birer Risgel (STR U : AFHIT STHHTURT AEIGY, 69 g af # fog #30 <i
DI RBATG ST 1B & (b 81 YT AIART goic el fhar 2. (Tagm ). ..
ST WY H YRA B ... (TG .....

sl UMW : AFEER 9ER, 3Y HUAT W I(UH-IAYAT SEE W
SS ... (FAYTT)... HYAT MY A Y- 39 SHTE R IS, dAldl H TS B d1d A
B | HERT AT ST, @Sl .. (AT ...

31l Bt Rieret - 511 #91 da1 fob § Gad ygel A1 fo<T H301 Sfl bl aRears o
gTEd g fb S8l 3791 IRIRT go7e el fohdn &1 Ioic 1 YORATT H 81 H31 Sff § HRe
P JTHMURTT BT 919 DI VAT Blg ANIRS el 8T, VAT BIs T i S, ST
T 8] aredT 81 fb YR AR 811 89 9 U1 918 ©, T8 BHRT YT 7, offh+
fEgwaT # ST Tt 2, fEgwa @t St anfdes R 2, S99 &8 |atel Sad © &
T qTdhs § &H S Q9 § O 32 8, RIT 59 < BT (b AR 82 T Fa1d
Iad & fob FI7 AR Tfeld 91s SR 8, T B9R TeURiedd WS- dfee JMHTHR
3MYhT §1 ATl BT STATd ST BRI H Y& FT SiT 6T HIYUT G T 27| ST HEl
fep fegeeiT & 86 Ufcrerd fdI @1 Sil 8lfes &, Sl STHIH 8, 98 5 Yhs A &4 2l il
VA 86 Ufrerd fra &, T 9 AR €2 a1 swifert fra facel & diey «)
TTifcIgd AT B ¥ &, Hifds I TR 22 AID] 31 FaTed! o STard o sl
HIYOT AT 81 AHAT &, wordsmith |l BT Febdl &, olfeh T ST Bl STHIAT Sl &l
g, T8 ATID] FHHT BRI TR MSH [T 81T fF BT Blel-1 &R 8, BIEl-A1
g, g2 G S Rikan <, AR B FAfeT 991 <1 98 WY S ArEdn 7, o
IE SMAMHR Bl TR, Uil a1 Al I8 211 H U] $B 3fidhs TG, S Ah
SR 81T & I8 Ush Wigeti- 2|

TG, SO 91, ST H 3MTST 31U A TG T8l §, 98 7, the Budget is a
very contextual exercise. It is in the context of the situation prevailing just before the

Budget how economy grew ?

After all, you have been in power from 2014. No more excuses. Congress was
in power for sixty years; you have been there for six years. And, so, your report card
will have to be looked into. Let us see some facts and figures just before COVID
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happened. Why | say that the Budget is a contextual exercise because, just before
the COVID, there are certain economic indicators that tell you how badly this
economy was managed. And, then, COVID came and what is the result of COVID on
the economy? | will give some of that data also. But, let me start by giving you as to
what was the state of the economy just before the COVID.

Sir, industrial investment growth rate in NDA’s time was 6 per cent. H ﬂ?’l‘*ﬁ
dId X Xel ?g", in UPA-I’s time, it was 25 per cent; in UPA-II, it was 3 per cent; and
BJP, 2 per cent. Credit and bank loans real growth per year in NDA’s time was
13 per cent; in UPA-I, it was 20 per cent; in UPA-II, it was 6 per cent; and, BJP, 4 per
cent. Average growth rate of exports during NDA were 16 per cent; in UPA-I, it was
24 per cent; in UPA-II, it was 18 per cent; and, BJP, 3 per cent. Average growth rate
of imports in NDA’s time was 15 per cent; in UPA-1 it was 31 per cent; in UPA-II, it
was 16 per cent; and, BJP, 4 per cent.

1.00 P.M.
‘Sales of corporate sector', real growth -- NDA: 11 per cent; UPA-1: 17 per cent;
UPA-2: 7 per cent; BJP: 3 per cent. 'Corporate profits' (as percentage of GDP) --

NDA: 0.7 per cent; UPA-1: 2.7 per cent; UPA-2: 2.1 per cent; BJP: 1.4 per cent.

[THE VICE-CHAIRMAN( SHRI BHUBANESWAR KALITA) in the Chair.]

§ STIY FaTel e A18dl g & 3R I BIfdS I U8el & Aldhs & dl BIIIS b
d1e fEvgRIT B STl D1 91 BTel AT BT, FIT I8 H¥I AHMUR & Febal 67 This

only shows that for the last five years, you have mismanaged this economy. In fact,

in every Budget, the twin objectives are growth and equity. Some people prefer
growth; others prefer growth plus equity. And | will demonstrate to you how in this
Budget you have only preferred growth. You have forgotten about the people of
India. You have no heart as far as poor persons are concerned, who want education,
who want primary health centres for healthcare. The MSME sectors have lost 35 per
cent. Thirty-five per cent of all MSMEs have wound up. What have you done for
them?

Now, let me give you another scenario as to what has happened during the
pandemic and what is the state of the economy during the pandemic in 2020-21.
'Production of coal' : minus 15 per cent; 'Production of cement' : minus 38 per cent;
'Consumption of Steel' : minus 56 per cent; 'Total Telephone subscribers' :
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minus 2 per cent; 'Commercial Vehicle Sales' : minus 84 per cent; 'Cargo handled at
major sea ports' : minus 19.8 per cent; 'Cargo handled at airports'

minus 57.2 per cent. And these are figures from the Ministry of Statistics and
Programme Implementation. These are not our figures. 'Passengers handled at
airports' : minus 94.1 per cent; 'Railways net tonne kilometers' : minus 26.7 per cent.
This is '3 F¥RAT for you. How does this Government justify what it has done?
How has it handled the economy? What has it done for the poor? What are the
allocations made for the poor? The problem is that there is what is called jugglery of
data. You are perpetuating a rigged economic system, and | will demonstrate that.
You are establishing an oligarchic economic order, and | will establish that. Just one
data you should know. In 2018, one per cent of the people of this country held 58 per
cent of the wealth of this country and in 2019, this ratio increased to 73 per cent. In
one year! This is a classic case of crony capitalism. g ST 31T @Eﬂt P 1T PR B %,
QIRUICH & 91d $R I8 &, U 91 MY 1d B I8 8, I UIcy [had! 9138 &, AN 99
& AT Bl ST IET 8, DI of Y81 8, B WIS Y&l 87 3T SHHT 1Y § 32§l
aferad @1 I8 %\T, Madam Minister, that there are four-five big boys in this country
who own almost all assets in this country, and one very big boy is everywhere.

...(Interruptions)... No; | will not name anybody. He is everywhere -- Ports,
Airports, city gas distribution centres, Railways; everywhere. | mean, | see his

footprint everywhere. 3IfeTId aF I8 & fob R S8t & 319 91T 91, SHH! WIRUIE
dl 3MYDI ST BRI I8 ol SN © 9472 6-7 TIRUICH 39! ¢ fag1 +Aifr smarr =1
ﬁl@[ﬂﬁb‘ﬂ'[, mﬁﬁ?ﬁﬁﬁlﬁﬁﬁﬂ'{, IABT overrule B AT A 91 S &
SILEECIRIRCIY

§ D! U AR I1d I A1 §) I8 I8 © 1 AT 7 goic H Bl 31”
3T I8 BT AT8T fh <@, B fhd =11 3BT FH FR B E; " spent, spent, spent";
as if you have money to spend! You should have said, 'my economic management is

so bad that | have to borrow, borrow, borrow'. Let me tell you some basic facts of
the economy. According to your Budget documents, 53 per cent of revenue would
come from taxes and 47/ per cent of revenue would come from non-tax sources. Why
is it that you had a deficit of 9.5 per cent in 2021? That is because your revenue
earnings have gone down. Your total tax receipts have declined by 23 per cent. As
for tax collection, your target was Rs. 24.2 lakh crore; there is a shortfall of
Rs. 56.24 lakh crore. Your corporate tax collection has a shortfall of
Rs. 2.34 lakh crore. Your income tax collection has a shortfall of Rs. 1.8 lakh crore.
That is the shortfall of your revenues. So, where is this question of 'spent, spent,
spent'? You didn't have the money. So, what did you do? You borrowed, you
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borrowed, and you borrowed, because there was no choice. | don't blame you.
There was no choice. And now you are saying that in 2021-22, the budgeted increase
of Central tax revenue is going to be 14.9 per cent, up to Rs. 17.9 lakh crore, which is
still below the Budget Estimates of 2021. Further, all this projection is against the
backdrop of an expected increase in nominal GDP of 14.4 per cent, or real GDP of
11 per cent, which, in fact, has plunged to minus 7.7 per cent in 2020-2021. IR
TqTeT IodT & T 31T revenues increase B ®RIT? SIT 3fihs 31T 9T I & b 379
3YHT GDP nominal rate 14 JRIRId BT, 98 A1 918 &1 d1d &l &4 81T, HH 8N, I8
Al Ih AR Hleetd I8 § & 3= fUset ATel, HRIifd M a1 U1 < o 721 3iR
g e, 9= A fob 519 89X disinvestment targets @H meet Elﬁﬁ, a9 &5 U e
ST So, your disinvestment target for 2020-2021 was Rs.2,10,000 crore. What
did you achieve -- Rs. 32,000 crore, which is 15 per cent? This year, your

disinvestment target is Rs. 1,75,000 crore. That is how you say that next year the
fiscal deficit would come down to 6.8 per cent. But how would you achieve this
target of Rs. 1,75,000 crore considering your present track record. How will you
achieve it?

Sir, the fact of the matter is they have jettisoned the real people of this country
who were crying for help. People are hungry for employment. forel Y YR A <@
SAIRSTY, SART & URT ISR 181 51 H ATYh] ISR & P Aidhs ol Il ol IHD
IR H 1 39 A9 goTe W § o bl I &1, ISTIR B1, SRISTIRT 61 Al 14 &
81 feraml 3mI% Economic Survey, Volume-1 H ot ISR BT aﬁs‘ INEAIERES
T 3MTPT T IRATE &, 3P A1 BT ISR el 8T ®, S BI ST DI 21
f#reT Y81 81 The Centre for Monitoring of Indian Economy, CMIE, said that 120 million
people lost jobs during the lockdown. | ask you, what have you done for those

120 million in your Budget? In December, 2020, the employment was 14.7 million,
below pre-Covid levels. In January, 2021, it was still 9.8 million, below Covid levels.
Twenty-one million jobs were lost by salaried employees. Twenty-one million jobs!

I 89 <9 T2 U b T Ads] fhaHex erd ST 8 9, Big ATsfdhel | SfT &7 o7,
BIs Ugel Il 8T AT d AN 8- Ug o d1ed o, Rifh T8l ITh] 8- g 1T AT MR
3TI 3T T o1 21 [T o I SRAT IR $B AYEH 71T & | 31T IAD] 9o Y|
3MMU®] FHael SERTART AT I 3MYD! ATE B 7 b MY B 71 ShT ¢ 25 Ui &R
foam o QiR SN 913 ST 7 Wl oY, SHHT 15 ufrerd fhar ol oMy SHET af g1
=Te G & IR S Yifed ST 8, SHh! & ST 2| fE=g™ &1 Sl labour force
participation rate %\', dg 40 W%Gﬁ?global 66 UfeTd §1 T=T female labour force
participation rate 23 U9 &, ST § 30 Ufaerd, SSHRRT # 39 ufaed ik
TSl H 45 UfIeTd &1 39 HRT § WY 35 IRAT UeAlh I+ HH B [SAT| 9 I8
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1 fpar? g8 O T A & T U |1ed 8, gd J91ea9 | S9! ISR
foreTar 21 91T textile parks CEINRSIEE] %, infrastructure S99 ST 3@ %, RICREET]
TI? 3MYD! AT 2 A & §7 ISl § awh o1 21 3d 6 ATl dl 8 Y MR
<h H A1 3T SITGT P8 PR 61 UIQ| d Aibs Al {1 ATYD! T fSYI 574 infrastructure
T %, SIRSESEY project report CERI| %\r, SHDT land acquisition BId %\r, AP 918
allocation BT & 3R fhv IHHT implementation BT 21 I8 AT 1 99 8
ST $99 ORE ¥ 39 Rg&™ & Sidl &1 U feasar § W2 € f& <fay, &
S RC R | 3] S-ARC B, 6-7 textile parks ST, 1 ST=AT BT ASTR e
31 SN, <ifeh I8 o felT? &9 M9 I8 Yol AT8d © [ 1 3ATY d1aT DR Hebell
g fb a8 ﬁ-lﬁTIT, 3 tﬂ%ﬁ T BT 98 fAel?  Real estate sector @1 unsold
inventories TSI §_§ 2, 3ITUT home loan interest rate ¥ & &1 ATl Telecom sector
is in a debt of Rs.8.55 lakh crore. 3= I &IT feAT? There is no relief for the
mining sector. Aviation has projected losses between Rs.6 billion dollars and
Rs.6.5 billion dollars in 2021. 3MAH $-h foIv AT fHAT? Tourism and hospitality
sectors have lost Rs.90,000 crore; over 5 lakh jobs. RG] %IQ M9 =7 fhar? Jma=
Uifiheay Aaex &1 U Vellhbe™ &H &< e feam g™ [ & fog s -
65 BSTR BRI BT allocate fhT 8, I fUsel ATel 75 BWR BRI YU | 98T 9T 310
T BYIR RIS YU B B QT Uleat¥ a1 I8 & T fooar S |11 ¥8T ®, S9db a4
1 F1C AT 3T Gl 81 &, Y 7 Bl qTcl SHLAT bad & TS [T a1 e V8l 87
AT o8 Y81 © & 931 TAUHY! A1f8Y, SAlely 39 $H ol B I SIS MY
HEd © 6 T2, 9 BT el a9, Fifd Sl gTsde Haex 8, Ugde g g, a8
ISP THYAYT A SATGT <11 T8 3BT el 8, T T HAl Sff had &, 3P FH
HH AN dEd 21 Bed § 6 f6am @ S5 JHaE RN 8 T2, w®ifd Iq@!
TACYT & SATeT fHel | 8RR S¥d! THUY! & SureT fier , df fihe I wieH ¥,
319 I BT H 91t SITY fF Private Sector THUHYT I & TR FTe] @RI, HRifh
JMIHT AT © b fha™ &1 a1 vHead! & SATeT Aol 319 I8 S experiment &Y
T ©, I8 experiment W,Wﬁﬁﬂjﬂ%eﬁ?ﬁweﬁlﬁ?ﬂﬁﬁgw
AIbT a1 CICRERIBICIES] él In America, only 1.5 per cent people are involved in
farming because everything has been corporatised. People own thousands of acres

of farm land. Why did this happen? It happened because the people thought that
the farming sector would be very progressive, that they would earn a lot of money and
the farmers would be benefited. But let me tell you just one figure. In 2020, American
farmers were saddled with bankruptcy of more than 425 billion dollars. This is the
result of corporatisation of farming in America. In fact, the rate of suicide in rural
America is about 45 per cent higher than that in urban America. Small farm lands
have disappeared. Now, unlike America, here, 40 to 60 per cent of our population is
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involved in agriculture. S 9T BTs fddhcy 81 & fh I H8l IR AT IR UT of - Bl
famey T8 §1 3R B9 86 UfAeTd fHA™I ®1 31U+ STHIF 99+ U, a1 d Hal SITei? d
SITY, T SITU BEl? I8 T8I BiF AHSI? d Hal SITGdl, MY e T ISR <i? T8l
BT JRIY | £ 39 fham &l 1 fferas Sfer &1 afedet <d €, I9H fertilizer
subsidy included T8 g1 a9 Rt 11 fAferas STeR @) afI<St < € IR 381 |
185.9 fAfeTa= TleR @ AfHS! el 8, $g H 101.3 e Sler &1 AfedS! frefdl
%\', JUHY ¥ 48.9 fafeTa T SioR & F@I‘Gﬂf‘}lﬂ?ﬁ% and let me tell you another figure.

In the U.S., every farmer gets $62,000 a year from the Government to support the

farmers, and you are not willing to give our farmers even the Minimum Support Price.

g I SITGT T8 ANTT 21 31U SEYf T B9 SITET 91 &1 d Had & [P SR
Wﬁﬂﬁww, exemption WW,W%WWWIWW
T HEd & IR 3T I8 ¢ < &, oAb oI b THTAY AT 8, 39 98 9 &6
%Fqﬁm?ﬂﬁgla—é?ﬁminimum AE\T, WWﬁﬁmaXimuméﬁg, Jg dI
SERT minimum A1 I&T 2. (AGE)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He is not yielding.
...(Interruptions)...

SHRI KAPIL SIBAL: | am not yielding. ...(/nterruptions)... Please, don't interrupt.
...(Interruptions)... | am not vyielding. ...(Interruptions)... Allow me to speak.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please carry on.

SHRI KAPIL SIBAL: Now, let me come to two or three other topics which | want to
touch upon because | have only 25 minutes and | will finish within that time. The
Finance Minister very well knows that there is the Reserve Bank of India's report of
July, 2020, because the Finance Minister has suggested that all the NPAs -- the
NPAs now are snowballing -- will be transferred to a new asset reconstruction
company and they will then be managed by an asset management company. The
details of the scheme are not with us, but broadly what you say is that the net worth
of an NPA will be determined after deducting the provisioning in the accounts of the
bank. And, out of that net worth, say, net worth comes to Rs.100 crores, just to give
you an example, 15 per cent will be paid in cash to the bank and the balance 85 per
cent will be a sort of haircut for the bank. Then security receipts will be given to this
asset reconstruction company and through those security receipts, the value of the
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asset will be realised. This is the scheme that you have adopted. Now, we don't
know at what stage, this 15 per cent cash is to be given, from where and from which
account. Nobody knows. And, all these will be managed by the public sector banks
who were actually mismanaged earlier and brought the NPAs to this high level. This
will all be managed by the public sector banks. | am asking you, how will you give
that 15 per cent; when will you give that 15 per cent; how will you calculate who is to
give? Secondly, what will happen to that security receipt? Are you going to sell that
asset? How will you sell that asset? You cannot go back to the IBC process? If you
go back to the IBC process, it will land in the same fashion. So, will you do it through
private negotiations like you have done in the past, and, you know who will buy it in
those private negotiations. | am surprised that the Budget papers do not reflect the
manner in which you are going to dispose this off. How is it going to be done, and,
you are leaving it to a later time? | think such an important proposal like this should
have been so transparent that all of us could have looked at it and debated it. But it is
all non-transparent.

Now, just to tell you, the Financial Stability Report of July, 2020 talks about the
NPAs of public sector banks. It speaks about the share of good quality loans of the
industry as share of total good quality loans as on March, 2020. The share of good
quality loans in the real estate sector is 2.3 per cent. In other words, the bad quality
loan is 97.7 per cent. In the collection and distribution of electricity, good quality loan
is 2.5 per cent and the bad quality loan is 97.5 per cent. Then, there is mention of
public utility services. | can go on but time is limited.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.  Your
time is over.

SHRI KAPIL SIBAL: No, Sir, my time is not over yet. It is not over vyet.
| have 3 - 4 minutes more.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You were given 25 minutes.
SHRI KAPIL SIBAL: Give me another five minutes and | will finish. Please don't mind,
Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, no but please conclude
as early as possible. Your time is already over.
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SHRI KAPIL SIBAL: | will conclude before 1.30.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | am giving you another
two, three minutes. Please conclude.

SHRI KAPIL SIBAL: No, no. | will conclude before 1.30 p.m. | started after 1.00 p.m.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You started at 12.54 p.m.

3w e @ 9%, g1 dIa QY | Time is being wasted in all this.

...(Interruptions) ... Now, the point is that this is the state of the NPAs. There is the
latest report of the Reserve Bank of India of January, 2021 and let me quote from that
report. It says, "Macro Stress Tests for credit risk show that SCBs GNPA ratio may
increase from 7.5 per cent in September, 2020 to 13.5 per cent by September, 2021
under the baseline scenario. If the macro-economic environment deteriorates, the
ratio may escalate to 14.8 per cent under a severe stress scenario. These projects
are indicative of the possible economic impairment latent in bank portfolios".
14.8 per cent! If this is the state of the economy, if this is the state of the NPAs in the
banks, and, if this is the state of the banks, even if you transfer the bad loans of
Rs. 2.1 lakh crore which you intend to do to the ARC, these bad assets will continue,
these NPAs will continue, these are not going to stop.

Now, let me tell what you want to do:- Actually, you want to sell and monetise
all the assets in this country like awarding private train bids for completion by May,
2021; you are going to sell Kolkata Metro, Konkan Rail, Track and Overhead
Equipments, Redevelopment of Railway Colonies, Railway Hospitals; you are going to
sell Rs. 10,000 crore worth power transmission assets.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
SHRI KAPIL SIBAL: | have got a few minutes more. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over.

...(Interruptions)... | have noted it. He knows it.  You can ask him.
...(Interruptions)...
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SHRI KAPIL SIBAL: You are going to privatise that, and, who are you going to give it
to? Now, Sir, | have just one last point to make. Give me two minutes, and, | am

done. I Sl § JI-TR AN BT I R IET B, STH UP U Bl 2, Fordd urd
T 99 $B & IHD YT UICH 8, TIRUICH &, 99 $O 8| WId Jaex H ql-d
@R §, JIaR HaeY H QI-dF @9 §, Uh @R 941 99 H gl U & B
T T? This is a classic case of crony capitalism. H MRes 919 I8 BT I18d] i%
31U I8 91 bl [d &9 YR budgets H dIc § difelieaq B U, I IId D
T HAY Sft 7 BEl g1 MU 39 gote § w1 fhar? R Irat § g o A g,
9 H 319 34 SRS EW@’ NCELIE DI & Infrastructure works announce ﬁﬁ(’ %I

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Please, conclude.
..(Interruptions) .. You have others speakers also to speak. ..(Interruptions)..

SHRI KAPIL SIBAL: | am just concluding in a minute. ..(/nterruptions).. ﬂ—iﬁ BRG]

Caa KNI

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The time your party has
given to you is over. ..(Interruptions).. | have given you three minutes more. Now
you conclude. ..(/nterruptions)..

SHRI KAPIL SIBAL: One minute, Sir. ..(Interruptions).. WZaHl A H
675 fpeiifiex highway ST X8 €, BYol H 1,100 fheliiiiex 9l 8Td &1 ¥ 8 3R
TS # 3,500 fhaliiey e B18d 91 32 21 31U dad & & 31y dc & &
RTSTHIfY 81 BRd 8! 31T goic H dic 9 Yifdfedd BRd 8 3R off budget Ale §&
gIfeTfead Bd ©, I JAMD! AT 2

THE VICE-CHAIRMAN  (SHRI BHUBANESWAR KALITA): Thank  you,
Mr. Sibal. | am calling the next speaker.

SHRI KAPIL SIBAL: Thank you very much.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shri Sushil Kumar Modi.

SHRI'NARESH GUJRAL (Punjab): Sir, | just want to say one thing.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, no, | am not allowing
you. Yes, Shri Sushil Kumar Modi.

SHRI NARESH GUJRAL: *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, no. Nothing will go
on record. ..(Interruptions).. Without permission, nothing will go on record. Qj?i o

AR AIGT S, 3779 gifery|

2 geel AR A} (BR) : Suq9ede 7818y, § oy golc & &l § die & oy
o1 g gl Heled, YXI gf+ram & U1 dfege debe UaT gatt, fored 90 wiererd | st
SR & <9 & S § RRTEE o1 715, contraction 31T AT § Y& #3iT i &l
ggdTe o1 T8, S8i- Bl 'S &, O S8 &1' 9T H3i1 Sil 1 &8l & [P, 'the
GDP growth will recover from temporary shock of pandemic but the human lives that

are lost cannot be brought back.'

<97 JrfaRT b GH W IUR T &, TIIRAT SIRT Yex! WR dle Fdhdl
g, UNq ISl &l olleT &R 999 Tl ST S bl 51 $9 <2 | g /31 St |
stringent lockdown ?ﬂ"lﬁ?‘éﬂl R A Zb_\*ﬂ_s; 3 lockdown ?ﬂ"]\:@f fopar EﬁFﬂ, SIKE]
b DTS &b BRI AN Bl A s 8, SEY BRI 1 AT M AN bl HId Bl
TS Bl R, HETHRG & if Id § 8T 7171 & b ISR ST T U107 &7 HRAT &
g4 &1 ST IS P SR Al SIS & drasia 'short term pain for long term gain'
ST AThers dl et e fam T, 99 wem= #31 Sff 7 &8 fb o+ 91 § @R
NEEI Wﬂ%\’, 'saving lives and saving livelihoods', Helgd, BH SIIGESE Q_GBSfR’TI'\ﬂEﬁ

IS 98icy, $9 doic &l WrId 31oid 3 fog goer 4 fhar g,
22 GDI DI AAR & Y S & i Yaq<Sl 1 39 Jolc BT @RI (6AT 2l Sl
AR €, it soared to 51,000. TR BT fHIR 51 BSIR BRI IR B TS, Nifty 15,000
- 3R 23 AT & 918 I TSI TAIR T, SI9 o 3] ST & Iolie qTY0T & 918 highest
single day gain on a Budget day Tl Sgﬁf\;b Tgel 519 G~ A AT8d &1 a9 1997 H 9Ty
T3 T, IH FHY single day budget & & AHE H highest IBTA AT AT| HEIG T,
S AR 1, ST P IS & AN A 6 Rl § 59 qoic WRId (671 8 -
Udh i dzl, 'bold and reformist Budget', Udh bl dzl, 'FM breaks taboos, puts
economy on turbo charge' 'FM takes on challenge with simple Budget', 'Pant and
Pujara', 'FM delivers a booster dose', Udh = ®El, 'Budget bets big on growth', U bl

" Not recorded.
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dzl, 'bold leap, no playing to gallery'. Q‘cﬁ&@@‘\’ﬁ headline &I, "We have spent, we
have spent and we have spent.’ ’ﬁﬁ?ﬂ, H fUsel 25-30 ATl H BT goIc BT W]
311 R8T §1 IS UBal gofc o1, et H9 ®8l Areras T81 gl fduet &1 HM
3ITATET HRAT 2, SHTY T8 dl BTN T Al 37T I D | AT BT | 3T Rl
AT P goIc AU A TSI (ARTM g5 1 1 &1 e 95 b b A1 TRBR DI AT
BN, b g2 RHeTel AT & WIV0T Dl B 9R PRI g5 | Heled, 59 goic &l
<91 7 W@Td forat 81 orf) RG] Bl 919 BR I8 o, d lockdown & &IRTH YT #2341 St
9 80 PRIS TRIET DI 8 HSIM TP 40 fhall MO 3R ISP GRAR BT 8 fohell aTel <
BT B fHAT Bl SI9T B A81, 20 BRIs AfRATY, FHT SHES @I AT, 36
1,500 >Uyf gfy qfger ST {6 more than Rs.30,950 crore %\r were transferred to the
bank accounts of 20 crore mahila Jan Dhan khatadaris. 31 YR 7.43 drN\ISp SESSEE
B e} ARl B 14.71 BRIS W) 19 Rieisx AU 10, Rigat #1d 9,670 BRIS
BUY 81 51 B 81, 2.81 BRI [Agdl, gg, [l Bl Grfored gRef e & fory
3 HTE Ih 2,814 BRIS BIU Sh QI H SHAHR fhU 70|

TEIed, S AN STHY QT BT A91Tdh IS4 ©, 3R SI-eH WIdT 8] 8IdT,
R 39 RGN & W H SR Bt & 3iex Ig U971 SRABR fHam S Fhar o2
qgIey, H JIh] & R H M ATE g8 ga-1 YIkcreiicl 921 8, oifd 3D
% 3ieX Direct Benefit Transfer A THT ST & QT H YT SIRIBR &1 AT ST Fh1|
CRIERE: mﬁﬁjﬁéﬁﬁﬂf stimulus cheque fﬁ‘c’ﬁv_QTFQI fiic o & 91 <t Hlzgd
& ReR fhT T R fBR foTdms § STadx SHdT post A deliver fham Tl 4
cheque T® A8 H 50 IRG I SATGT deliver B3+ &1 AT & F81 &1 RiaqwaR &1
HEMT 7 AT, Hhddl 3MS BRI Al bl SHBT stimulus cheque qgiﬂe[ﬁl Q\_ﬂ'ﬁ@?
TRT ST TR I H 100 BRIS I SITST AN & Wl H TST- T bR I 3R Direct
Benefit Transfer & &8+ U4T qg T &1 B fopaT 81 A8ISY, 'JMAYR IR’ Tbof
& A& Pl FATHR, IR RBI 7T S HaH I3, 27 ARI BRIS H SITGT BT IATIHTH
YR BT 1.0, 2.0, 3.0 T P IMENT UeH H3) S & §RT provide T 73T
It was like five mini-budgets. HEIG, UE ABSIST R B FA? 3R 10 PRIS
TSI & R | Ty T8 9+ 81, 31T [V fb o7 e_7 § 2= & foTv S a1 918”
SId? 3R AlHeTST Ahel all 2, dl $9d AR g ATl &l 9gd de! YT 2|
3R NDA &I WRPR - BR- R [qSTell 81 Ugdarg BIdl 3R Wl 4 24 € fasyell 78
gIcH, a1 STBSIST & GIRTH Sl AT OTT WX 3R Netflix TR 1A SEHR 94T TH9I
PIc Xg ¥, 98 IS T8l PIc Ul IR 'Sooddll' & IFdid I & Riciex 8] firel
B, A IRIEl DI AhS! SHE! B & (oY BR W 98- SH1 ISl daled, H3
3eerd BT & o IR-IR I8 TS0l &R 9 91 for- fore @t =t giell 1 I8 <11 gud
Riciex et &, 71 92 SreToll &l fAel 82 SRR U8 U 3Tl (el 8, Ol T Tatas
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31X Birlas 1 T 87 ....(TAH). .. HEIGY, H 37Ul BT g [ AT maiden speech
g, I BH | BH 31 ... (L), 7d DI

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): This is his maiden speech.

21 el AR AIGH: T8Iy, Y31 AT 81 ¥&1 o1 o Ryeet Ared s fATe o
{3 revenue collection @ 81 TAT &, income tax collection &H &I AT &1 STd tﬁ ENE
PIfIS B I8 A lockdown a1, al revenue collection T1 ¥ BIFT &1 21T ‘:@3—5{, on
revenue loss to the Union and the States, 23 per cent ®H HUE gl FIRIR
4 ARG 65 BOIR BRI HH JUE B &I JUTAAT &l Less revenue will be collected
under corporate tax. The shortfall is 34.50 per cent. For income tax, the shortfall is

28 per cent. 34T Wl GST H 11.72 per cent &I revenue shortfall gl (Y.
R, {3 weA |F 2., (qag ).

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon'ble Members, please
do not discuss here. If you have to discuss something, go to the Lobby, discuss and
come back. This is his maiden speech. You know the procedure of the House.

21 Geiel HHAR HIST: STGHTET HEIGY, T DRIFT BTl H G I IH{IE B X8 o
fop ST 1T gl MU, I8 BIs 47 ST BT, Bls Covid tax BT, wealth tax
TGIAT S, WAfh=T H gg #3il St bl g=gdrg <11 I8 b 23 W™ | S1a]
revenue collection ®H BIF & BIENE 0 TARY WRHR A fodl ff o selt & W
T Al AT TR 8] TN 3R A7 B BT dIST < B B Tl fharl STafd s 8
A B9 AR 7 $hH cad H 9RI Rede &, et aRumM I8 g 6
Rs.40,000 crore I revenue foregone o Corporate tax ff, 2019-20 ff, Rs.1,45,000

crore annual revenue foregone, Dividend Distribution Tax ¥ 25 NI %?I@_ DTl revenue

foregone 2T, ST BH AN 7 BIfTS BTl H 39 < B a1 TR fhd THR & R
&1 9IS T8 STl

SYGHTEIE HEIGY, A9 U =TT A9 VATl That was the Agriculture
Infrastructure and Development Cess and by levying this cess, the Government of

India will be collecting more than Rs.30,000 crore as cess and this fund will be spent
for the augmentation of mandies or APMCs 3R agriculture & infrastructure & %I'Q
30,000 HRIS BUY spend fHU ST R, 8 NN 9 USId UR, SivTel UR A4 <91,
12 TSl IR HCH ST HH DI, b &H AN - ST IR dis 781 ge fean &a
ST A basic excise duty, customs duty BT HH fHIT IR HH B & 918 g9 I8 I
ST, Tfdh ST UR Bl 91t 9 s | § U 3N e Ug X871 7 fob o o fo, afe
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IE divisive pool H &I ST, T TS} BT SABT ATY el el i § e BI I
TTE o SNMRIR T8 WA agriculture & infrastructure IR T BT, I <A1 H Y
Eﬁ"ﬂ, ST & ATH | B @ Eﬁ‘ﬂ, ar ultimately, this cess will go to the States.
7T I8 He-1 fb I8 S 99 ©, $9 divisive pool H 1 B1F & BRI ST Dl STP]
REZSIEESET

X, V-shaped recovery, W-shaped recovery IR U-shaped recovery HINY
=91 8l ¥l ATl § a1 9l € % RBI's Financial Stability Report, NSO's First
Advanced Estimates 31k Economic Survey 2021, all have predicted that it will be a
V-shaped recovery. V-shaped recovery &l Hddld g g fp T8t o= <. Sh.a). - =
3R fhR T8 SR Bl IR dgll This is known as a V-shaped recovery. 9X, quarter-1
% 3iEX GDP contracted to minus 23.9 per cent; in quarter-2, it was minus 7.5 per
cent 31X 319 quarter-3 § E®X 0.1 per cent Y& &I FHIGAT &1 A4 AN 1 9 a1
BT M fhaT fh real GDP is estimated to contract by only 7.7 per cent during
2020-21. TE V-shaped recovery &l ¥ 2021-22 & 3 IMF = prediction fhaT & f& it
will be 11.5 per cent GDP growth in India. Economic Survey = 94t 11 TR¥e 3R RBI's
Monetary Policy Statement = 9 10.5 per cent real GDP &I 3Tdhcld foram Bl ﬂ‘zﬁ UxT
fIeaT 8 1o S[els |18 & 918 o7 dRE A < Bl AT doll H HUR B AR 9
T8 &, Tl &H V-shaped recovery & 1T fih 9 3rferavell & R gl R o &I
B B, T inflation =0T # 29111 ST 81 121, 9 A1 7Tel & foh 3t Sa

g & 3[eY, all indicators like improving power consumption, railway freight,

GST collection, manufacturing capacity utilization, manufacturing PMI and PMI
service index g1 T A IR KSCIN ﬁ"@ﬂg Ug Yel gl I, ST Consumer Price Index
%\', That has also come down to 4.59 per cent in the month of December and food
inflation has also come down from 9.5 per cent to 3.41 per cent. SUYHHTIE ‘ﬁﬁ?ﬂ,
ERNENH Gl Uh 99 El?ﬁ GIRIIT 3R %\r - transparent accounting. It is no doubt that
fiscal deficit is 9.5 per cent but it is because there is a transparency in accounting
method of Budget 3R contingent il borrowing off, ITP] Hel d9ic H Gﬁ?’éﬁ'ﬂf dX
& T 81 31T9eh! ATelH & 4 to discontinue the NSSF Loan to FCI for Food Subsidy
and, accordingly, Budget Provisions have been made in RE 2020-21 and BE 2021-22.
H A e STt 9 Mg &6 f& new Fiscal Consolidation Roadmap, Td =TT
Fiscal Consolidation Roadmap for the general States -- it means for the States and
Centre and for the debt and fiscal deficit - - YR ARBR BI IR HIAT ATRY|
IUFHTEE HEIGY, MY IR-9R privatization 6T 16 8T 8T ATl H I Bl
ERINI WT b 60s ff, the per capita income of China and India were at the same
level. 1960 & T2® H I AR WRA DI ST YT IRh 3T fl, I8 THIT R1ER o,
=T 1974 ® China opened its economy and India opened its economy in 1991. Jdg
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g4 delayed economic reform and excessive regulation P HRUT B sﬂﬁl’i’ ERECNI
aﬁwsﬁ‘\faﬁm - mindset aﬁaawn, I S A © fh e} e privatize gl
?ﬁ%, disinvestment 81 Y&T 81 3R Public Sector Undertakings H’I%ﬁflﬁ?%%, SIRIEY
Air India &1 60,000 DXI$ bl YIC] € and each year we are pumping Rs.6,000 crore of
the public money to keep alive Air India, I w1 g I 872 Qﬂﬁﬂ’ g9 mindset q
18} et B g4 dvic & g1 Jg SIT excessive regulation T mindset g and
excessive baggage of socialism, U THY AT g HHIGIIIG Dbl ST excessive baggage
T 3R ST YT 3Fefedwell IR Udh (=1 1fUd Sl T, 9 mindset 9§ a8 et
DI ATIIHAT &1 H JGIR H W <@ V&1 § b o) &b 8 99 S 2 &1 o7 taxpayers
BT money BTC H TeT Y2 S UR G fhAT SITUIT, Air India IR 9 fhT SITQN?
H w5 HIGT Sl Bl g=adTe <1 918 [ 1991 6 918 39 <20 4 Bl g /3l 7 3R
reformist Budget U3 fhaT ®, A1 98 YR &I ORGR 7 2021-22 & forg fhar g1 < 9w
NES %, disinvestment, privatization, asset monetization, DFI, ARC, AMC, I 3
qTet fa=11 # 31 91ea] & IR H HIh! i a1 I8 Foie eTR YST HR- dTell g9l gl
JET B © T JASTIR BT Hal gd] &f 9el &1 3R Capital Expenditure 81T, AT T
ART &1 ASHIR el fHelR? ASd 971, TIRAICH g1, 3R Aol 9711, SHfY I8
goTe ISR YT HR dTell oic &, Ig goic TRIT §R B dTell goIc &, IS Foic
TETs Dl (I B I1eT1 g9l 8, g Ioic YRd &l AU g9 Tl goie 8
S g9 BT Sl thrust 8, healthcare and well-being, I8 U8 thrust &l QNI g -
Capital Expenditure 3R TRIRT thrust area ® - financial sector reforms. 3TTel AT ST
& Y B O 3B 8, NToTd Bl HH & d195]&, the Government of India was able to
spend more than Rs.4,08,000 crore during 2020-21. &H AN S 2020-21 |
4 NG 8 BOR ®RIs SUYIT SIel 9 fhIT & 3R Capital Expenditure MY
Rs.4,12,000 crore was provided in the Budget and we would be spending
Rs.4,39,000 crore as Capital Expenditure. For 2021-22, the Budget Expenditure is
Rs.34,83,000 crore and Capital Expenditure is more than Rs.5,54,000 crore, ©H
2020-21H &9 B3| 37T RHegel A8 AR &b R H 1 DR I8 A, H g1 I
b in 2020-21, we have spent 81 per cent more than what was provided in the
Budget. &H @I o social security TR 380 URRIC SITGT W fhar &, a1 goie ¥
3R UTaYT™ fhaT T o1l SUFTede] HEled, B & IR H, we will be spending
137 per cent more in 2021-22 in comparison to 2020-21. 3 B INT HITdh PR B Bl
J PEd ¢ fb 918d 2o~ MY A1 8e W HH, Y IR ST Td &R I8 &, 319 a
JICIE R W9 R T ©, Al § I8 FaT A o1 IR & health is not just about

clinics, about hospitals, about labs, about doctors and about paramedics. The WHO

has stressed that water and sanitation were crucial for basic healthcare. Health is
also about nutrition. Health is also about sanitation, about general cleanliness, about
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clean air and water 3R $AIY BF SN 7 'SPV’ UR 3MTel AT 2021-22 & foIg
40 IRIT SITET allocation fHAT & 3R for Health and Research, 26.8 per cent more
allocation for 2021-22 and for Water and Sanitation, there is an increase of
346 per cent. 391 UBT for Health & Family, 30 TRYT increase 9 AT A f&aT Bl

STFHIE AEIGY, B2 ¥ Jeolde gl TavHe 3ih ST one-third @4
BT B, two-thirds T I Bl ol H & Bl I8 Wl 1 1570 b 39 IR &
quic ﬁ, we have provided Rs. 35,000 crore for the Covid vaccines 3R 50 W@’ IE]
PI IR T 1ZIWT‘ﬁI Sir, Rs. 35,000 crore means, 50 crores of people will be
inoculated by this Covid vaccine.

IUGHIS Heled, H T bl garl g b 89 ARl o 16 Sa™ 9
JRIIE TR fdT, and, we have completed 60 lakh vaccinations in a record
24 days, whereas U.S.A. took 26 days, U.K. took 46 days and India took only
24 days to inoculate more than 60 lakh people of this country.

SUHIEel HEled, H Ueb 1d 3iR qa I gaT1 A1e7 b 84 T el 39+
<31 4 81 ST T8I VB &, dfctp 89 AN A Y Bl 1.5 1, Helald Bl Yeb oI,
SITATIET P 20 ARG, YA DI 10 ARG, RIHAR DI 15 ATE, Hieid] Bl 5 ARG, Te4A
Pl Udh Y, YT Bl Udh I and to STCb_‘TFﬁ?«_-IW, we have sent five lakh doses of
Corona vaccine without charging a single penny IR BF AN 7 12 TN Bl 62 G
IR Bl 4 qgdT Bl B fhaT 81 It has been delivered already. It is not that it is in
pipeline but it has already been delivered. ST &1 Fol, 8 AN 7 HHIIA Blode
ff 3rre < & 1 fhaT 21 8H AN A QY B A1 50 ARG TR SISl Bl
PRI Biac fHIT 81 S 3T AREHI & A1 20 ARG BI, SToiiel & A1
20 AT BT, IRTE & H12 50 BSIR BT, JeSlRAT & AT 50 AR 6, ATSY ANBIHT P
H1Y 10 G BT, Pad & A1Y 2 ARG Bl, JUs b A 2 ARI DI BARIA Bl dc
frar 81 SuguTege HEIGd, one crore five lakh doses of vaccination through
commercial contract 31T 2N I sﬁgqaﬁTﬁ?r AT T H1H fhaT B

SUAHTETE HEIGY, WX U die & oIy 999 &4 81 g # O a9 Hae
JJIIRgT &b SHIN | The first was Asian Financial Crisis, 1997, the second was Global
Financial Crisis, 2007-2008 and the third was Pandemic-Induced Financial Crisis,
2020. I S A crises GIRAT & 3fGR 3T, SADI [ ARE A HRA - Il [HT-
ST YR BIg-iRIId B3R 3T a9 e [JeR) arsiil <31 & yare #31 9 iR
SERRICK Eb‘l‘s'ﬁﬁﬁlﬂ ?FI?&RT 3T, the response was myopic. 3 HHY IESEDl
WRHR ofY, I8 I DI JMTIHAT ol 2 MR [T S TS & BRI B3I
HIZRTH AT 2 - 39 FHI N5 ALl Sfl bl ARBR gl

IUAATEIET ST, BN U 396 faedR § ST & folv 99y 181 8, offdh= § g1
g P AR 6 W BIfTS BT SN HISMIF AT © - 89 AN 1, the Capital

133



134

[RAJYA SABHA]

Expenditure from April to December, 2020 stood at Rs. 3.17 lakh crore which is

24 per cent higher, ﬁ@ﬁwaﬁaﬂmaﬁwﬁl H orieT | A} Bl 91 B
T 21 31l ¥ fawR, B8 A2 difde # Il Y iR I @9 8! 81 Uil Siued
Q?Fﬂﬁﬁﬂ? fUsel 9 A8 H recorded phenomenal growth; 129 per cent in October.
SR 3 AdgdR 20 P fUoa I 9 NISEL Eﬁ, dl there was a growth of
129 per cent. In November, Hfucd Q‘ﬂﬁﬁ'ﬂ? I WY Qﬁ, 248 TRYT and in
December, it was 81 per cent.

SUHHTETE W, 2021-22 H we are going to spend Rs.5,54,000 crores as
capital expenditure. Iz ST Bfued QERTEFW %\r, gIDT multiplier effect BT 8l I
the revenue expenditure increases by Rs.100, 37X 314 %q*q\Q_cRﬂﬁ%ﬁR’ H 100 T
[CE] W, Sl only Rs.98 or Rs.99 gets added to the economy. There is no multiplier

effect. T TR MY HfUce TFIUSTR B &, dl biucd TRIUfSIR increases.

IR 100 B9 W B © as capital expenditure, ar capital expenditure increases and

Rs.245 gets added to the economy in the same year and Rs.480 gets aggregated
over the next several years. It has a multiplier effect over the next few years. 317X Uch
BT Wd B 8, Al AT ATl rfua=T § 245 BUJ BT multiplier effect BT & 3R
d1€ & qul H Rs.480. ol MTHY T ATA  2.25 per cent of GDP we will be
spending through capital expenditure and if the multiplier effect is 2.5 times, it means,

in 2022, 6.25 per cent of GDP will be achieved only through capital expenditure.
SUFHTE HEIGY, AU FHY el © b H AR A 37Ut a7 I, olfpT H B

=TS & b global financial crisis # ST JUIY B1 WRDR Y, IGH Biicel TRTUISR
HETS 91, $TFA 9911

SUAHTETE Wy, &9 ANl & WHR 7 $Y had SolUl Ig hiucd
Q‘cFHﬁ‘%ﬂ? B BRTT? The Government of India has announced National
Infrastructure Pipeline in the last Budget. gy, R Rdle &= ?IIETIT b

Government of India will be spending Rs.100 lakh crores in the next financial year for

the development of infrastructure and that will be the world class infrastructure which
we will be developing through the National Infrastructure Pipeline. ?ﬂﬁﬁ HIST B
PA?  How would this Rs.100 lakh crores come? It will be through creating
institutional mechanism and monetizing the assets. S AN BT AT <H AST P
foTT WRT ¥R 71 DF (Development Financial Institution) €T T Ve fhar gl
The normal commercial banks are not capable to provide long-term lending to the

infrastructure projects. So we require institutions like DFI, and the Government of
India has provided Rs.20,000 crores to DFl and 3TTTel TH ATl & 3SR SHBT il ST
QB! 5 R HRIS BIT
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Sir, then there is asset monetization. Like National Infrastructure Pipeline,
there will be National Monetization Pipeline and some important measures in this
direction are, NHAI operational toll roads, transmission assets of Power Grid, AAl
Airports in Tier Il and Tier Il cities, warehousing assets, sports stadiums, railway
stations, DFC, etc. IR 3@( monetize dXh TH Ub\i)ﬂ Dbl HIT| Then there is debt
financing of Infrastructure Investment Trust and debt financing of Real Estate

Investment Trust. They will allow debt financing by foreign portfolio investors, ST 89
P §RT BRAT| SUGHTEe] HEIed, 3l 7t ox I8 9 fh 39 91 & i BT T 8T
g1 In the last four years, the Government of India has invested Rs.2,71,000 crores for
recapitalizing the public sector banks. Sir, Rs.2,71,000 crores have been infused in
the public sector banks, 3R 379 TTaH< 3T AT 7 MY fpar & fb 7 2021-22
H Rs.21,000 crores I BN to recapitalize the public sector banks. SUTHIEIE
‘Eﬁ?ﬂ, Jg ST 91 3TI‘$§ fo arfy S 9 %\;, they are not capable to sell their bad
assets; so, we will be creating Stressed Asset Resolution by setting ARC and AMC.
$9fTT ARC 3R AMC I &R BH SHDI I B BT B | S THR A
disinvestment of public sector enterprises DY 91T T SUYTETE Helad, tllr?b Hae
5 T &1 99T 991 8, A1 H I8 HE1 Al 6 bs SRBR 1 39 BRIMAT Blel H
oA & fhal 78 3 81 IR-9R NDA TR RIY o1l & & Gujarat, Madhya
Pradesh, they were obstructing the implementation of GST. | can tell you, | was
associated with GST from the very beginning. i I8 gdmT fﬂgﬁﬂ fh GST Bl UPA &1
Wﬁﬂlaﬁfﬂﬁwqﬁl Wﬁﬁﬂﬁ%g{f%\;l They could not implement GST,

they could not start GST in this country because of their arrogance, they refused to

provide the compensation money to the States. CST was reduced from 4 per cent to
3 per cent and from 3 to 2 per cent. ...(YdYI)... 3R Government of India =
assure far 21 (Y.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don’t obstruct.

SHRI SUSHIL KUMAR MODI: And, the Government of India has assured that they will
compensate to the States. When the Government of India refused to compensate to
the States, then, States also refused to cooperate with the Union Government. HIg
AT AT {6 519 39 T2 o 377G X% AlG] Sff B GXBR 3MTs, A1 89 AN - GST
Gall [SIRN P B %IK’, we provided Rs.38,000 crores, which was the backlog of
UPA regime, which was not provided by the UPA to the States. The Narendra Modi
Government provided Rs.38,000 crores backlog and assured 14 per cent return.
g9 3MYd! I8 Wl 91 < fF S revenue &1 shortfall 1, the Government of India, by
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special window, has provided Rs.1,10,000 crores and already Rs.84,000 crore has
been given to the States. ) Rﬁﬁ e § T8 SIS STaTeey W, revenue
deficit grant ¥ 39 BRI BT & TG 2021 H, 14 States have been given Rs.74,000
crores as the Revenue Deficit Grants and States like West Bengal, Kerala, those
States which claimed to be the most prosperous State, they have got the maximum
benefit because of the mismanagement of their economy, because of the revenue
deficit.

SUHHIEIE HBIGd, 3 H H g el 1 [d I8 Sl gol &, I8 I AlGl
ST T §oTc & 3R 1T H1 ®El fb U8 TRIE] ! FHfid g9ie 8, ISHR UST B dTef]
goIc 8, <9 Bl AP & IR IR 31T of ST dTefT goie & 3iR efeyawen &l fihr |
el UR A gTell goic gl § AR AIG! Sif & AF & Sl 31&R &, 399 dolc &l
RHTNT ST AR IS Al S b AHHN, A, R, E, N, D, R, A, M, O, D, | &l
So N stands for "TUT HIRA' 'New India'; A of Narendra Modi stands for 'Atmanirbhar
Bharat'; R stands for 'Radical Reforms'; E stands for 'Electronic Agri Market'; N

stands for 'New Financial Structure'; D stands for 'Disinvestment'; R stands for
'Railway and Roads'; and A stands for 'Agriculture Reforms'. 3d Modi T ST M %\T, it
is 'MSP Assured'. Il MSP &I ol Il 81 Y&l &, M of Narendra Modi, stands for
'MSP Assured'; M stands for 'Helping the Migrant Workers'; O stands for 'One
Person Company'; and D stands for 'Downtrodden’. R HIal S 7 HET fh ORbR
TG BT FEUT 21 So, D stands for 'Downtrodden’ and the last alphabet 1, it is for
'Inclusive Development'; it is for 'Infrastructure’; it is for 'Immunization’. SYTHIEIE

2.00 P.M.

SyHTee (3ft YaueaR diferar) : G S, 31 Ta fFe B SI41 It is 2 o’clock

now, we have to take the sense of the House to extend it.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN): Sir, there is a general consensus that since we have
to discuss the Budget 2021-22 in detail and many of the Members have decided to
speak, we may extend it up to 3 o’clock.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Is this the sense of the
House to extend it up to 3 o’clock? This is a consensus. This is a consensus, SO you
need not question.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): If all parties get enough time to
speak!

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Speak to your leader; he
will speak on behalf of you. Mr. Sushil Modi, please continue your speech now.

#1 PeNe AR AN : IUGHIEET Helqd, G qier & oY 30 e o1 49 fe=m
o1, W 30 fAIC 31 [ &1 g &1 SIAT {1 U8l B8, BRI Il § 97 TBR Bl
gRfRrferai off, ugell IR L cooperative federalism &I QW THAT o as a Deputy
Chief Minister of Bihar. #eled, § fUwel 15 AT & fI8R 4 gl | have seen many

Prime Ministers. But, it was for the first time, the Prime Minister was interacting with

all the Chief Ministers for four hours or five hours and it has not happened only once.

SUGHTEIE HEIGY, §74 9 6 IR ol H I A117 =7 #3187 AI<ien Sft & arer Jisja
ATl &R IR {9 91 [ AR 9o H3 S IR-9R, Uih-ud €9 Il b JH
AR & H1Y TSDHR, BRIAT BT B JbIGAT BRI ARy, SHDI strategy 1 I8
This is cooperative federalism. H ST ST ATE & fob $97%1 Ul ST Y& |3l §U
o, I8 fhdl IR AT & &I AT &A1Y 59 YhR A Big Il IT Blg i
B BRM?

IYFYTETE] TEISY, DRI BIel b IR F G Y 9 977 4 Rigwa g1 @1 S 8
IR TS @S BT 9 2l 99 99T N UeR & gRfRufaa off, 5= uRfRufoai 4 9
IR 5l ¥ &4 MpTar 2, a1 9 Afth & 91 R gMIexe™ Hlal B

IUFITETe] HElGd, H U IR R ¥ 39 3MeR 9ol & forg, 9 vfaeifie
gofe & foru st e WiarRyor Sit iR <21 & J9-1" Teme H301 St 6l 9978 <l
g, gId1E <l g

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shri Sukhendu Sekhar Ray. | think, he is not present. So, the next speaker is
Shri S.R. Balasubramoniyan.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, the Union Budget 2021-22 has
many welcome initiatives and schemes for Tamil Nadu. Our Chief Minister, Edappadi
K. Palaniswami, while welcoming the Centre's assurances, thanked the Union
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Finance Minister for announcing over Rs. 1 lakh crore allocation for development of
3,500 kilometres long highways in Tamil Nadu, including crucial stretches of Madurai-
Kollam and Chittoor-Thatchur Corridor. He has promised that the State Government
would expedite steps to complete these works. The Chief Minister has also thanked
the Centre for schemes, including funds to modernize the fishing harbour in Chennai,
setting up of a Seaweed Park and approval of allocation for the Phase Il of Chennai
Metro Rail Project. He has demanded that two of the seven textile parks be set up in
Tamil Nadu. The Chief Minister has expressed his happiness over the announcement
of Central support for a world class Fin-Tech hub at the GIFT- IFSC, and also urged
the Centre to announce a scheme to establish an international financial institution in
Tamil Nadu, to facilitate the implementation of the Financial City Project of the State
Government. Sir, during the past few years, the excise duty on petrol and diesel had
been reduced while the cess has been spiking. In this backdrop, a further reduction in
excise duty and a hike in cess will affect the financial position of all the States.
Accepting the State Government's requests, the Centre should restore the previous
position. Referring to Rs. 63,246 crore funding for Chennai Metro Phase-Il, the CM
also urged the Centre to expeditiously allocate 50 per cent of the counterpart fund
immediately so that the project could be executed in a faster pace. | urge the Centre
to approve MetroLite and MetroNeo systems for Coimbatore and Madurai. | welcome
the announcement of launching a new scheme to support augmentation of public
transport services, so that the funding should be extended in a way that would benefit
the Tamil Nadu State Transport Corporations as well. The allocation of
Rs 35,000 crore for Covid vaccines is timely and has to be lauded. | urge the Centre
to hike the assistance to Tamil Nadu for containing the Corona infection in the best
possible way. | also urge the Centre to extend financial assistance to modernize
smaller fishing harbours in the State in line with the one in Chennai. The
establishment of a new financial institution will benefit all the States since Rs 5 lakh
crore could be availed through this institution. Sir, the petroleum prices have soared.
It has touched Rs.103 in Mumbai for one litre of petrol. Even in Coimbatore yesterday
it was Rs.90.25 per litre. The diesel also costs Rs.83.25 per litre. These prices are
skyrocketing. Actually, the crude prices have crashed. It has come to the rock
bottom. It is hovering around 30 to 40. It was 75, 80, 85 and everything. Here the
prices of petrol and diesel have gone up when it is 30 to 40 dollars. State
Governments and the Central Government are indulging in levying duties, which is too
much in my opinion. That should be avoided. Levying of duties must definitely be
avoided. Every individual is suffering today.This suffering should not be there. That is
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what | wanted to mention. | appeal to the Prime Minister, | appeal to the Government
and the Finance Minister also to take away this too much of duty. They can adopt
some other methods to repay to the States. That is my view. Sir, our hon. Deputy
Chief Minister, Shri O. Panneerselvam put forth a slew of demands allowing States to
borrow up to five per cent of GDP, no abrupt fiscal correction during 2021-22,
discussions on continuance of the compensation mechanism and devolving further
taxation powers on States, permission and fund allocation for water resource
augmentation projects, early disbursal of pending dues to the State, etc. Though the
early signs of economic revival are apparent, the financial situation of State
Governments would take more time to recover. Hence, no abrupt fiscal correction
should be attempted during 2021-22. The transition back to fiscal targets should be
through a gradual path over two to three years. The viability of using all measures to
support growth, including the escape clause in the Fiscal Responsibility and Budget
Management Act to permit the Reserve Bank of India to subscribe to the Central
Government's loans, should be explicitly placed on the table for consideration.
This will give confidence that the government will do whatever it takes to sustain
growth. Sir, State Governments had given up their autonomy on their main source of
revenue based on an assurance that the transition to the GST regime would be
revenue neutral in the long run. The expectations of revenue growth with the
implementation of GST have been belied. The reasons for this tepid revenue growth
have to be analysed in detail. Alternatives, including continuance of the compensation
mechanism and devolving further taxation powers on States will have to be discussed
in the GST Council in order to ensure that States are not put to hardship in 2022-23.
This very crucial issue should be addressed urgently to ensure that the interests of the
States are not affected. With regard to the local body grants in the first report of the
15" Finance Commission, the all-India ratio of rural to urban population was applied
uniformly for all States. In more urbanized States like Tamil Nadu, this deprived urban
areas of much needed funding. | request that this anomaly be set right when the final
report of this Commission is implemented during 2021-22. Besides, no further
conditions should be imposed by the Centre for the release of grants recommended
by the Finance Commission to ensure that the States receive their full share of the
grants in time. Tamil Nadu is yet to receive grants for Rs.2,5/5.98 crores
recommended by the 14" Finance Commission for rural and urban local bodies. In
fact, performance grants recommended by the 14" Finance Commission have not
been released in the last three years to any State. |, therefore, urge the Union
Government to expedite the release of the same. Tamil Nadu has a long track record
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of efficient implementation of Externally Aided Projects, which later serve as models
for other States and countries in project design and execution. Now the Union
Finance Ministry intends to approve only one externally aided project per agency per
State in a year. Such an abrupt change in policy greatly disrupts our development
plans. So, the projects that are at an advanced stage of consideration should be
approved for implementation without any restrictions and limitations. At present
Rs. 19,591.63 crore, including pending GST compensation claims, arrears related to
13th and 14th Finance Commission grants to local bodies, and pending grants for
programmes including Sarva Shiksha Abhiyan, Rashtriya Madhyamik Shiksha
Abhiyan, Right to Education Act, Flood Management Programme, and Post-matric
Scholarship Scheme, are due to Tamil Nadu. | request the Centre to release dues at
the earliest. Sir, there is an uncertainty over the railway project reconnecting
Morappur-Dharmapuri Railway line which needs to be expedited. The establishment
of AlIMS at Thoppur needs to be speeded up since the inauguration was done two
years back. | thank the hon. Finance Minister for providing full support to the projects
requested by Government of Tamil Nadu. Thank you, Sir.

DR. AMAR PATNAIK (Odisha): Sir, my urge to join politics quitting the Civil Services
about two years ago was motivated by only one person. To him, politics was not a
means to achieve power but a passion to serve the people. When | eventually quit, he
gave me and all party members a talisman. That was Gandhi's talisman and | quote:
"Whenever you are in doubt, or when the self becomes too much with you, apply the
following test: 'Recall the face of the poorest and the weakest man whom you may
have seen, and ask yourself, if the step you contemplate is going to be of any use to
him. Will it restore him to a control over his own life and destiny? Then you will find
your doubts and yourself melting away'." This talisman forms the soul of Naveen
Patnaik's and our party Biju Janata Dal's politics and has guided Odisha's
governance and policy all through. There could not have been a better moment than
the current pandemic when this was put to test. During this time, during the initial
period, the Chief Minister chose life over livelihood and later life with livelihood. He
never called them migrants but as guest workers. It is for no reason that survey after
survey has found him as the number one Chief Minister of India. He often says that
sadhe chari koti Odia mora paribar.

What did he do in the Pandemic as the Odisha's Covid response? All 94 lakh
poor families covered under the food security scheme received financial assistance of
Rs. 1,000 even before the Central Government announced it; social security pension
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for four months to 48 lakh beneficiaries; construction workers were paid Rs.1,500
each for the losses incurred due to the lockdown, numbering 22 lakh; three months'
pre-matric scholarship was paid as an advance; financial assistance of Rs.3,000 to
around 65,000 street vendors across 114 urban local bodies were paid; doubling of
number of jobs offered under Mahatma Gandhi NREGA Scheme to 10 lakh people;
the spouse and next of kin of deceased ASHA and Anganwadi workers are to be paid
Rs.7,500 and Rs.5,000 a month till the time she would have attained the age of
60 years. Sir, the Centre too responded. We are happy that the Centre too
responded for the poor with the announcement of the Prime Minister's Garib Kalyan
Yojana. Then, in the later part, it went to 'life with livelihood' mission, the Atmanirbhar
packages. The State also did something on its own--Rs.1,700 crore Special
Livelihood Intervention Plan to generate employment in rural areas.

If the economy was decimated, it was ravaged more for the States than the
Centre. After all, we know that fiscal and monetary space available to the States
compared to the Centre is very limited. It is against this background and Mahatma
Gandhi's talisman that | would like to evaluate this Budget. At the same time, | would
like to say that the current Budget has been given against a context. Mr. Sibal was
right when he said that it has the context. The context is not only of India but also
global. The entire economy everywhere had collapsed. It is against this background
that the responses have to be seen. The good thing about the Budget is, it is a bold
effort to breach FRBM mandated fiscal deficit targets by increasing capital investment
by about 34 per cent. | also think that the Budget gave a definite policy direction in the
medium and the long term for country's finances and economy, which is good for
private investment and FDI to come in. It introduced Development Finance
Institutions, allocation for Covid vaccine, which Members have already said, and
asset monetisation, but one important thing about transparency which the Budget
brought in after 70 years of Independence is the food subsidy being brought inside the
Budget document and therefore, into the Government account and not keeping it
outside the Budget as an extra budgetary item. | will use a framework, therefore, of
equity, climate and gender symmetry and lastly cooperative federalism that has been
talked about while talking about the Budget. The inequalities in India have been
talked about during the Budget. About one lakh seventy thousand people lost their
jobs every hour in the month of April. The NITI Aayog had also in its index 2019
reported about increased poverty in 22 States since 2018; 24 States saw an increase
in hunger across several indicators. The pandemic only exacerbated this problem.
So, | would probably think that this Budget is very strong on intent, but there could
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have been more empathy for Gandhi's poor that | talked about. The fund allocation to
the developmental sector has come down from 1.37 per cent in 2020-21 Budget
Estimates to 1.30 per cent in 2021-22. If you take out the food Budget, the total
stimulus is just about one per cent more than the BE of last year, but it is
understandable that the pandemic was there. When we talk about equity, we also
have to be cognizant of the fact that the size of the cake has to increase. Therefore,
there has to be growth impetus. While | talk about the fact that more could have been
done, | refer to agriculture which is the largest employer in this country, but the
allocation has decreased by 8.5 per cent. In textiles, the increase is three per cent,
but Capital Expenditure has decreased by 20 per cent. That is the second highest
employer. In school and educational literacy, the decrease is 8.3 per cent; higher
education is 2.82 per cent, animal husbandry is 5.7 per cent, empowerment of
persons with disabilities is 11.6 per cent, women and child development is
18 per cent. These are all down. Therefore, | am worried. | am concerned. Even in
the infrastructural push that one has been talking, this inequality will probably get
accentuated because the flow from the contractors that get the jobs to the wage
employers might take time or may not be of that level. Therefore, the inequity, | am
concerned, might increase. The National Infrastructure Pipelines Performance so far
has not been very encouraging. The National Asset Monetisation Pipeline's
Performance has also not been very encouraging and therefore, | would request the
Finance Minister to be careful about this particular aspect. As far as employment is
concerned, there has been 34 per cent reduction in the MGNREGS funds. The
person-days of employment will reduce from 17.64 per cent. With regard to urban
employment, unlike Odisha, there has been no scheme announced by the Finance
Minister. | would strongly recommend similar schemes to be introduced and would
have expected to be introduced in the Budget. There is still time. As far as the green
considerations are concerned, there are a number of announcements made by the
hon. Finance Minister, very welcome announcement, relating to green
considerations, to make the economy run with the environment. However, a recent
analysis of 16 major economies shows that India's stimulus package performs
abysmally low in comparison to others, with respect to green measures, particularly
the decarbonisation and carbon sequestering agenda. | think, that could be put on
track. As far as women empowerment is concerned, the labour force participation
has decreased from 36.7 per cent to 26 per cent and we know that the hon. Chief
Minister of Odisha has rightly said, "We cannot deprive half of our population of their
rights. They must have their rightful place in not only the economic, but also the
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political space of our country." The Budget, unfortunately, fails to give this push.
While for the first time recognising the potential women of SHGs in creating wealth at
the bottom of the pyramid, it fails to open up new avenues of gainful business for
them as has been done in Odisha. In several sectors the women SHGs have been
pushed to perform business and, therefore, their income has increased and wealth of
the State has also been increased at the bottom of the pyramid. It is the need of the
hour to introduce 33 per cent reservation quota for women in Parliament to increase
representation of women and to ensure their inclusivity in Legislatures.

Our concern, as far as fiscal federalism is concerned, is this. The State is
going to lose Rs. 12,000 crores. Similarly, Rs. 6,000 crores is the gap between
2020-21 and 2021-22 BE, about Rs. 5,000 crores in CSS and from the 15" Finance
Commission recommendations which has the horizontal devolution, there is a
decrease from 4.629 per cent to 4.528 per cent in the coming five years. So,
approximately, Rs.12,000 cores is the loss that a poor State like Odisha has to bear.
Sir, Odisha is losing because of good performance. Odisha never had a revenue
deficit until about two years ago. For that reason, Odisha will not get revenue deficit
grant. The fiscal burden of the State, as far as devolution is concerned, is
1.50 per cent of GTR in 2020-21 to 1.36 per cent.

As far as Railways are concerned, there is no railway project in six districts in
the last 75 years in Odisha! Sir, there is only one railway line in seven years! Sir,
Rs. 1.40 lakh crores have been collected as freight, but the expenditure on railways in
Odisha is only Rs. 14,000 crores! Odisha has been used as a catchment area for
mineral-based raw material by railways. Is it fair? Is it not a slap on the face of
4.5 crore people of Odisha? The rail density in Odisha is only 15 whereas the national
density is 19, in the neighbouring West Bengal it is 44 and in Jharkahand it is 24.3!

Basic needs of credit to women, farmers and MSMEs are also not taking
place. Despite such sizeable contribution to the national economy, Odisha has
received little infrastructural support from the Centre in terms of teledensity, railway
network, banking, national highways and air connectivity that | had talked about. Sir,
much more could have been done.

Sir, we have, of course, our demand for Special Category Status which has
not happened. Being ravaged by cyclones and floods from time to time, we have
made a strong pitch for a new restoration, rehabilitation and rebuilding scheme. But,
it has not happened.

The national highways improvement has not happened. The financial inclusion
in Odisha leaves much to be desired. As far as rural housing is concerned, we have
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made a strong pitch to convert all kuchcha houses into pucca houses. Hon. Chief
Minister of Odisha has written repeatedly on this. But, it has not been agreed to by
opening window for us. In case of agriculture, there is an opportunity to implement a
scheme for joint liability group so that sharecropping farmers could actually get loans
as has been done in Odisha. This is a suggestion.

(MR. DEPUTY CHAIRMAN /n the Chair.)

As far as energy is concerned, Odisha has suffered a loss of Rs. 194 crores
and Rs. 345 crores in 2019-20 and 2020-21 respectively on account of idle fixed
charges for surrendered energy.

MR. DEPUTY CHAIRMAN: Please conclude now. Your time is over.

DR. AMAR PATNAIK: | will be concluding in just half-a-minute. Over the past few
years, Odisha has maintained a consistent growth rate which has been higher than
the national average. We asked not to be treated differentially, but with equity. We
simply asked to be treated fairly and with a fair opportunity to strive. We have to be
given our due space in the Budget. Thank you.

MR. DEPUTY CHAIRMAN: Now, Shri Anthiyur P. Selvarasu.

SHRI'P. WILSON (Tamil Nadu): Sir, it is his maiden speech.

MR. DEPUTY CHAIRMAN: No maiden speech in Corona time. It can be afterwards.
SHRI P. WILSON: Sir, please allow him. Please allow him.

Y. A1 AR 311 (F9ER) « W), SR UaATS ganl &

SHRI P. WILSON: Please allow him.

SN BRiT Agdal (FERTS) : 9%, 931 Wl UelTs <Tg) o 14|

SHRI P. WILSON: How many minutes are you giving him, Sir?
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SHRI'M. SHANMUGAM (Tamil Nadu): Sir, it is his maiden speech.
MR. DEPUTY CHAIRMAN: Twenty minutes.

SHRI ANTHIYUR P. SELVARASU (Tamil Nadu): ""Hon’ble Deputy Chairman Sir,
Vanakkam. This is my maiden speech. Please permit me to speak in Tamil.
Sir, | request you to give me more time.

| was born in a remote village of Tamil Nadu. It is difficult to locate our village in
the map of India. Our leader Dr. Kalaignar introduced the world of politics to me, a
man born in a humble background. He is more important to me than my life. | salute
the present leader of Dravida Munnetra Kazhagam, our commander ‘Thalapathiyaar’,
for giving me the opportunity to speak in this august House of historical significance.
| humbly express my gratitude to him.

“There cannot be any differentiation among people. All are equal by birth. To
consider some section of people as belonging to upper caste and some section as
lower caste people, is an illusion.” This ideology of rationalism is propagated
throughout Tamil Nadu by Thanthai Periyaar. Peraringar Anna dedicated his life for
propagating Thanthai Periyaar’s ideology throughout Tamil Nadu. People like me
are able to reach high office like this due to their efforts. Sir, | begin my speech by
conveying my brave salute to all these leaders.

Sir, many schemes have been announced in Budget 2021-2022. But most of
the schemes are pro-corporates and are anti people. They favour only the
corporates. Therefore, | would like to put forward certain demands.

Hon’ble Prime Minister of India laid the foundation stone for All India Institute of
Medical Sciences (AlIMS) at Madurai which is under the Ministry of Health and Family
Welfare. But the construction activity of the hospital has not yet started. | would like to
convey that financial assistance for this project is not announced in the Budget.
| request the Government to start construction of the hospital immediately.

In Tamil Nadu, Tiruppur city is the hub of textile exports. It has many textile
industries, hosiery production units and knitting industries. Many handloom weavers
and labourers are living in the city of Tiruppur. The weaving industry had earned
considerable amount of foreign exchanges for the country. In the Budget, there is no
announcement for protecting the welfare of weavers and labourers. They are totally
neglected. The Budget is totally indifferent to their sufferings. Moreover, lakhs of

*English translation of the original speech delivered in Tamil.
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weavers and labourers are living at Erode, Chennimalai, Kumara palayam, Edappadi
and Thiruchengodu. | request you to establish an Employees State Insurance (ESI)
hospital at Erode for the welfare of weavers.

The disinvestment of Public sector is an anti people initiative. This will certainly
cause huge losses to our country’s economy. LIC is not only an insurance
corporation. | request you not to consider it as a profit making institution. Lakhs of
Indians have deep trust in LIC. What you are selling is neither the crores of business
run by the corporation nor its immovable properties whose value may exceed many
lakhs of crores. In fact, you are selling the trust of the common man of India. | request
you to give up this initiative.

The New Education policy proposed by the Union Government reduces the
importance of State languages. We consider that it aims to destroy the regional
languages. Tamil Nadu unanimously rejects this policy. Instead of implementing this
policy, the standard of school buildings can be improved and new schools can be
constructed. | request the Government to allocate proper fund to the State
Governments to execute these initiatives.

It has been announced that Post-matric scholarship amount for students
belonging to Scheduleld castes, has been increased to Rs.35,219 crore. This amount
is allocated for a period of six years. In fact, many students of Tamil Nadu, both at
Schools and at colleges, are not given scholarships for many years. Tamil Nadu
Government had said that they had not received fund from the Central corpus.
Therefore, | request that scholarship has to be given to students belonging to
Scheduled Caste and Scheduleld Tribe communities, as expeditiously as possible.
They should be given the arrear amount also, which is estimated to be around
Rs.2062 crore.

Rs.1000 crore has been allocated for the welfare of women and children who
are working at Tea plantations in Assam and West Bengal. Thousands of women
labourers are working at tea plantations at Vaalparai and Nilgiris areas in Tamil Nadu.
Why are they neglected? | consider that this financial assistance is given only to the
labourers of Assam and West Bengal on the eve of forthcoming Assembly elections in
these States. Did you announce this scheme to gain more votes for you in the states
of Assam and West Bengal? Have you neglected Tamil Nadu, as you cannot win
elections in the state?

Sir, State’s share of GST is not given. Instead, they have been permitted to
obtain loans. This is against the GST Act. Who will pay the interest for those loans?
Therefore Sir, | request you to release Tamil Nadu’s share of GST immediately .
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Since the beginning of coming to power, BJP has been attempting to erode
the concept of federalism. The powers of State Governments are snatched away one
by one. Through GST, the rights of State Governments for imposing tax have been
snatched away. Second, due to enactment of farm laws, States’ rights of
procurement of food grains are snatched away. Third, in this Budget, you have
planned to snatch away the power distribution rights of the State Government.

Universal Public Distribution System is being executed in Tamil Nadu for more
than 50 years. During the tenure of Dr. Kalaignar, he implemented the scheme with
the intention that at least one course of food per day, has to be given to the poor
people. Kerala also is implementing this scheme. But in other states, food grains can
be distributed only to the people living below poverty line, through Public Distribution
System,. The farm laws you have enacted, will lead to the closure ceremony for the
noble Universal Public Distribution System of Tamil Nadu. Therefore Sir, | request you
to repeal these farm laws which are detrimental to crores of Indian farmers.

You have planned to construct eight-lane road, from Chennai to Salem in
Tamil Nadu. You have acquired land for this project by snatching away the livelihood
of thousands of farmers. Farmers have opposed this project vehemently. But, without
considering the protests of farmers, the Union Government intends to execute this
project expeditiously. A National Highway between Chennai and Salem via Ulunthoor
pettai is already in use. Many facilities are provided along the highway. Bridges are
also constructed. In such a situation, | would like to ask whom are you laying this
road for? What is your intention? | request you to give up this project.

The price rise of petrol and diesel is toxic. People of all strata of society use
petrol. | request you to reduce the price of petrol considering the welfare of people.
LPG is used by the poor and downtrodden people also. The price of LPG is also
increasing every day. | request you to reduce the price of LPG also.

In this Budget, distribution of drinking water is included under the Ministry of
Health. | request you that these projects have to be implemented by the local bodies
of the State Governments.

Peraringar Anna had been a member of this House in the year 1962. | would
like to quote one of his popular axioms, “South is deteriorating and North is
prospering”. This Budget proves this axiom. Therefore Sir, | request that good
projects have to be offered to Tamil Nadu. | thank you very much for giving me this
opportunity. With these words, | conclude my speech. Vanakkam."
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SHRI K.R. SURESH REDDY (Telangana): Mr. Deputy Chairman, Sir, | thank you
for the opportunity you have given to me to speak on this Budget. This Budget has
been formulated under very trying and difficult times, the reason being Covid-19 and
to quote the US President, Joe Biden, “The worst is yet to come.” Of course, India
has fared much better than the Western world. We all need to understand whether it
is due to the early lockdown or it is because of our genetic and cultural habits wherein
we have developed higher levels of immunity. But the fact of the matter is how the
leadership of the country stood with the people of our country. Political adversaries,
friends, gave leverage to the leadership to face the pandemic bravely. Facts and
figures show clearly that the catalyzing approach of the hon. Prime Minister at the
national level and the Chief Ministers at the State level really helped our people.
Winston Churchill once said, “Never let a good crisis go to waste.” And, the Prime
Minister assured us that it would be a never-before Budget. Budget preparation,
Budget presentation and Budget implementation draws the country's entire attention
because for one year, the country's future depends on what the Budget portrays and
gives to our countrymen. If | draw an analogy between the Budget and the
Hyderabadi Biryani, because | come from Hyderabad, Deputy Chairman, Sir, the
preparation of biryani draws a lot of attention because of its aroma. It is not only the
guests in the house but also the neighbourhood gets to see that a wonderful
preparation is being done and when the biryani is prepared and it is ready to be
served, the guests look forward for a sumptuous meal because it looks very fulfilling
feeling. But as they say, the proof of the pudding lies in eating it, the flavour of the
biryani lies in serving it. So, there was a good preparation for the Budget, there was a
good presentation of the Budget. Now the Finance Minister has 29 States, 7 UTs to
serve it. So, we will be looking forward in the coming year how the flavours would be
served across the country through the various States, and | wish the Government the
very best in their endeavour.

The 15" Finance Commission recommended the high-powered inter-
governmental group to advice for amending the Centre and State FRBM Acts, and
that is, to ensure that legislations are consistent with fiscal sustainability. Now does
this mean that the various announcements being made in the Parliament, being made
in the Legislatures, are not in tune to our financial limitations or are we overstepping or
are we doing something, announcing much more than what we have? But,
nevertheless, it causes a serious concern because Parliament is sacrosanct. What is
announced here, what is announced in the Legislatures, has to be implemented at
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any cost. Otherwise, then the very sanctity, like | said, Sir, the very sanctity of this
will be in question. What Parliament decides, the Executive has to implement it.

A few days back, the Leader of the Opposition, Azad Saheb, on Motion of
Thanks was, in his speech, speaking about Kashmir when the Bill of converting
Kashmir into UT was introduced in the House with an assurance that the conversion
of a State into a UT would realize more development to the area of Kashmir and he
has expressed his doubts on the development and his apprehensions on the way it is
being implemented. While up North in Kashmir, the Bill did not live up to the required
aspirations of the people, down South, the AP Reorganization Bill was introduced in
this House way back, Sir. There had been lot of assurances because the Bill had
come in through a lot of debates, sacrifice and, of course, the country has witnessed
the sacrifice under the leadership of our Chief Minister, KCR garu, how a very non-
violent peaceful agitation led to the formation of the State. But a lot of assurances
which were given in that Bill haven't seen the light of the day till date and | did not find
any mention of that in the present Budget too.

Atmanirbhar Bharat which is the soul of the Government will remain a mirage if
legislative decisions are not converted into executive action. Sir, we are a federal
country and the 'federal dhancha'is the heart and soul of the Indian Union. It is an
intrinsic part of our Constitutional scheme of things and cooperative federalism is the
leitmotif of hon. Prime Minister, Shri Narendra Modi, and his Government. So, every
effort should be made by the Government to protect and preserve this structure.
Otherwise, things will start to slip away. So, | only reiterate what the Prime Minister
said that 'cooperative and not coercive federalism must be the norm of the country.'
With due respect to all, | warn that it is not in good spirit to show big-brotherly
attitude towards States which damage and destroy the federal structure of this
country. They are showing discrimination in the Budget proposals. | can name many,
but time constraint stops me. Nevertheless, most of the proposals have gone to the
poll-bound States, to others. | have no grouse against them, but | only wish that
equal treatment were given to all and push given to the performing States, so that
they become growth engines of this country.

Sir, the hon. Prime Minister, in the initial years, from the ramparts of the Red Fort,
announced the dismantling of the Planning Commission and formation of the NITI
Aayog. It was welcomed by our Chief Minister and many other Chief Ministers
because it was felt that it would strengthen Centre-State coordination, ensure
cooperative federalism, Chief Ministers of States need not come begging to the
Centre, and NITI Aayog would ensure the shares due to the States. Obviously, the
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Prime Minister, having been a Chief Minister earlier, must have arrived at this decision
out of his experience as a Chief Minister. But | am disappointed, Sir. To quote an
example, NITI Aayog recommended Rs. 20,000 crore for a wonderful project in
Telangana called Mission Bhagiratha, which ensures clean drinking tap water to every
household in the State. We are a new State with new ideas and we have ensured that
99.5 per cent of the scheme is completed. Today, every nook and corner in the rural
areas of Telangana is benefitted. What you are contemplating now has been done
way back, a few years ago. But that amount has not been received by us till now.
Similarly, we had Mission Kakatiya for restoration of talaabs in every village. These
were centuries-old tanks which were all in a very dilapidated and no-use condition.
All these tanks were revived under a major, major policy decision of our Government,
under the leadership of our Chief Minister, KCR garu. Upon seeing that, NITI Aayog
said, Rs. 5,000 crore may be given to Telangana for this wonderful initiative, but,
unfortunately, even that money hasn't come so far. So, when | look at the NITI
Aayog, when | look at the announcements, | recollect what late Shri Ramvilas
Paswanji said. He said, "If there is a will, there is Railway, otherwise, survey!"
So, similarly here, even if NITI Aayog recommends something, if the Government
doesn't show a heart to us, then the very purpose of creating the NITI Aayog would
be in doubt.

Sir, agriculture is a major, major employer of our country. In the latest
Economic Survey, they have quoted that 54.6 per cent of the total workforce in the
country is engaged in agriculture and allied activities. There is a big chunk of our
countrymen that is into this, providing food security. The Budget Estimate is Rs.
1,48,301 crore against a Revised Estimate of 2021 of Rs. 1,45,355 crore. | could see
only a two per cent increase in this and, if | look at the inflation, then | am sure, the
benefit would be offset by the inflation. So, there is nothing much in what has been
said and what the figures indicate. The major boost that is needed somehow does
not reflect there. Same is the case with fertilizer subsidy. The Budget Estimate for
2021-22 is Rs. 79,530 crore against the Revised Estimate, 2021 of Rs. 1,33,947/ crore.
There is a sharp decline in that and probably the Minister could explain if there is
something else, if the area is coming down or some other norms need to be adopted.
Also, in the case of rural development the Budget Estimate is Rs. 1,94,633 crore
against the Revised Estimate of 2021, which is Rs. 2,16,342 crore. So, there is a
sharp decline in that.
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The other important aspect to which | would like to draw the attention of the
hon. Minister is agriculture credit. Now, agriculture credit is the backbone of any
agricultural activity.

SHRI JAIRAM RAMESH (Karnataka): Sir, the Minister is not even listening.
MR. DEPUTY CHAIRMAN: | think he is listening; he is sitting.
SHRI JAIRAM RAMESH: The Minister is having conversation.

7t &R RO NS AR, VAT 7 &1 {89 dlefd ST 32 § 3R, (UIIH). ..

it SywTafa: U1 T2 21 3T MY I STRT IRGTL. .. (FAGETH).....

1} SR THET: R, 81 [ 91 Vel B...(FaLH)....

3l & 3R, PR XSl SIh 81 Bls d1d T8l Sir, agriculture credit is something which
is very critical and the reason for this is that we have been talking a lot about the
produce. The produce happens after the crop is grown, but the input which goes in
starts with the agriculture credit. Now, you have indicated Rs.16.5 lakh crores of
credit here. The fundamental change is always a top-down process. You say that
Rs.16.5 lakh crore is being given and is spread across the length and breadth of the
country through various banks. Does that fulfii the need? Does that meet the
requirement of the small and marginal farmers who constitute 85 per cent of the
agriculture activity? The other aspect to which | would like to draw the attention is
that there is a district-level committee which decides the scale of finance and the
Collector heads it. %—é & ﬁvl(’ EGKIN goal & 1%'1'({ gd-I, paddy & %IK’ d-Tl Each
district decides because the input varies for the same crop district to district.
It haldi costs, say, Rs.80,000 in Nizambad, it could probably cost Rs.60,000 in some
other district of Chennai. So, whatever the district-level committee recommends, it is
not, unfortunately, happening. Whatever the district-level committee says is not
happening because of the constraint here and the policy of top-down. | would
suggest why you don't go bottom up. See what the requirement is at the field level so
that it could be converted into a real credit plan. That is the approach which is
needed. The other suggestion in agriculture is that various crops and spices are
gaining prominence in our country, especially during the pandemic. While various
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types of vaccines and drugs were being formulated, one of the biggest things which
came to help stop Covid was the Indian herbs. Understanding the importance of
these herbs, there has been a request to set up a Turmeric Board in Nizamabad
because Nizamabad, Telangana and parts of various States make a major
contribution in the world production of turmeric. In fact, in order to draw the attention
of the hon. Prime Minister and to win his heart, the farmers of Nizamabad filed their
nomination in Varanasi not to defeat Modiji but to win his heart and to get country's
attention that the plight of turmeric farmers is so bad. Setting up a Turmeric Board
would ensure not only price, which is good for farmers, but it would also ensure that
that the crop is alive. 3191 314 NIEGRALY everything is turmeric-related, right from
our poojas to turmeric lattes in various coffee shops across the world. So, this crop
has to be saved and it can be saved if you give them remunerative price and the
remunerative price can be ensured only by setting up a Turmeric Board. The other
important aspect is the PM-Kisan Fund. Of course, we have been doing it in
Telangana for the last many years. We have been giving Rs.10,000 per year at the
rate of Rs.5,000 per crop per acre. For two crops, we have been giving Rs.10,000.
If | have five acres, | get Rs.50,000 which is a substantial amount for the farmers to
sustain. Here, in the Central Budget, | have looked into the figures, it has been
reduced from Rs.75,000 crore to Rs.65,000 crore. There has been a demand from
various States to enhance it to Rs.10,000 as it is being done in Telangana. There has
also been a request to extend it to all the 14.5 crore farmers against the 9 crore
farmers whom you are giving it. There is another important aspect, that is, agri-R& D
and the other day the Prime Minister was also speaking about it. You know that lab
to land situation is very important in agriculture. The agri-R& D has got the allocation
of Rs.8,514 crore against Rs.7,762 in the last fiscal year. It is hardly any amount.
Even a company like Bayer which sells a lot of chemicals and bio-technology
products, | was told, spends Rs.20,000 crore on its R& D. This is something which
the Government needs to look at. Over MSP, of course, a lot of debate has
happened. | would not like to take further time, but | would only suggest that let
Dr. Swaminathan Committee's recommendations be implemented in letter and spirit.
Sir, in rural development, the hon. Finance Minister has allocated Rs.73,000 crores
for MNREGA for 2021-22, as compared to Rs.1.11 lakh crores in 2020-21. It is almost
34 per cent less than the allocation made in 2020-21. | agree that this is a
demand-driven programme, but, at the same time, | am sure the hon. Finance
Minister must have noticed that during the pandemic, seven crore households availed
this scheme and a target of more than 325 crore man-days, which is the highest ever,
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was achieved. So, | request the hon. Minister to increase it to, at least, Rs.1 lakh
crore and add agriculture to it. There has been a very regular demand for adding
agriculture to MNREGA because it also helps agriculture. It lessens the burden of the
Government and also ensures a very productive utility of this envisaged programme.
Apart from that, there is also a need to look at introducing the National Urban
Employment Guarantee Scheme for unskilled labour in urban areas so as to create
productive and durable assets.

Now, a lot has been spoken about capital expenditure. Of course, we
appreciate capital expenditure. It creates a lot of growth, but growth without jobs
would be ruthless, futureless because the youth are restless today. When | look at
various job opportunities which have been there in the last few years, the Central
Government has almost stopped recruiting for the last many years and the country's
largest employer, which is the Railways, in the last three years, they have the same
number of employees. It means that not much of recruitment has been done. There
has been a four-decade high in unemployment in 201/. So, the Budget,
unfortunately, fails to provide a direction to get out of this joblessness. Do | have
some more time?

MR. DEPUTY CHAIRMAN: You have one minute more.

SHRI K.R. SURESH REDDY: Sir, give me two minutes. In one minute, | will talk
about the youth of this country. In para 125, the hon. Minister has mentioned about
an agreement with UAE regarding the skilling of the workers. Now, | am talking about
TNE I TR ST Teh cb;;“l.\ﬂ # ST 81 There are 90 lakh people -- it must have come
to one crore people -- today who are working in the Gulf. If we translate with their

families, it would come to five crore people. We have to look at their remittances.
| was reading the World Bank Report of 2019, which says that $ 79 billion remittances
of the Indian diaspora are the highest in the world. IR Y S did | qb %, il g_el_ﬁ,
The H BHTH B %\;, they contribute almost 50 per cent of that. | am telling you they
are in such a situation where the Government of India needs to create a welfare board

so that their needs are looked into, but you have sent a referral to those Governments
for fixing their salaries. The Government of India, through Foreign Affairs Ministry,
sends a referral to them and in that, they have recommended reducing the rate,
reducing their wages. You have made it $200. This will impact the labour there in a
very big way.
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MR. DEPUTY CHAIRMAN: Kindly conclude now. Your time is over.

SHRI K.R. SURESH REDDY: At least, let me thank you for your patience.
While thanking you, there are a lot of things. | can table it with your permission.
| am concluding with only one aspect, that is, on the judiciary front.
Let the Government look at setting up a Supreme Court Bench in South India.
It could be Hyderabad. We will welcome it. | would request the Government to confer
Bharat Ratna to P.V. Narasimharao Garu who has been the Prime Minister of this
country. With these words, with a lot more to add, | will lay it on the Table. Thank
you for your patience and time.

MR. DEPUTY CHAIRMAN: Thank you K.R. Suresh Reddyji. Now, Shri Subhas
Chandra Bose Pilli.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman, Sir,
| thank you for giving me this opportunity to speak on the Union Budget for 2021-22
presented by our hon. Finance Minister, Shrimati Nirmala Sitharaman. Sir, | am
speaking in Telugu language. “Sir, | congratulate the hon. Finance Minister Shrimati
Nirmala Sitharaman, for presenting this Budget with courage to strengthen the
economic condition of the country which is deeply affected by the Covid-19
pandemic. This Budget includes all the aspects required to strengthen the economic
condition of our country which is presently in shambles; however, this Budget has
disappointed the people of Andhra Pradesh.

After the bifurcation of the United Andhra Pradesh, the residuary State of
Andhra Pradesh lost one of its major cities i.e. Hyderabad. The newly formed State of
Andhra Pradesh, comprising thirteen districts, is in high revenue deficit owing to the
loans of the United Andhra Pradesh and it is completely dependent on agriculture for
revenue. Special Category Status to the State, filling up the revenue deficit, Railway
Zone, Steel Plant and establishment of harbours were some of the significant
assurances mentioned in the Andhra Pradesh Bifurcation Act, 2014. However, delay
in implementation of these assurances, even after seven years of bifurcation, keeps
the future of the State in dim. It is very unfortunate to say that both the then UPA
Government and the present NDA Government are showing negligence in
implementing the major promises made during the bifurcation of the State.

" English translation of the original speech delivered in Telugu.
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In this Budget, we expected that some relief will be given to Andhra Pradesh as the
State is facing financial challenges in the backdrop of Covid-19. But all our hopes
were dashed. The State’s tax collection share from the Centre is constantly declining.
In the 14™ Finance Commission for the tenure 2015-20, it is 4.3 percent, in the 15"
Finance Commission for the period 2020-21, it is 4.11 percent, and 4.04 percent is
recommended for the remaining five years i.e. 2021-26. This means it is 0.7 percent
less when compared to the previous years. State’s share remained the same as last
year in Centre’s tax collection but share of State in the divisible pool of central taxes is
reduced to 41 percent. This shows the State’s share in receiving funds from the
Centre is declining every year. As 15 per cent weightage is given to population, States
from the South are suffering as their population is relatively less. Points mentioned in
the Andhra Pradesh Reorganisation Act, 2014 should be implemented immediately
without relying on the recommendations of the Finance Commissions.

Sir, funds for Pradhan Mantri Kisan Samman Nidhi Yojana were allocated at
13.3 percent lesser in the Budget Estimate. Rs. 75,000 crores were allocated for the
year 2020-21 and it was later reduced to Rs. 65,000 crores in the Revised Estimate.
In the present Budget for the financial year 2021-22, the allocation for the PM
KisanYojana is Rs. 65,000 crores only, which is 13.3 percent less when compared to
the sanctioned amount for the previous financial year. Our repeated requests to
increase the support for farmers from Rs. 6,000 to Rs. 10,000 fell into deaf ear. The
Government of Andhra Pradesh is giving Rs. 13,500 per annum for each farmer under
YSR Rythu Bharosa Scheme. People of Andhra Pradesh are also requesting that
Minimum Support Price should be legally guaranteed.

Sir, if we dwell into the details of Health sector, Rs. 82,445 crores were
allocated in the Revised Estimate for the year 2020-21 and for this financial year
Rs. 74,602 crores were sanctioned. As they say, “Devil lies in the details,” it is very
unfortunate to see hon. Finance Minister boasting 137 per cent increase in the health
sector by including drinking water and sanitation to this sector and misleading the
people. There is a drop of 9.5 percent in sanctions to the Health Sector. No project
with health facilities to the State of Andhra Pradesh was mentioned in this Budget.

Sir, Rs. 1,11,500 crores were allocated towards MNREGA for the financial year
2020-21 and the allocation for the same in this budget has shrunk to
Rs. 73,000 crores. Funds for the MGNREGS have shrunk by 34.5 percent.
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3.00 P.M.

MR. DEPUTY CHAIRMAN: Hon. Subhas Chandra ji, it is already 3 o'clock. You have
ten more minutes to speak tomorrow.

SHRI SUBHAS CHANDRA BOSE PILLI: | am concluding, Sir.

MR. DEPUTY CHAIRMAN: You have ten more minutes to speak tomorrow. Time is
over now. 31T &l 10 e 3R glei |

SHRI SUBHAS CHANDRA BOSE PILLI: Okay.

MR. DEPUTY CHAIRMAN: The House stands adjourned till .00 a.m. on Thursday,
the 11" February, 2021.

The House then adjourned at one minute past three of the clock till eleven of the clock
on Thursday, the 11" February, 2021
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